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LOK SABHA
Friday, 22nd August, 1959.

The Lok Sabha met at Eleven of the
Clock

{MRr. SpeakEr in the Chair]

ORAL ANSWERS TO QUESTIONS

American Military Aid to Pakistan
.

{ Shri V. C. Shukla:
Shri Kumaran:
Shri Panigrahi:
Shri Bibhut! Mishra:
Shri Damani:
Sardar Igbal Singh:
Shrl Shree Narayan Das:
| Shri Arjun Singh Bhadaaria:

»392,

Will the Prime Minister be pleased
to state:

{a) whether Government’s atten-
tion ha< been drawn to the reported
agreemcent of the U.S.A. to supply Jet
Bombers to Pakistan;

{b) if 0, whether any protest has
been lodged with the US. Govern-
meont; ande

(¢) 11 +0, with what results?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) Governmenl
have seen some reports on the sub-
Ject.

(b) and (c). The views of the Gov-
emment of India in the matter have

been conveyed to the United States
Government.

Skl V., C. Shokia: May I know
whet sieps we have taken to see that
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no surprise attack can be made on
us by these long-range jet bombers?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): This is hardly a question
which I can answer here. Whatever
steps we may take, we do not an-
nounce them or broadcast them.

Shri V. C. Shokla: Has the Prime
Minister's attention been drawn to the
statement of the Pakistan Finance
Minister, Mr. Amjad Ali, that Pakistan
being apprehensive of India’s purchase
of 73 Canberra jets, they have pur-
chased these long-range jet bombers
from the US.A. and if so, what is
our view on this?

Mr. Speaker;: No views are asked on
the floor of the House.

Shri Panigrahi: May 1 know whe-
ther Government have any informa-
tion about the number of military
bases which have bren established in
Pakistan. both in the western and in
the eastern wings, after the American
military aid, and which are being run
also by the American military person-
nel?

Shri Jawaharlal Nehru: It is well-
known that Pakistan has a number of
miiitary centres and air-fields there.
How far each one of them is run by
a forcign authority or not, it is diffi-
cult for me to say. They have the
foreign authorities as their consuiltants
in various ways, but I cannot say
whether they are supposed to be con-
trolled in any way by any other
authority.

Shri Supakar: Since these jet bom-
bers are supplied to Pakistan appa-
rently on a gift basis, why do we not
ask Uncle Sam to make some gifts to
us also?
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Mr. Speaker: These are suggestions
for action.

Shri Jawsharlal Nehru: Because we
are India, not Pakistan.

Shri Ansar Harvani: In these border
raids, may I know whether often
American-supplied arms are being
used?Y

Shri Jawaharlal Nehru: These
border raids usually are with what are
called small arms, not big or vital
arms. As to whether any small arms
come from abroad, I do not know.
But they are just tommy guns and the
like.

Shri Jaipal Singh: May | know whe-
ther our Government have any statis-
tics as to the number of non-Pakistani
nationals who are commercial pilots
in Pakistan?

Shri Jawaharlal Nehru:
know.

I do not

Shri Ranga: May I know whether
Government have any definite infor-
mation a. to who will have actual
control of the storage as well as the
use of thesce jet bombers, whether it
will be the Pakistan Government or
the USA  Government or both of
them together?

Shri Jawaharlal Nehru: I do not
know about their internal arrange-
ments.

Reseltlement of Landless Labourers

*393. Shri Shree Narayan Das: Will
the Minister of Planming be pleased
to state:

(a) whether any, and if so, which
of the States have so_far set up ©
Board for adwvising on resettlement
schemes for the landless workers as
decided by the Standing Committee of
the National Development Council:
and

{b) whether such a Board has been
set up at the Centre?

The Deputy Minister for Planning
(8hrl 5. N. Mishra): (a) No State has
go far set up any such Board.

(b) No, Bir.
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Shri Shree Narayan Das: May L
know whether any of the Siate Gov-
ernments have given an indication as
to the date by which they will be
able to set up such boards?

Shri 8. N. Mishra: Most of them
have said that the matter is under con-
sideration. In certain cases, the fixa-
tion of ceiling on land has not yet
been undertaken. So, they think that
in some of these Bills that would be
coming up for the fixation of ceilings,
probably a provision might be made,

Shri Ranga: Is it not a fact that as
much as 25 per cent. of the total cul-
tivable land is still not cultivated and
not occupied but in the possession of
Government, and if so, why is it that
Government have to wait until some
ceilings are fixed and some surplus
land is available, before such boards
are established in order to mise the
distribution of these uncultivated lands
among the landless people?

Shri 8. N. Mishra: [ think this
matter has so often been brought up
before the House during the course of
di-cussions  The extent of land avail-
able on that account 15 not going to
be as much as the hon Member makes
it out to be Here, the point 1~ that
the Standmg Commiuttee of  the
Natonal Development Connol thought
that there would be land available
through the application of cciling and
through bhoodan and gramdan. They
are the more probable sources

Shri Ranga: | am asking about the
appointment of thesc boards. even in
anticipation of the fixation of ceilings,
or even apart from that

The Minister of Labour and Employ -
ment and Planning (Sbri Nanda): Ar
regards land available from the other
source indicated by the hon. Member.
there is a programme of re-setiling
landless labour. In several States,
this work is being done. It was tha*
specia) or new source which was going
to be tackled in this way.

Shri Tangamani: May I know whe-
ther Government have got any infor-
mation as to the total land that has
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been distributed to the landless
workers so far?

Mr. Bpoaker: For the whole coun-
try? In all the States?

Bhri B. N. Mishra: We do not have
that information.

Bhri Tangamani: This question
relates to resettlement of landless
labour. We want to know whether
they have any information as to the
extent of land distributed to the land-
Jess workers.

Shri 8. N. Mishra: This question
precisely does not relate to the distri-
bution of land amongst landless
labourers. This is for the re-settle-
ment of landless labourers. So, 1 can-
not give that figure just now.

Bhri Jadhav: May I know the nature
and personnel of the boards that have
been set up for this purpose?

Shri 8. N, Mishra: They have not
yet been set up

Shri B. K. Gaikwad: May 1 know
whether such lands will not be dis-
posed of unlesg and until such boards
are set up”

Shri 8. N. Mishra: No As the
Minster haus said, the work v already
in progress. But so far as these lands
are concerned, as and when they are
available, the resettlement programme
18 undertaken

Shri Tyagi: In view of the fact that
there 1s already a lot of pressure on
agricultural land, have Government
thought of any alteinative schemes for
the resettlement of landless labourers
by way of cottage industries and other
things?

8hri Nanda: That is the obvious
alternative course on which there is a
great deal of emphasis. But 1 must
acknowledge that our intentions re-
garding making provision fur landless
labour have not material'sed to the
axtent that we thought they should.

Shri Shree Narayan Das: Msay I
know whether in the Cantrelly-
sdministered areas, steps have been
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taken to fix ceilings, and whether the
appointment of the boards is under the
consideration of Government?

Bhri 8. N, Mishra: In some of the
Centrally administered areas, the
fixation of ceiling was undertaken, just
as in Himachal Pradesh. [ cannot say
about all the Centrally administered
areas that fixation of ceilings has been
done.

Manufacture of Streptomycim

J Shri Bubodh Hansda:
7 Shrimatl Benu Chakravarity:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 2066 on the Tth May. 1958 and
slate:

3

(a) whether the plan for the cona-
truction of the new Plant for the
manufacture of Streptomycin is ready;

{b} whether the land fo: the Plant
has beenn obtained; and

(¢) whether the construction wock
has since been started®

The Minister of Industry (Shei
Manubhai Shah): (a) A preliminary
project  estimate has been prepared
and tentative plans for the lay-out of
the roads, building., etc for the plaat
have been drawn up  An engineer of
Hmdustan Ant:biotics 1z at present in
US A, working out the detailed speci-
fications for the machinery required
and the lay-out of the plan' with the
assistance of the foreign consultants.

tb) The Streptomycin plant can be
accomn ndated in the existing premises
of the Pumpri factory. Acquisition of
additional land for the purpose s
therefore not required

(c) Not yet.

Bhri Snbodh Hansda: May [ know
whether Governnient had entered into
an agreement with the American firm
for the constructian of the plant, and
if so, the terms of the agreement?
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Shri Manubhal Shah: As I indicated,
the agreement it for the technical
know-how and for securing the tech-
nica) assistance and consultancy. It is
not that they are going to supply us
the ;uant. We shall issue the tenders
in the United States and purchase
what costs the lowest and is the best
for us,

Shrimati Benu Chakravarity: May
I know the consultation fees that we
shall be paying to this U.S. firm, and
alsoc whether the terms of the U.S.
Export-Import Bank make it neces-
sary that we have to tender only in
the US.A?

Shri Manubhai Shah: As far as the
firrt part of the question is concerned,
there has been no fee as such for the
consultation agreement. But they
will charge us for the actual cost of
drawings etc not exceeding 25,000
dollars which works out to less than
one per cent. as far as the equipment
and plant 1s concerned. For the tech-
nical know-how and the process, there
will be no royalty, but there will be
2] per cent. on the sales, for the
research fee to be given for contin-
uwous flow of rescarch between India
and the US A, as far as Streptomycin
is comcerned.

Regarding the Export Import Bank
loan, the terms are standard and all
the projects, whether in the public
sector or i1n the private sector, follow
these terms

Sbri §. M. Banerjee: May | know
the quantity of sireptomycin manu-
factured 1n the country at present and
the quantity imported and its value?

Shri Manubhai Shah: No stieptomy-
cin dyvhydro or ringle 15 manufactured
nov: and we arv amporting it and
botiiing 1t through some importers
and processors—about 30, to 40,000
kgms of the value of Rs. 12 to Rs. 1.4
CPOres.

Shri N. R. Munisamy: May 1 know
whether it is a fact that even after
the installation of the new plant for
the manufacture of streptomycin we
will fall short of the requirements of
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our country; and, if so, to what extent
we shall have to supplement?

Shri Manubhal Shah: We shall be
wholly self-sufficient. And with
increasing production we may be able
to export also.

Shri Bimal Ghose: Do 1 understand
that there is no proposal to manufac-
ture anti-biotics in collaboration with
the Russians?

Shri Manubhai Shah: The actuanl
situation is this. The present estimates
of the Health Ministry go to show
that the manufacture at Pimpri both
of penicillin and streptomycin should
be sufficient for the next five years
in this country. However, there is
also another estimate which goes to
show that, perhaps, a larger produc-
tion may be desirable. I the avail-
able resources, both internal and
external, provide us the necessary
funds, then, we may go for a second
plant. But the matter is still under
consideration  with the Russian
experis

Housing of Labourers

*395. Shri Ram Krishan: Will the
Ministir of Labour and Employment
be pleased to state:

ta) whether the State Governments
have conducted any :pecial survey to
find ou!vthe magnitude of the housing
problery {or 'abourery; and

ih) if so, the main foeatures of the
survey 1cport?

The Deputy Minister of Labour
(Shri Abid Al): (a) Most of the Btate
Governments are conducting special
<urveys to find out the magnitude of
the housing problem for industrial
warkers.

{(b) Survey reports are awaited
from most of the State Governments.

Shri Ram Krishan: May I know
whether any report hag been received
from any State by this time?

Bhri Abid Ali: We have received
from Bombay and Rajasthan; and the
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repocts from other States were not
cormplate.
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Bhri Sapakar: May I know if the
problem of providing housing for agri-
cultural labourerrs is  alto under
survey®

Shri AMd Ali: No. Sir,

Shri B. K Grikwad: How many
homeless labourers are there in the
Borubay State for whom Government
have to provide houses?

Siri Abig Ali: According to the
csumate of thc Bombay Government
1,10,000 houses arc necessary to meet
the present requirements. But when
these houses are built the present
houses will be rendered useless and
more workers would be coming in.

Shri 5. M. Banerjee: Certain deci-
sions were laken in the Fifteenth and
Sixteenth Labour Conferences regard-
ing quarters for the labourers. May
I know whether there are mill-owners
who agreed unanimously to construct
quarters for the labourers and whe-
ther they have initiated any schemes
for the same?

The Minisier of Labour and Em-
ployment and Planning (Shri Nanda):

In pursuance of requests mads to the
State Governments, we have informs-

tion in our possession that they invited
employers' representatives and had
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talks with them. In certain oases,
certain understandings were arrived
at; and, as has been pointed out, sur-
veys are being made regarding the
requirements in other cases.

Shri Bese: May [ know whether
any State Government has already
built up labour houses with Central
subsidy or loan?

Shri Abid All: About 98,008 houses
have already been built; and out ef
these 14,000 are built by the employers.

‘Jehad' Campaign by Pakisian agaimst
Indin

+
[ Shri Harish Chandra Mathur:

*396. { Pandit D. N. Tiwary:
Shri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) what steps. if any, have been
taken by the Government of Indta to
meet the danger arising out of

‘Jehad' campaign by Pakistan against
India;

(b) whether any noles have been
exchanged with the Pakistan Govern-
ment on this subject during the last
three months,

{c) 1f so, what is the nature of these
notes,

{d) whether any note has been
circulated to the Security Council in
this connection; and

(o) 1if so, what 15 the nature of that
note?

The Parliamentary Secreiary to the
Minister of External Affairs (Shrl
Sadath Ali Khan): f{a) No special
steps have been tuken,

(b) and (c). Protests have been
lodged with the Government of Pakis-
tan requesting them to take steps to
put a stop to such propaganda.

(d) and (e). While no special com-
munication has been seut to the
President of the Security Council on
the subject, the Government of India
have referred to the propagation of
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Jahad in Pakistan in almost all their
communications to the President of
the Becurity Council which have been
circulated by the UN. Secretariat to
the members of the Security Council.

Shri Harish Chandra Mathur: In
view of the fact that this stage-
managed propaganda by the Press and
politicians of Pakistan undermines the
very basis of the 1948 resolution Lhe
implementustion of which Pakistan is
insisting on, may I know what steps
are being taken by Government to get
that resolution rescinded?

Mr. Speaker: That is a suggestion
for action.

The Prime Minister and Minister of
Fxternal Affairs (Shrl Jawaharial
Nehru): 1 do not understand what the
hon., ,Member means by rescinding
the resolution. What resolution or
agreement was arrived at in 1948 to
which the hon. Member refers—I do
not know.

Shri Harish Chandra Mathur: As
a matter of fact, that resolution had
stated certain condilions to be fulfilled
if that was to be implemented.

Shri Jawaharlal Nehru: The hon.
Member has referred to the entire
Kashmir issuc. How can I deal with
that 1n a question like this?

Shri Harish Chandra Mathur: [s it
a fact that this campaign has created
a strong reaction in the State of
Jammu and Kashmir also and may I
know whether any counter-campaign
is being organised there and have
Government any information about
it?

Shri Jawaharlal Nehra: We have no
counterpart for Jehad here.

Shrimati Mafida Ahmed: About two
or three months ago Russia sent a
note to Pekistan calling for an expla-
nation for making Jehad preparetions
with the assistance and guildance of
US.A. May I know whether such
notes were gent by our Government
either to Pakistan or to U.S8.A?
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Shri Jawaharial Nehrn: The hom.
lady Member has given us Informstion
about the note sent by the Soviet
Union. Presumably, they sent that
note. But, [ do not know guite fully
as to what we are to do about it.

Mr. Bpeaker: The hon. Member
wants this Government also to send
a note,

Shri Jawaharlal Nehru: We have
said that we have referred to this
matter repeatedly.

Pandit D. N, Tiwary: In answer to
part (b) of the question, the Parlia-
mentary Secretary has said that the
Government of India has written to
Pakistan Government asking them to
refrain from such activities. May' 1
know whether Government is aware
tha* even responsible Ministers of
Pakistan are doing this sort of pro-
paganda and making speeches for
Jehad” If so, what is the use of writ-
ing to the Government there?

Mr. Speaker: It is an argument. If
hon. Members have access to news-
papers Government must have greater
access to them  Therefore, there is
no use asking them whether they are
aware af this or that I am not able
to fellow what the hon Member wants
to elicit.

Pandit D. N. Tiwary: My intention
was this. What is the use of the Gov-
ernment of India writing to those
who are responsible for making this
propaganda® Other steps should be
taken to prevent this.

Shri Tyagi: Will this item of Jehad
also form part of the discussions
which our Prime Minister is going to
have with the Prime Minister of Pakis-
tan next month?

Shri Jawaharlal Nehru: There is
no agenda; we are going to deal with
border disputes specially.

Shri Tyagi: It is also a border
matter.

Shri Jawaharial Nehru: It is not w
border dispute; it is connected with
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all these matters—of course, the back-
ground. And, no doubt, reference
will be made to this background be-
cause if the background is not clear
the foreground also gets rather
muddy

Coir Industry

. J Shri Vasudevan Nair:
3ns. \ Shri Easwara Iyer:

Will the Minister of Commerce and
Imdustry be pleased to state:

(a) whether it is a fact that the
Government of Kerala have submit-
ted a scheme for the reorganisation
and rehabilitation of coir industry in
that State;

(b) if so, the details of the scheme:

(¢) the extent of financial assist-
ance, if any, sought under the abave
scheme; and

(d) the action taken thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(h) tn (d). A statement i= laid on
the Table of the House. (See Appen-
dix II, annexure No. 99.]

Shri Vasndevan Nair: In the state-
ment it 15 said that ‘or the develop-
ment of the industry Rs. 150 lakhs is
allotted in the Second Five Year Plan.
May I know what part of this amount
has already buen spent?

Shri Manubhal Shah: This is the
enhanced aliocation. The original
allocation was Rs. 45 lakhs and out of
it, during one year, they have spent
about Rs. 268 lakhs.

Shri Easwara Iyer: The statement
says that the scheme submitted by the
State Government for the develop-
ment of the coir industry costs Rs. 2.46
crores. Further the statement says
that details of the schemes are await-
ed. May I know what Government
means by saying details of the
schemes are being awaited?
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Shri Manubhat Bhah: If the hon.
Member will look into the statement,
he will find that the total demand was
for Rs. 246 lakhs. We have requested
the Kerala Government to recast the
scheme and bring it to Rs. 150 lakhs.
Those details are awaited.

Shri Easwara Nyer: In answer to
starred gquestion No. 929 dated 13th
March, 1858, the hon. Minister stated
that a Committee was being set up to
examine the achievement of coir
development schemes in the country
and that their report was expected by
the end of May, 1958. May I know
whether the report has been obtained?

Shri Manubhai S8hah: As the Chair-
man of the Committee requested that
the Committee had to go elaboratcly
nto the working of co-operative socie-
ties, we gave them extension of time
for further three months. During this
wevk or fortnight, it is expected that
the report will be received

Hydrogen Bomb Test in the Pacific

Shri Shivananiappa:

Shrimati Ila Palchoadhuri:
1 Shri Rameshwar Tantia:
i Sardar Igha! Singh:

Will the Prime Minister be pleastd

to <tale:

ta) whether it 1. a fact that the
Government of the US A, had invited
India to send Scientist observers to
witness a Hydrogen Bomb test in the
Pacific this summer;

(b) 1f so, whether the invitation was
accepted; and

(c) the number of Scientists sent?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) to (c). An
invitation to send qualified national
Scientists to witness experimental
nuclear explosion was sent by the
Government of the United States of
America through the Secretary-
General of the United Nations to all
Member-States who are represented
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on the United Nations Scientific Com-
mittee on the Effects of Atomic Radia-
tion. India is a member of this Com-
mittee and we received thiz invita-
tion. However, we did not accept it.

Shrl Shivananjappa: What are the
reasons which actuated our Govern-
ment in not accepting this invitation?

‘The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): We felt that this association
with these tests would not be in keep-
ing with the general policy we have
adopted in regard to them.

Bhri Joachlm Alva: There is a
report that during three months this
year, over 30 tests took place in the
Paciflec, while the Japanese say that
there are only 15 or so. May I know
whether we have any data as to the
exact number of tests that took place?

Shri Jawaharlal Nehru: 1 am not
aware of it. There must be some data
But as the hon Member has said,
there is a difference of opinion among
the various countries about the num-
ber of tests. I believe the Sowviel
Union has stated thal a certain num-
ber—which 1s bigger—took place, and
the Japanese have indicated some
other number. So 1 cannot be precise
about it.

Shri Dasappa: Is it a fact that the
U.S A is going to suspend these tests?

Shri Jawaharial Nehru: There is
some indication in the newspapers of
that good news. But 1 am not sure;

it is only a mewspaper account thus
far.

Export of chuiney

*400. Shri Bupakar: Will the Minis-
ter of Commerce and Indaestry be
pleased to state:

{a) the annual average export of
chutney to foreign countries  irum
India and the amount of foreign ex-
change earned thereby; and

(b) the steps taken by Government
to promote the export of chwiney as
foreign cxchange earner?
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The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement
is laig on the Table of the House.
{See Appendix II, annexure No. 100.}

Shri Supakar: May I know if the
foreign exchange we earn is as appe-
tising and as sweet as the chuiney we
export?

Mr. Speaker: Next guestion

Shri Tangamanl: The statement says
that the foreign exchange earnwd is
Rs. 12.25 lakhs and a sub-committee
was set up to suggest measures for
improving this industry and for
increasing export. That committee has
also submitted its report. As a result
of its recommendations, how much
will be the increase by way of export
from T00 tons, and what will be the
value thereof?

Shri Kanungo: Efforts were made
early this year. So it can be judged
only after a while, possibly two years.

Shri Tangamani: Will there be =n
inereasc in export”

Mr. Speaker: That 1~ what 1 sought

Sindri Fertilizers and Chemicals
(Private) Limited

*402. Shri Jbulan Sinha: Wil the
Minister of Commerce and Indusiry
be pleased to state:

(a) whethe: 1t 1s o fact that workers
in the Sindri Fertilizers and Chemicals
(Private) Ltd, have been for some-
time past and are even now made to
work for 56 hours a week inatead of
the stalutory 48 hours without over-
time payment;

(b) whether representations on the
subject have been made by the
workers; and

(¢) if so. the steps proposed to be
taken in the matter?

The Ministor of Indwstry (Bhri
Manabhal Bhah): (a) to (c). A state-
ment is laid on the Table of the Housc.
|See Appendix IL annexure No. 101.)
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fbrl Jhnlan Sinha: From the state-
ment, it appears that in consultation
and agreement with the workers
there, some arrangement was made
for putting in more hours of work
than those statutorily fixed till 1Ist
June 1958. May I know what is the
amout of extra hours put in by the
workers and what is the amount paid
therefor?

Shri Manubhal Shah: That would
really not arise out of this question
because under section 59 of the Fac-
tories Act, such an arrangement 1s
possible with the agreement of the
workers union and also the State
labour authorities. Therefore, any-
body working more than 48 hours a
week will be given the necessary
overtime payment. If the hon. Mem-
ber is interested m a particular sec-
tion or particular year or the num-
ber of workers, I can certainly supply
the information.

Shri Jhulan Sinha: May I enguire
if this agreement with the workers

was unamimous or merely by maje-
rity vote?

Shri Manubhai Shah: The verv
fact that this arrangement was in
the process plant only, where there
was shortage of skilled workers, and
1t went on for thre¢ years 1n agree-
ment with the workers and the State
labour authorities shows that there
was no discontent or voice of dissent

Shri Tangamani: After June 1956,
there is nv overtime work done even
by the skilled staff. But may I know
whether prior to that overtime wages
were pald on the basis of that section?

Shri Manunbhai Shah: That i1z the
precise meaning.

Shri Jhulan Sinha: May 1 enquire
how this discontent with the existing
arrangement arose suddenty at the
end of 1954, as a result of which it
had to be changed?

Shri Manubhal Shah: There were.
really speaking, two aspects which I
have mentioned in the statement.
Firgtly, the arrangement which was
necessary in the early stages of
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Sindri were not necessary after
three years, because sufficient num-
ber of new skilled labour were al-
ready trained. Secondly, some of
the workers found that the arrange-
ment was rather inconvenient. As
soon As representations were receiv-
ed by the Government of India, we
looked into the matter and restored
the normal shifts under the Factories
Act.

Shri P. C. Bose: May 1 know whe-
ther as a result of thhs arrangement
for cxtra work only skilled workers
were made to do cxtra work or
others also?

Shri Manubhai S8hah: They were
mostly skilled workers, but unskil-
led labour in the process plant
which had to help their skilled pari-
ners for onc hour or half an our or
mort had naturally to work extra.
Tavy were also pard on the  same
Lasts according to the Factories Act
and Payment of Wages Act

Verification of Claims of
Persons

‘403 Shri D. C Sharma: Will the
Almrster of Rehabilifation and Mino-
vity Affabrs be pleased to refer to
thie reply given to Starred Question
No 1846 on the 25th April, 1958 and
#ute the progress made with regard
to the ‘on the spot’ verification of
claims of displaced persons®

The Depuly Minister of Rehabilita-
tion (Shri P. S. Naskar): [i. terms
of the agreement with Pakistan  for
exchange of particulars of ovacuce
properties of the value of Rs 5 lakhs
and above, the Government of India
received from Pakistan a lust of 172
such properties. With a few  ex-
ceptions, the properties mentioned in
the list were so0  vaguely described
that they could not be located The
list was, therefore, returned to Pak-
istan for supplying full particulars of
these properties and a short list of 30
such claims of displaced persons in
India was for warded to them ag an
indication of the kind of information
required to be furnished in the lists,

Divplaced
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Shri D, C. Sharma: May ] know if
any other communication has been
received from Pakistan on the sub-
ject after that?

Shri P. 8. Naskar: I have given
the answer to the original question
in respect of urban immoveable pro-
perties and stated that a list of 172
<ases of property worth Rs. 5 lakhs
and above had been received. We
do not have any other list so far as
these properties are concerned,

Shri D. €. Sharma: May 1 know if
India has supplied to Pakistan any
list of properties worth Rs. 5 lakhs
ar above? If so, what is the number?

Shri P. S. Naskar: | said in the
original answer that a list of 30
such cases has ber: scnt to Pakistan.

Pandit D. N. Tiwary: May 1 know
whether cases have rcome to the
notice of Government where loans
sanctioned before veriflecation were
cancelled because the  verificat:on
was not done in time. and after that
verification was made”

Shri P. § Naskar: It 1s a question
different from the wrig:nal question.

Shri B, K. Gaikwad: May 1 know
how many applicants there are, how
muny applications remaincd  undis-
poted of and how long will 1t tuke
to dispose of all the applications?

Shri P. §. Naskar: The original
question was regarding exchange of
fists with Pakistan. But the hon.
Member is asking a different ques-
tion,

Shri S. M. Banerjee: May I know
the number of priority claims pending
verification and also whether the
age-limit is being reduced {rom 85
to 60 in view of the urgency of the
cases?

Shri P. S, Naskar: I would request
the hon. Member to table a separate
question on this.
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Manafacture of Swyar Mills Maoki-
nery

*404. Bhri Panigrahi: Will the Mi-
nister of Commerce and Indusiry be

pleased to state:

(a) how many plants have been
set up for manufacturing sugar
mills machinery in the country; and

(b) whether any of these machine
manufacturing plants belong to the
public sector?

The Minkster of Industry (Shri
Manubhai Shah): (a) Six firms have
been licensed for manufacturing com-
plete sugar plants in collaboration
with foreign firms. In addition,
there are 8 other firms manufacturing
parts of sugar mill machinery
against specific orders.

(b) No. Sir.

Shri Panigrahl: What is our total
requirement of sugar mill machinery
and how far have we been able to
meet those requirements?

The Manubhai Shah: The e:timated
demand fonr =ugar mill machinery in
the Second Plan periond was about
Rs. 35 crores When all these  six
firrns along with the eight ancillary
firms go into production. we hope we
will be able to have 14 complete sugar
plants in this counirvy bv about the
beginning of the third Plan,

Shri Panigrahl: May I know whe-
ther there is any posability of setling
up any sugar mill manufacturing
factory in the public sector out of
these eight for which licences have
been given?

Shri Manubhai Shah: No, Sir. This
is a question about how many factories
are working or are licensed to manu-
facture sugar mill machinery; there
is no question of any of these being
established in the public sector
because when 80 many firms are
coming forward and they could manu-
facture from A to Z the entire sugar
plant, there is no need to have any
sugar mill machinery manufactured in
the public sector.
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Shri Heda: May 1 know whether
the Government had fixed any target
date by which the complete machinery
for a sugar mill would be manufac-
tured in the private sector?

Shri Manubbal 8hah: That is exact-
1y the question. This licence stipulates
practically the entire sugar plant. It
may not be manufactured by one firm
but by the combined total engineer-
ing capacily in the country and the
other eight firmg who are going to
make different parts of sugar mills
excepting the milling machine which
has a very heavy cast forging capa-
city and which we hope to produce
at the foundry and forging to be set
up at Ranchi, all the other parts will
be made by these factories. This will
be done in another two or three vears.

Bhri Jaipal Bingh: May we know
which are the foreign firms that are
associated in the manufacture of the
machine because each country has its
own different technique? May we
know which are the countries at least?

Shri Manubhai Shah: We have one
combination with a German firm,
another with a Czechoslovakian firm,
one with a Holland firm, another with
a French firm, another with a Seattich
firm and ano'her with a British firm
in London.
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Shri Jadhav: I want to know whe-
ther there is any likelihood of manu-
facturing small scale units?

Skri Manubhai Shak: These are all
economic units that will be manufac-
tured. But when a factory can manu-
facture big plants, if necessary, it can
also manufacture small plants,
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Shri Dasappa: May I know how the
cost will compare with the imported
cost?

Shri Manabhal Shah: We think it
will be reasonable and competitive but
in the early s'ages all heavy machi-
neries alwayvs tend to be more expen-
sive to some ecxtent than the mass
production in other countries which
have started this production before 40
or 50 years,

Shri Panigrahi: May 1 know the
total amount of foreign exchange that
these privale licencees have asked
from the Government of India to fulfil
their programme?

Shri Manubhai Shah: That varies
from factory to factory and from
what stage of production they will
undertake in a particular year.

Mr. Speaker: The total amount.

Shri " Manubhai Shah: It is not
worked ocut as such. Somebody
makes a boiler machine and some-
body makes a milling machine.

Shri Panigrahi: Mv point is whe-
ther we have no :eparate allorea jon
for the ¢ private heencees so far as
the foreign exchange is concerned

Shri Manubhai Shah: As the hon.
Member: are aware, all the.e licen-
ces, whenever thevy are issued, are
looked int» from the point of view
of the avallability of foreign exchange
and to the extent thev are export-
earmng or impor'-saving with defer-
red pavments, they are permitted.

Second Five Year Plan
+

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose
to arrive at an agreement with all the
Central Trade Union Organisations
and other All India Unions on some
of the issues confronting the working
class of this country for the success-
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ful implementation of the Second Five
Year Plan; and

(b) it so, when this is likely to
materialise?

The Deputy Minisier of Labour
(Shri Abld Al): (a) There iz no such
proposal under consideration.

(b) Does not arise,

I may add that by the codeof dis-
cipline and other decisions and agree-
ments reached in the Indian Labour
Conference an attempt is made to
establish happier industrial relations
which would ensure success of the
Plan.

Shri 8, M. Banerjoe: May I know
whether the Government would like to
have an industrial truce during the
Second Plan and, f so, whether to
achieve this they are gomg to call a
conference of the Central Trade Union
and other All India Unions> -

The Minister of Labour and Em-
pioyment and Planning (Shrl Nanda):
This objective has been settled and 15
constantly in view. All these meas-
ures which have been taken over a
period of the last few months and
more are to achicve the same result

Shri §. M. Banerjee: May [ know
what positive steps are taken to induce
the workers to work wholeheartedly
for the success? What are the positive
incentives—such as  wage increase,
bonus etc.?

Mr. Speaker: Positive incentives
apart from money incentives?

Shri Nanda: I will have to say all
the things that have been done
through legislation and otherwise.

Mr, Speaker: Patriotism must be
the primary incentive

Shri Tangamani: Dunng the 16th
Indian Labour Conference in Naini Tal
held on the 18th to 20th May, 1!
after the Conference was over, a
special meeting of the representatives
of the Central Trade Union Organisa-
tions was held and a code of conduct
was evolved. May I know from the
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hon. Minister when he ls going te csll
the next meeting of all the Central
Organisations to take up that question
further?

Shri Nanda: A department has been
specially created for the purpose of
looking after the implementation of
the code of discipline and other allied
matters. This department has been
receiving reports and complaints from
all sides and hag already started
action with regard to these represan-
tations and I think in a month or so
a meeting is going to be held to look
into the progress,

Mangla Dam
+—

Skri N, R. Munisamy:

. Shri M. R. Krishna:

Pandit D N. Tiwary:

ls:.ﬂl.u Igbal Singh:

Will the Prime Minister be pleased
to state

(a) whether 1t 15 a fact that the
Pakistan Government have abandoned
their scheme of construction of Mangla
Dam, and

ib) if so, whether the comstruction
of this dam has permanently been
given up or whether 1t has heen stop-
ped for short period”

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Accotding to
a report in a Pakistan newspaper, the
Government of Pakistan have denied
that the Mangla Dam project 15 being
abandoned

(b) Does not arise,

Shri N, R, Manisamy: May I know
whether it s not obligatory on the
part of Pakistan to obtain th& prior
consent of the Government of India
as regards the catchment areas which
are likely to be affected by this dam?

The Prime Minister and Miaister of
Externzl Affalrs (Shri Jawaharial
Nehru): I did not follow the question.

Mr. Speaker: [; it not obligatory
on the Government of Pakistan to
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obtain prior consent of the Govern-
ment of India as regards the areas
likely to be affected?

Shri Jawaharial Nehru: That is our
opinion.

Shri N. R, Munisamy: May 1 know
further whether it is a fact that they
have evolved a different plan to con-
struct the dam on a different site with
the collaboration of UK. and USA.
and, if so, whether any protest has
been made by our Government?

Shri Jawaharial Nehru: I do not
know all these details but according
to our information some firms abroad
have been given some kind of a con-
traet to do this work,

Shri Joachim Alva: We have just
had g controversy in Pakistan about a
major agreement entered into in 1648
regarding the canal water dispute.
May 1 know why we have not put out
our case so strongly and in such a
manner as will show that according
to the 1948 agreement, we are right
In India people do not seem to know
about the 1948 agreement nor does
the world—an agreement which was
sealed and approved by Quaide
Azem?

Shri Jawaharlal Nehru: Which
agreement does the hon. Member refer
to® Is he referring to the agreement
arrived at in regard to canal waters
in May 18487

Shri Joachim Alva: Yes, Sir.

Shri Jawaharlal Nehru: So far as
publicity 15 concerned, that agreement
has been brought into picture repeat-
edly. there is no lack of publicity
ubout it  Everybody knows about it
The question is not about the content
of that agreement But Pakistan
1epucdiated that agreement. Nobody
doubts as to what the agreement was
but Pakistan subsequently repudiated
it.

g
gk

D. N, Tiwary: In view of the
the construction of this dam
by the local popul-
in Pakistan held
may | know whether the Gov-
t India have taken any

'é
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s'cps either in the Security Council
or otherwise to prevent the construot-
ion of this dam?

Bhri Jawaharial Nehrn: We have
recorded our protest with the Security
Council and drawn their attention to
this matter.

Underground Fire in Coal Mineo

+
Shri Ajit Singh Sarhads:
Shri Tridib Kumar Chaudheri:
*413. /\ Shri Sadhan Gupta:
L Shri Bose:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that an
underground fire is slowly approach-
ing the Coal pillars below the Joti-
mutuk railway siding near Asansol
and that very soon the railway track
nearby may collapse and some 12 col-
lieties as well as the present site
occupied by the Aluminium Corpora-
tion of India may have to be abandon-
ed due to this mine fire;

(b) if so, the facts of the case and
the present position in this regard; and

(c) the safety measures, if any,
taken to check the impending disaster?

The Deputy Minister of Labomr
(Shri Abld All): (a) to (¢). There
is underground fire on either side of
the Jotimutuk railway siding and the
fire is likely to advance further and
cndanger the stability of the siding.
The collieries and the Aluminium
Factory served by the siding may be
affected unless the siding is diverted.
Steps for this purpose are being taken.

There 15 no danger to the collieries
or to the factory due to the wunder-
ground fire.

Shri Ajit Singh Sarhadi: Is it a fact
that the owners of the collieries in
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the cost of the siding has not been
paid by the collieries.

Shri Ajit Singh Sarhadi: May I
know when it is likely that the siding
would be constructed in order to safe-
guard the transport of coal from these
collieriea?

Shri Abld All: Yes; a siding should
be constructed to continue transport of
coal, but the parties concermed have
to pay the cost

Shri Joachim Alva: In view of the
numerous accidents that have taken
place in the collieries, may I know
whether the Labour Ministry constant-
ly examines the credentials of the
ingpectors and other supervisors
regarding their experience and train-
ing?

Shri Abld Ali: These are very
scrupulously examined; but this fire
has nothing to do with the question
put by the hon. Member as, I think,
this particular fire is on for the last
20 years

Shri Ajit Singh Sarhadi: Is 1t not
a fact that the owners of the collieries
i question are ready tc deposit the
amount which would be required for
the construction of the siding?

Shri Abid Ali: I suggest, Sir, that
this question may be addressed to the
Railway Ministry.

Mr. Speaker:
H. N. Mukerjee;
An Hon. Member: He is not present.

Pandit D. N, Tiwary: This is a very
important question, Sir, and I request
that this may be taken up.

Mr. Speaker: I will pass on to the
next question.

Next question: Shri

State Trading Corporation in Kerala
State

*“420. Shri Easwara Iyer: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Kerala State Gov-
ernment have forwarded to the Con-
troller of Capital Issues the Articles
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and Memorandum of Association of
the Kerala State Trading Corpération
(Private) Ltd., for his sanction;

{b) if so, the date on which the
documents were received by the said
Authority; and

(c) the reason why the sanction
applied for has not been granted so
far?

The Minister of Commerce (Bhet
Kanungo): (a) Yes, Sir.

(b) The application was received in
the office of the Controller of Capital
Issues on 25th January, 1058,

(¢) The implications of the proposed
Corporation in relation 10 the ooun-
try's foreign trade are being studied
in consultation with the State Govern-
ment,

Shri Easwarz lyer: May [ know
within what time the sanction, if any,
will be given?

Shri Eanungo: Recently we have
had a discussion with the representa-
tives of State Governments, and we
hope a decizion will be taken soon

Shri C. D. Pande: May I know if
the Government have taken care to
slate the scope of work that they pro-
puse to take, so that there may not be
clash between the interests of the
State Trading Corporation of the Gov-
ernment of India and the Stale Trad-
ing Corporations in the States®

Bbri Kanungo: That ig exactly what
we are studying.

Nuclear Tests

°42]1. Shri Shivananjappa: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that an
East-West Conference on nuclear tests
detection was held in Geneva recently;

(b) it so, whether India also parti-
cipated in the Conference; and

(¢) the main decisiont srrived at in
the Conference?



2353 Oral Answers

. The Parllameniary Becretary to the
Minister of External Affaire (Shri
Badath Al Ehan): (a) to (¢). The
Conference is in session at Geneva and
has not announced any decisions so
far. India is not represented at this
Conference,

Shri Jeachim Alva: It has been
reported that the effect of nuclear
tests in rice eating countries is six
times more than in countries where
mere calcium is taken out of milk.
May I know, in view of the geographi-
eal  position of countries between
Japan and India, whether we are do-
ing any special effective propaganda
on the line that these rice-eating coun-
tries suffer six times more than the
western countries?

The Prime Minisier and Minister of
External Affairs (Shri Jawaharlal
Nehru): The hon. Member has raised
a very interesting point which bears
no relation to this question. For my
part, I am prepared to deal with i,
but I will have to deal with it at some
length; 1 can hardly deal with it in
ohe or two sentences.

Shri Joachim Alva: Whut about an
effective camprign on this line?

Shri Jawaharlal Nehra: Thiz is a
question about a Conference in
Geneva, not on the effects on those
eating rice or wheat or anything e¢lse

Shri Dasappa: May I know whether
it is not a fact thal the scientists who
bad assembled there have been able to
come to a decision on this matter and
they have been fairly successful in
their efforts?

Shri Jawaharial Nehru: We have
not recelved any official information,
but reports in the newspapers say that,
happily, they have succeeded in their
endesavours and they have come to
some agreement—but this is very
rauch unofficial,
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Work and Orientation Centres

*422. Shri Tangamani: Will the
Minister of Labomr and Employmont
be pleased to state:

{a) the number of persons who have
so far received training at the Work
and Orientation Centres; and

(b) how the trainees have been em-
ployed after completion of their traam-
ing?

The Deputy Minister of Labewr
(Shri Abid Ali): (a) 900.

(b) Information ig not available.

Shri Tangamani: May I know whe-
ther it is not fact that no speciat
arrangement has been made for
following up the trainees who have
undergone training in these Work and
Orientation Centres, as it is being done
in the casc of the Administrative
Training Centre in Bombay?

Shri Abid Ali: Necessary Employ-
ment Exchange facilities will always
be available for helping these

traineces.

Shri Tangamani: My point 1s, there
15 a school 1n Bombay for traning
teachers for training other studeats in
the tramning school Such students
who are now undergoing training are
assured of a job after training What
I would like to know is whether there
15 such a scheme for those people who
are receiving traming under the Work
and Orientation Centres®

Shri Abig All: I will have to obtain
the information. If the hon. Member
will give a separate notice, I will be
able to furnish that information

Shri Tangamani: My point 1s sumple.

Mr. Speaker: He wants notice; what
is the meaning of saying it is simygle
or complex?

Shri Tangamani: Is there any scheme
at all for providing jobs for those who
get training under the Work and
Orientation Centres?

Shri Abld Ali: That is what I have
replied earlier. For that the Emnloy-
ment Exchanges are always heipful.
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Shri Tangamani: Before any new
contre is started, will the Government
ot least make sure that those who have
received training are adequately pro-
vided for?

Mr, Speaker: That is a suggestion
for action,

Export of Engincering Goods

*423, bt Babbiah Ambalam: Will
the Minister of Commeroe and Indas-
iry be pleased to lay a statement
showing:
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following Hems in the year 1957-88:

(b) whether any steps have been
taken to supply and make avallable
spare parts for these items snd also to
do after saleg servicea?

The Minister of Cemmerce (Shrl
Kanungo): (a) The wvalue of the

"

exports of the items during 1967-88
(a) the value of exports of the are as follows:—

Value in

Ttem Rupees
1. Electric fans (complete) 21,53,788
Electric fans (paris) TsT12
Sewing machines (complete: 6,76,502
Sewing machines (parts) 1,68,157
3. Flectric Bulbs 8.500
4. 8) Diesel engines 10,33,989
1,17.170

(b) Pumps (centrifugal)

(;} ;A'es\ Sir,

Shri Sobbikh Ambalam: May 1
know how these figures compare with
the figures for previous years, and
whether exports during the current
vear are on the increase or decrease?

Shri Kanungo: It is too early to
ussesz current year's figures, but they
are likely to be on the increase and
there has been an improvement com-
pared to previous years.

#s aww fag 3T A wgnT
AR A O w6 za s
N oawtAaz 3% fAT I fsr et
B E R e g T s

&t wpd . ndAfEa gt
¥ # aq foewizs @ & foR
o @ e S St agr
weenrs arfer g €

Government Residential Colonleg in
Delhi

“424. Shri Bhakt Darshan: Will the
Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Starred Question
No 1446 on the 3rd Aprnil, 1958 and
state:

(a) the progress so far made 1n their
work by the Advisory Committee
which was appointed to advise Gov-
ernment in connection with giving
more facilities to the persons living
in the colonies for the Government
employees in Delhi and New Delhi;

(b) the details of the facilities given
or proposed to be given in the colonies
a5 & result of these recommendations;
and

(c) the pamey of the colonies where
such facilities have besn provided?
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Shri Anll K. Chanda: Some of the
amenities which are to be provided
are already in existence in some form
or other. The various authorities who
are to execute these works have been
informed about the recommendations
of this Committee and those authori-
ties, in due course, will report to this
Committee about the work which has
already been done.

W W A . W e R
wEIeY 7 wArar s g 1w ag e
& wEwr | F wrr wgeT g Fe g
¥ v ot wmy qformer  wlr 2T d B
W &% OF FIH QU LT &7 qT YW
awft g °
Shri Anll K. Chanda: As I said, it
ig for certain different authorities to

wer ww : Wi, 1w fewoe
it g & fo wae qw g oY

b SR . P ]
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¥ fod ®r & ey ey st ?

Shri Anil K. Chanda: ¥es, Bir. In
one or two localities, I believe it has
recommended that a police outpost
should be there. For Instance, for the
Moti Bagh colony, there is a recom-
mendation that there should be 2a
police station. A site has already
been celected and the matter is being
processed by the Chief Comissioner of
Delhi. With regard to Vinay Nagar,
the recommendation is that the site
fior the police station will be consi-
dered on receipt of the demand for the
same. Evidently, that ig not imme-
diately before the Committee. With
regard to West Vinay Nagar, there
does not seem to be any provision for
a police station.

Raja Makeadra Pratap: May 1 know
what amenities have been provided for
the workers of the electric power
house? 1 saw that their quarters have
no facilities at all.

Shri Anil K, Chands: This ques-
tion refers to the amenities in the
Government colonies. 1 am not
quite sure which the hon. Member
has 1n mind.

Shri Tangamani: From the state-
ment we find that the Standing Advi-
sory Committee has dealt with the
amenities which are to be given for
those two or three new colonies which
have come up, namely, Moti Bagh,
Vinay Nagar and East Vinay Nagar.
May I know whether it is not a fact
that in the new colonies that have
been set up, especially in Moti Bagh,
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Otﬂottﬂs,wuthnmmd-ﬂm
ahmhubeenurmukedmriﬂnw
mill and two for eoal depota. “Tha
time specified for the construction of
the shopy is about eight months.

Shri Tangamani: The colony has
already come up.

W Wer TWA AT JEA AT INT
it fear T § 1 & T AT T ot
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Shri Anil K. Chanda: I believe that
a police station is considered a necessi-
ty in certain areas.

UN. Commitice on Effects of Atomic
ll.ulhﬂu

o425, Shri Shree Narayan Das:
{Sudu Igbal Singh:

Will the Prime Minister be pleased
to state:

(a) whether the UN Committee on
Effects of Atomic Radiation has sub-
mitted 1ts report to the General
Assembly of the United Nations;

{b) if so, whether the same has been
considered by the Assembly; and

(c) with what results?

The Parliamentary Secretary to the
Minister of External Affairs (Shri

Sadath Ali Ehan): (a) Yes.
(b) No.
(¢) Does not arise.

Shri Shree Narayan Das: May I
know whether the report is available
with the Government of India and, if
g0, whether it has been studied and
whether the Government of Indla are
in full agreement with it?

Shri Sadath Al Khan: The report
was public on August 10, 1938,
Only ope copy o far has been received
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bymmtpt.&w
When additionsl’
one set will be

External Affgivs
Nehru): The report is by an expert
committee of scientists.
the Government of India to criticise
them. But, broadly speaking, we think
that that report would carry great
weight.

Shri Shree Narayan Das: May I
know whether the report 8 wun-
animous one or whether there is some
difference of opinion among the mem-
bers?

Shri Jawaharlal Nebhru: So far as ¥
remember, Sir, it is & unanimous
report.

Shri Joachim Alva: During the
vital stage of the discussions, lg it true
that India will submit a draft para-
graph which is accepted by the United
States and France? May we have that
paragraph and will it be circularised?

Shri Jawaharlal Nehru: 1 do not
remember, 1 do not know what stage,
because, constantly these discussions
are going on; suggestions are being
made on the wordings, phraseology,
etc. I do not know to what particular
paragraph the hon. Member refers.

Hinduostan Balt Company (Private)
Limited

+.
v4pg, JShrl Harish Chandra Mathur:
Shri Raghunath Siagh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what necessitated the constitu-

tion of the Hindustan Balt Company
(Private) Ltd.;
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(b) what scheme hag been outlined

:‘Mwmthmd Ahe organisation;

{¢) what provision has been made to
preserva and maintain the rights of
the Rajasthan State in  jts salt
resources?

The Minkster of Industry (Shri
Mannbhal Bhah): (a) to (¢). A state-
ment is laid on the Table of the House.
[See Appendix II, annexure No. 103].

Shri Harish Chandra Mathur: May
we know what are the terms of the
lease under which the Government
have taken over the land from the Gov-
ernment of Rajasthan and may 1 know
whether it is not a fact that the salt
works are taken over with the entire
equipment and thus they have taken
advantage of the weak position of that
Stata?

Shri Manubha! Shah: About the first
part of the guestion, the terms pro-
bably are that under the treaty rights,
when the Government took over for
working this salt works, we have to
pey about Rs. 8 to 10 lakhs, as annual
ground-rent, and about 40 per cent of
the sale price which comes to Rs. 12
lakhs to Rs. 14 lakhs a year on the salt
production. It is not correct to say
that any advantage has been taken of
any position. Under the Fiscal Integ-
ration terms, up to the 31st March,
1060, this agreement is valid, and we
are also negotiating a long term agree.
ment. Recently, a conference has
been called for the next week, when
the Chief Minister of Rajasthan is
coming here, and we are going to
discuss the matter with him,

Shri Harish Chandra Mathar: May
I know whether the company was
formed with the consent of the Gov-
ernment of Rajasthan who are the
rea! owners of the salt works today?

Shri Mapubhali Shah: It is not
necessary, because, they are the
owners 'of the land, but not the

owners of the salt works. The lands
are held on fease by the Central
Government under treaty right.
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Government took ower the sovereign
rights of the central administration,
and the princely rights went to the
Rajasthan Government. 5o, there
will be no alteration in the status gquo
between the State Government and
the Central Government.

Shri Harish Chandra Mathur: May
1 know what objection wag there to
lne State Government running this
enterprise m the public interest, and
for the State Government itself, and

what happens to the Pachbhadra salt
works?

Shri Manabhai Shah: That question
really does not arise because, all along,
since the inception of the Sambhar,
Didwana and Pachbhadra, these salt
works have been managed and run
by the Central Government, and it
was but natural that that pesition
should continue in the public interest,

w5 aww (vy W A wew
I € FW T 5 TaHTZ $Y FhC
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Shri V. C. Shukla: From the state-
ment it appears that some by-products
are also going to be exploited. May
1 know if the plans have been drawn
for the exploitation of these by-
products and what are the by-products
that would be exploited?

Shri Masobhai Shah: With your
permission, Sir, 1 would like to club
thig question with Question No. 418



ceuntry and particularly of the Rajas-
than Balt Works, because, both
Zypsum and sodivm sulphate are
largely available from the by-products
there.

Shri Harish Chandra Mathur: May I
mow whether it is a fact that the
Rajasthan Government contemplated
setting up a factory for the by-
products, and, if so, may I know whe-
ther, in view of the fact that the Gov-
ernment of India have taken over the
works now, the proposal of the Rajas-
than Government has now been given
the go-by?

Shri Manubhai Shak: No, Sir. It Is
true that at one stage the Rajasthan
Government did propose to establish
a godium sulphate plant We have
also entered into a discussion and
negotiations with them and the present
proposal which is under consideration
is to associate both the Rajasthan Gov-
ernment and Central Government for
the exploitatiorr of the by-products

Sodium Sulphate and Gypsum

o2, J Shbri Vasudevan Nair:
Shri V, P Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have taken
any steps for the recovery of by-
products like sodium sulphate and
gypsum from salt bitters, to meet the
demand of the chemical industries of
the country;

(b) if so, the nature of steps taken
in this direction; and

(¢) whether it is proposed to set up
a pilot plant in Kerala for the
recovery of such by-products?

The Minisiey of Industry (Shrl
Mansbhal Shah): (a) to (¢). A state-
ment is laid on the Table of the
House. [See Appendix II, snnexure
No. 104.)

s0, and that Is
ploitation of all the
are available in the
made.

be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the steadi-
ly increasing loss of gypsum stored for
the manufacture of fertilisers in the
Sindr1 Fertilizers and Chemicale (Pri-
vate) Ltd.; end

(b) if so, the steps taken or proposed
to be taken to check this mounting
loss?

The Minister of Industry (Shri
Managbhai Shah): (a) and (b). A
statement is laid on the Table of the

House [See Appendix Il, annexure
No. 105.]

Shri Jhulan Sinha: May 1 enquire
the amount of the gypsum found miss-
ing, on a comparison of the book

account as well as the physical stock
there?

Shri Manubhal Bhah: As 1 have
said m the statement, actually speak-
ing it is purely an apparent loss in

it was an apparent loss; there was
neither factual loms mor boek loss.
That is why 1 have mentioned in the
statement that a new godown will be
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that the labour is not worth taking to
find it out.

Bhri Jhulan Simks: May [ know i
the Government have made sure that
this loss is only apperent and not

s a result of pilfering?

Shri Manubbai Shabh: I can assure
the House that it is not so much due
to pilteruge, because there is proper
supervision in the factory and gypsum
is not much worth pilfering.

Shri 8. M, Banerjeo: I raquest that
Question No. 414 on “Co-ordination
in Minigtries™ is important and the
reply may be given.

Mr. Speaker: No

WRITTEN ANSWERS TO
QUESTIONS

Rescue Station at Kothagudium

*397. Shri T. B. Vittal Bao: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 1612 on the
11th April, 1958 and state:

(a) whether any estimate has mince
been prepared for the establishment
of a Rescue station at Kothagudium,
Andhra Prc lesh, and

(b when the construction of the
building to house the station will com-
mence?

The Deputy Minister of Labour (Shri
Abld Aiis. (a) No.

(b) The Coal Mines Rescue Rules
are being revised in order to provide
for the establishment of a Rescue
Station in the Singaren: Coalfields and
the levy of an excise duty for the pur-
pose. The construction of the build-
ing will comsmence as soon as the
necessary funds becoame available by
the sbove-mentioned levy.
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(a) how many new shops have been
built in the Lajpatrai Market opposite
Red Fort;

(b) whether the newly-built shops
have been allotted to the shop-keepers;
and

(c) if not, the reasons therefor?

The Deputy Minister of Rebabilita-
tion (Bhri P. S, Naskar): (a) 382 shops
and 80 stalls.

(b) Not yet.

(¢) Some of the Associations of the
Stall-holders of the Old Market had
made some suggestions regarding
allotments. These had to be examined
before arnving at a decision regarding
the procedure of allotment.

Flan Projects

*405 Shri V. P. Nayar: Will the
Minister of Planning be plessed to
state:

(a) the total additional cost involved
in Government's Plan projects (Public
Sector) on account of the fjncreases
allowed in Steel prices, during the
Second Five Year Plan; and

(b) by what percentage has the cost
of projects in the public sector risen
from the estmmates, on account of the
nse in Steel and Cement prices?

The Deputy Minister of Planming
(Shri §. N. Mishra): (a) and (b).
Increases mn the estimates of cost of
the projects in the public sector are
due to several causes affecting the
costs of various items including raw
ma.erials, wages, machimery and
equipment etc. It is extremely diffi-
cult to 1solate the effect of the rise in
prices of one or two items in the
additional cost. Moreover, steel used
being of various categories, elaborate
calculations will have to be made of
the quantities used of, and the prices
paid for, each of the categoriea. Prices
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paid at different times during the con-
struction of a project have also varied.
Detailed information will, therefore,
have to be collected for each of the
numerous projects in the public sector
and the accuracy and utility of the
results finally compiled may not be
commensurate with the time and
labour involved.

Algeria

406, Shri Kumaran:
“\ Shri Kalika Singh:

Will the Prime Minister be pleased
to state the steps taken by the Govw-
ernment of India recently in pursuance
of the five proposals for peaceful
settlement of the Algerian dispute
which were stated by him in the Lok
Sabha on the 22nd May, 19567

The Parliamentary Secretary te the
Minister of External Affairs (Shri
Sadath All Khan): The proposals were
primarily intended to suggest to the
parties concerned to restore peaceful
conditions in Algeria and to try to
settle this question in a8 peacetul
manner by direct wnegotiations. The
Government of India did not, however,
desire to canvass support for their
proposals, but left it to the parties
concerned to take whatever action
they wished to take. Because of the
Suez and other developments in West
Asia, the parties could not apparently
come closer,

The question is now before the
General Assembly and the efforts of
the Government of India are being
directed towards a settlement being
reached on peaceful lines.

Export Promotion

*£87. S8hri Damani: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government are con-
gidering any scheme whereby Banks
nay be asked 1o take active part in
the promotion of Exports; and

{b) if so, the nature thereof?

The Minister of Comimeroe (Skrl
Kanunge): (a) and (b). The need
and feasibility of improving credit
facilities for export operatlons are
being examined by Governmemt in
consultation with banking experts.

Map of India

*408, Shri Rameshwar Taatia: Will
the Prime Minister be pleased to state:

(a) whether Government are aware
that the Benjamun Electric Limited,
London, inserted an advertisament for
their “Benzamin” products in the
Times of India, Delhi, dated June 13,
1958;

(b) whether it is a fact that in this
advertisement a map of India had
been shown wherein the area of India
has been shown in white and that of
Pakistan in black;

(¢) whether it Is also a fact that in
this map Kashmir has been shown im
black colour outside the outline of
India; and

(d) if «o, the steps taken agamst the
firm which has its branches in India
to withdraw this advertisement which
shows Kashmir as outside India?

The Parllamentary Seoretary to the
Minister of Extermal Affairs (Shri
Sadath All Khan): (a) Yes

{(b) Yes.
(c) Yes.

(d) The matier has been brought to
the notice of the Editor.

Export Promoiion Commitice

*409. Bardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 184 on the
l4th February, 1958 and state: -

(a) whether Government have con-
sidered tha report of the Export Pro-
motion Committee; and

(b) # s0, the recommendations
accepted by Government?
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e Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) A statement of the decisions as
also of the action taken on the recom-
wpendations contained in the Export
Promotion Committee's report is laid
on the Table of the House., [See
Appendix I, annexure No. 104.)

Machinery for Cement Industry

o Shri 8, C. Samanta:
'\ Shri Rameshwar Tantia:

. Will the Minister of Commerce and
Endustry be pleased to stute:

(a) what steps have <0 far been
taken to manufacture machinery for
the cement industry in India;

(b) whether it is a fact that M/s.
Associated Cement Company Ltd., are
themselves manufacturing some parts
of cecment machinery; and

(c) whether the machinery for the
Cement Industry or most of its parts
can be manufactured in India during
ihe Second Five Year Plan?

The Minister of Indastry (Shri
Manubhal S8hah): (a) Five firms have
been registered or licensed under the
Industries (Development & Regula-
tion) Act, 1851, for the manufacture
of cement machinery and parts there-
ol

(b) Yes, Sir.

(c¢) Much of the machinery for the
Cement Industry is likely to be manu-
factured in India during the Second
Plan Period.

Coerdination in Ministries

*414. Shri H. N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) whether his attention has been
drawn to the ancvmaly referred to by
8hri S. K. Patil, then Minister of
Irrigation and Power, in the course of
the Budget debate, regarding lack of
coordination between the Ministry of
Yood and Agriculture and the Minis-
&xy of Irrigation and Power; and

(b) what sieps, if any have been
taken to correct the anomaly?

The Prime Minlster and Minister of
External Affairs (8hri Jawsharial
Nebru): (a) Yes. The then Minister
of Irrigation and Power referred in
his speech to the various agencies
dealing with or connected in some
way with agricultural problems. In
particular he referred to the State
Ministries of Agriculture also.

(b) The real difficulty in the past
has not been so much in regard to
coordination between the Central
Ministries, but in regard to the Depart-
ments of Agriculture of the States.
Efforts are continuously being made,
in a wariety of ways, to coordinate
these various activities and these
efforts have met with a good deal of
success. The Planning Commission
and the Central Ministry of Food and
Agriculture are keeping in intimate
touch with the States in regard to
agriculture and food production.

Cement Factory in Orissa

*415. Shri Sanganna: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 1681 on the 16th
April, 1958 and state:

(a) whether any decision has since
been arrived at for setting up a cement
factory in Orissa; and

(b) if so, with what result?

The Minister of Industry (Shri
Mannbhal Shah): (a) and (b). The
matter is still under consideration.

Import of Cartoon Series

*416. Shri Wodeyar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that cartoon
series are increasingly imported by
Indian Papers for republication here;
and

(b) if so, the estimated Foreign Ex-
change gpent on their import?
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The Minister of Oemmeres (Khei
Eanunge): (2) and (b), The cartoons

try be pleased to state:

(a) the value of our exports to the
United Kingdom during the first
quarter of 1858;

(b) what was the value of our
exports to UK. during the correspond-
ing period of 19567; and

(¢) what were the causes of decline
in our exports, if any?

The Depuly Minlster of Commerce
and Industry (Shri Satish Chandra):
(a) Rs. 3581 lakhs.

(b) Rs. 4525 lakhs.

(c) Bxports during January-March
1858 were considerably smaller than
in January-March 1957 because there
has been a net decline in UK's total
imports of tea and to a lesser exient
of other commodities such as raw
cotton, cotton manufactures, leather,
cashew, spices etc. Some decline has
also taken place in the export prices
of tea and other commodities on
account of the general depression mn
commodity markets.

Long Playing Records of Rabindra
SBangeet

*419. Shri Vajpayee: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it 15 a fact that Gov-
ernment have a proposal to produce

long-playing records of Radindea
Sangeet on the vccasion of
celebrations of Tagore in 1061; and

(b) if s0, the details thersef?

The Minister of Informmbien and
Sh-m (Dr. Keoskay): {(u) Yes,

(b) Details bave not yet been
finalised.

Mining Board
*&27. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 1350 on thwe
31st March, 1958 and state:

() whether the particulars required
for the constitution of the Mining
Board have since been received from
Andhra Pradesh;

(b) if se, whether Mining Board
has been eonstituted; and

(c) if not, when it is likely to be
constituted?

The Deputy Minister of Labowr
(8hri Abid Ali): (a) Not yet

{b) and (c). The Board will be
constituted as soon as required parti-
culars are received.

Export of Animal Skins

*430, Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state’

(a) whether the Wild Life Board
has recommended & new policy regard-
mg the export of wild amimal skins;

(b) if so, the muin features of these
recommendations; and

(c) the steps taken by Government
in this regard?

The Minister of Commerce (Shri
Kanongo): (a) No, Sir; but the Wild
Life Board recommended in February
1958 that the export of certain reptile
skins should be banned
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(b) Thé recommencauon was to the
effect that the skins and other pro-
ducts of crocodiles and lzards of

Varanus Salvator species should not
be allowed.

(¢) The export of these products i
not allowed at present but a review
of this policy in the interest of export
promotion is under consideration,

Employment Exchanges

*431. Shri Panigrahi: Will the
Minister of Labomr and Employment
be pleased to state:

(a) whether the terms of transfer
of the Administration of Employment
Exchanges from the Centre to the
States have been fulfilled by all the
State Governmentg by now; and

(b) if not, the names of the States
which have not fulfilled the terms of
agreement?

The Deputy Minister of Labear
(8hri Abid Ali): (a) The terms of
transfer are in the process of mnple-
mentation in all States.

(b) Does not arise.

lmport of Tobacco

432 J Shri Tridib Kumar Chauvdhari:

Shri Damani:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether i1t 1s a fact that the
U.S. Department of Agriculture has
authorised the purchase by India of
nearly 1200 metric tons of unmanufac-
tured tobacco with rupec¢ currency, a
portion of the value of which will be
loaned back to India for economic
development projects;

(b) the purposes for which this
tobacco will be utilised;

(¢) whether the loans that are to
be obtained through this tobacco deel
have been earmarked for any speci-
fic project; and

(d) the terms of ils repaymeat?

The Misistey of Commerce (Shad
Kazunge): (a) to (d). A statement is
laid on the Table of the Lok Sabha,
(See Appendix II, annexure No. 107.)

Repatriates from Ceylon

*433. Shri Sabbiakh Ambalam: Wil
the Prisse Minister be pleased to
state:

(a) whether the Government of
India have exsmined the Report of
the Special Offices appointed by the
Madras Government to look into the

condition of the repatriates from
Ceylon;

(b) whether the Government of
Madras have approached for assis-
tance or any aid for the rehabilitation
of those persons as recommended by
the special officer; mnd

(¢) if so, the extent of the assistance
asked for and given?

The Deputy Minister of Externat

Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) and (c). The Government of
India had received from the Govern-
ment of Madras the following pro-

posals for the rehabilitation of repa-
trinte_s from Ceylon:

1. Grant of Rs. 20 lakhs to each of
the two spinning mills proposed to be
set up in Tirunelveli district on co-
vperative basis.

2. Proposal to exempt the repatriate
businessmen from the export and im-
port restrictions.

3. Proposal to give preferential
treatment to repatriates for employ-

ment in Railway and P. & T. Depart-
ments.

4. Proposal to grant educationnl

concessioné to the children of repa-
triates.

5. Proposal to place repatriates one
step above the category & ‘Others'
ranked last in the list of priorities,
for purposes of employment. After
a careful examination of the Special
officer’s report, the Government of
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India have come to the conclusion
that— y

(i) as the Ceylon repatriates
.are neither destitutes nor home-
less;

(ii) they generally come back
with their earmings and posses-
sions;

(iii) they are treated excep-
tionally liberally by the Indian
+Customs;

(iv) Government of India need
not therefore extend any special
assistance to the Indian nationals
displaced from Ceylon.

Cattle for East Pakistan

*§34. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased
to state:

(&) whether it is a fact that a large
qnumber of cattle died of severe epi-
demic in East Pakistan in April and
‘May 1958;

1a) whether the Government of
‘Pakistan has approached the Govern-
ment of India to allow export of cattle
from Assam and Bihar for agricul-
tural operations in East Pakistan; and

(¢) whether Government have taken
any special measures to see that there
is no smuggling of cattle in the pe-
culiar circumstances?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Ehan): (a) we have seen

reports in the newspapers to this
eflect.
(b) No. S8ir

(c) The Government of Assam and
the Tripura Administration have
taken special measures to prevant
smuggling of cattle to East Pakistan.

Non-development Expenditure
ogys J8hrl Vasudevan Nair:
*4 Shri V. P. Nayar:
Will the Minister of Plaaning be
pleased fo state:
(a) whether the Planning €ommis-
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sion has drawn the attention of the
State Governments to the desirability
of keeping increases in non-develop-
ment expenditure under check; and

(b) if so, the action taken by various
State Governments?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir.

(b) This is a consideration which
the State Governments have constant-
ly to keep in mind. Departmental
proposals for expenditure are scru-
tinised carefully before they are
sanctioned. Some of the State Go-
vernments have set up Committees
or appointed special officers to under-
take a comprehensive review of ex-
penditures and to recommended econ-
omy mcasures. Certain measures for
reducing non-development expendi-
tures have already been adopted in a
number of States.

Paper Indusiry

725, Shri V. P. Nayar: Will the
Minister of Commerce and Indostry
be pleased to state:

(a) whether Government have in-
formation about the profits made by
the Paper Industry in India; and

(b) if so, what are the percentages
of profits on the invested capital in
1956 and 19577

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes. Information is available for
those public limited paper companies
which have filed their profit and loss
accounts with the Registrars of Com-
panies under Section 220 of the Com-
panies Act 19586. The information for
private limited paper companies can-
not be given, as, under the Act, they
are not required to file their profit and
loss accounts with the Registrars.

(b) On the basis of the information
available in respect of the public com-
panies in this industry, the relevant
figures, expressed as percentages on
the total amount of capital employed
in the business of these companies, are
9.5 and T'¢ respectively for the years
1858 and 1857.
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Employment Exchanges

724. Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there are any mobile
Employment Exchanges functlonimg
in various States;

(b) it so, their number in eech
Btate;

(c) the number of persons registerec
by these Exchanges during 1857-58;
and

(d) the number of persons employ-
ed during the same period?

The Deputy Minister of Labour
(S8hrl Abid Al): (a) No.

(b) to (d). Do not arise.

Textiles Industry iIn Bombay State

721. Shri Pangarkar: Will the Minis-
ter of Commerce and Indastry be
pleased to state:

(a) whether any amount has been
given to the Bombay State for the
development and promotion of Tex-
tile Industry during 1857-58; and

(b) it so, to what extent?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(ay and (b). A loan of Rs. 75 lakhs
was given to the Central India Spg.
Wvg. and Mfg. Co. Ltd, Nagpur. on
14th June, 1958 by the National In-
dusarial Development  Corporation.
The Corporation has also approved
applications for loans to the extent of
Rs. 103'3 lakhs from four other mills
in Bombay State. No amount has been
given to the Bombay State by the
Central Government for the Develop-
ment and promotion of the Textile
Industry.

Sports Goods

728, Shri Pangarkar: Will the Minis-
ter of Commerce and Indusitry be
pleased to state:

(a) the various kinds of sports goods

produced in India during the year
1808-39 so far; and
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(b) the quantity and the wvalue of
sports goods exported to the foreign
countries during the above period?

The Minister of Commeree and
Industry (Shri Lal Bahadur Shastri):
(a) and (b), Two statements are
laid on the Table of the House.
[See Appendix II, annexure No. 108].

Bharat Sevak Samaj

729. Shri Pangarkar: Will the Minis-
ter of Planning be pleased to state the
amount of financial aid given to
Bharat Sevak Samaj in Bombay by the
Government of India during 1957-38?

The Deputy Minister of Planning
(Shri 8. N, Mishra): The Planning
Commission did not give any direct
financial aid to the Bharat Sevak
Samaj in Bombay during 1857-38.

Food Output during Second Five Year
Plan

730, Shri Pangarkar: Will the Minis-
ter for Planning be pleased to state
the projects which have been approv-
ed by the Planning Commission in
Bombay State to increase the food

output during the Second Five Year
Plan?

The Deputy Minister for Planning
(Bhri 8. N, Mishra): A statement
showing the names of the various food
production schemes, together with the
financial provision thereof, approved
for Bombay State during the Second
Five Year Plan period is placed on the
Table of the House. [See Appendix 11,
annexure No. 108.]

Labour Awards

731. Shri S. M. Banerjee: Will the
Minister of Labour and Employmeat
be pleased to state:

(a) number of Awards pending for
implementation in the various States
as on the 1st July, 1858; and

(b) the steps Government propose to
take to get those implemented?

The Deputy Minisier of Labouwr
(Shri Abid Al): (a) The information
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is not available and the time and
iabour invelved in collecting it will
not be commensurate with the object
to be achieved.

(b) When cases of non-implementa-
tion are brought to the notice of the
Industrial Relationg Organisation of
Government, appropriate action s
taken,

Low Income Group Housing Scheme

733. Shri Karmi Singhji: Will the
Minister of Works, Homsing and Sap-
My be pleased fo state:

(a) the funds allotted to the Rail-
way Board yearwise, during the past
three years under the Low Income
Group Housing Scheme;

(b) allotment of the aforesaid funds
by the Railway Board to the various
Railways with particular reference to
the Bikaner Division of the Northern
Railway;

(¢) whether the rules governing
the grant of these loans are same as
those outhned by the Ministry of
Works, Housing and Supply; and

(d) the number of applications re-
ceived and disposed of during the past
three years by the various railways
with particular reference to the
Bikaner Division of the WNorthern
Railway?

The Deputy Minister of Works,
Housing and Suppiy (Shri Amil K.
Chanda): (a) to (d). The Low In-
come Group Housing Scheme is ad-
ministered through the State Gov-
ernments and Union Adminisirations,
to whom annual allocations of funds
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are made 1o the Northern Rallway or
any Division thereof.

Buareg Sevax Samaj

734, Shrimati Sutheta ldulnth
Will the Minister of Plamaing be
plessed to state:

(a) whather any funds have been
allotted for the Second Plan period
and for each year of the Becond Plan
to Delhi State Bharat SBevak Samaj
under the following headsi—

(i) Organisational and adminis-
trative set-up;

(ii) Execution of public uthity
worlks;

(iii) Performance of socio-cultural
activities;

(iv) Propaganda of the Plan pro-
grammes; and

(v) Efforts for inculeating spirit
of self-help, pertriotism and
democratic thinking amongst
the people;

(b) if s0, the details thereof; and

(¢) the progress of work made
under each head?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) and (b).
The Planning Commission have not
allotted any fixed funds focr the
Second Plan period or for each year
of the Second Plan for any type of
activity of the Bharat Sevak San.a).
Delhi Pradesh. They have, however,
sanctioned the following gzranis-in.
aid to the organisation fo; specific

are made. No separate allocations schemeg of Public Co-operation:--.
Nature of o !';n;mlm of Remarks,
Scheme grant-in-sid
sancrioned,
{1; Pdot Project of Public Cooperanon for social and Rs. Quly two instalments
cconomic welfare of slum dwellers 1n some arcas of 53,000 ! ing | Re. 30,000/~

Delhi

{2) Pilot Project of Public Cooperstion
activity in urban areas of Delhi

bave sog far acrually
been reloased.

for Yomh 2,240

(3) Piloz Projeci of Public Corporation for Youth o0

activity in rural arces of Delhi

B p—

i e g =
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(2) Under Scheme (1), the Bharat
Sevek Samaj, Delhi Predesh, have

these centres has been found to be
safisdactory so0 far and the particips-
tion and co-operation >f a large num-
Mdﬂnlmuna have been en-

Under Scheme (2), 10 Youth Plan
Clubs have been start:d in different
purts of Delhl Tie clubs have
attracted a number of youth, who , be
sides utilising the ava.able sports and
other recreationa] facilities, are also
actively taking ps': in discussions,
symposia and other cultural activities
designed to promote Plan-conscious-
ness and popularise the Plan.

Under scheme (3), the Clubs are
yet to be opened.

Handloom Cess Fund

735. Shrli Damani; Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the amount of Handloom Cess
collected from the Textile Mills during
1956.57 and 1957-58; and

(b) :n what manner it has becn

utilised?

The Minister of Commeree and In-
dustry (Bhri Lal Bahadur Shastri):

(a) 1956-57—Rs. 6.26,43,000 net.
1857-5686—Ras. 6,59,07,000 net.
(b) A statement 1s laid on the Table
of the House [See Appendix II,
annexure No. 110.)

Court Foes
734. Shri Bhree Narayan Das: Will
the Minister of Planning be pleased
to atate:
(a) whether the Government of

India in consultation with the State
have applied their

(b) if s0, with what result;

(c) whether the working of Indian
Court Feeg Act, 1870 and various
modifications made by different ..tates
subsequently has been reviewcd or is
proposed to be reviewed; and

(d) if reviewed, with what conclu-
sions?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
In 1956, the Planning Commission
requested the State Governments to
examine the recommendations of the
Taxation Enquiry Commission with a
view to indicating the scope for rais-
ing additional resources for the
second five year plan. The nforma-
tion furnished by the States in
reply to that request was of a general
nature and did not exhaustively deal
with each measure of taxation. The
statement laid on the Table of the
House gives the summary of the views
of the State Governments in so far as
the recommendation of the Taxation
Enquiry Commussion m regard to
Court fees was concerned. [See Ap-
pendix II, annexure 111.}

No information is available in the
Planning Commission on the action
that might have been taken by each
State.

(c) and (d) In che Planning Com-
mission no information on these
points is available.

Brochure on Bhakra-Nangal Project

737. Shri Ram Krishan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether a brochure on Bhakra-
Nangal Project has been printed; and

{b) if so, in what languages?

The Minisier of Infermation and
Broadeasting (Dr. Keskar) (a) Yex,
Sir.

(b) English and Hindi.
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Bicycle Factories

Shri Ram Krishan:
738. { Sardar Igbal Singh:
Shri Pangarkar:

Will the Minister of Commerce and
Industry be plcased to refer to the
reply given to Unstarred Question
No, 240 on the 14th February, 1858
and state the location of Bicycle fac-
tories (Statewise) and their total out.
put during the years 1955377

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Statements ‘A’ and ‘B’ giving infor-
mation relating to the large scale
sector and small scale sector respec-
tively are placed on the Table of the

House. [See Appendix II, annexure
No. 112}

Employment Potentia]

939, JSbri Ram Krishan:
" | Sardar Igbal Singh:

Will the Minister of Labour and
Employment be plessed to state the
employment potential in the follow-
ing at present:

(i) Cement Industry:

(11) Textiles Industry; and

(i) Paper industry?

The Deputy Minister of Labour
{Shri Abld All): The number of per-
song estimated to be employed at
present in faciories in each of the
three industries is given below:

(i) Cement Industry—27,000.
(1i) Textile Industry—13,00,000
(iii) Paper Industry—28,700,

Industrial Development

1w Igbal Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any decision for the
Jocation of remaining industrial
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estates, regional institutes and exten-
sion centres during 1958-850 has been
taken; and

(b) if so, the nature of decision
taken and the location thereof State-
wige?

The Minister 0f Commerce and fn-
dustry (Shrl Lal Bahador Shastrl):
(a) and (b). The Government of
India have so far approved 71 Indus.
trial Estates, 4 Regional Institutes, 14
Institutes and Branch Institutes and
62 Extension Centres. These are
under different stages of implementa~
tion. A statement showing their
location is laid on the Table of the
House. [See Appendix II, annexure
No. 113.}

The decision for location of Indus-
trial Estates is mainly that of the
State Governments. More proposals
for starting industria] Estates may be
approved during 1858-58, but it 1s not
possible to indicate their number and
location at this stage.

A proposal for starting a HRegional
Institute at Kanpur is under con-
sideration. There is no other pro-
posal for new Extension Centres or
Institutes under consideration at
present.

Indians’ Concerns in Pakistan

741. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state the number of in-
dustrial concerns owned and run by
Indians in Pakistan?

The Minister of Commerce and In-
dustry (Shri Lal Bshadur Shastri):
The number of industrial concerns
owned and run by Indians in Pakistan
15 15,

State Undertakings

742. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to refer to the list of Btate
Undertakings on page 7 of the Annual
Report of his Ministry for 1957-38 and
state:
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(a) the total investments made in
each of these undertakings as on the
81st March, 1988;

(b} the total profits/losses in 1057-
58 as against the year 1858-37; and

(c) the total number of persons
employed as on the 31st March, 19587

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shasiri):
(a) to (). A statement giving the
required information is laid on the
Table of the House. [See Appendix
II, annexure No. 114.]

Coir Mats and Mattings

743. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state whether any pref-
erence has been given in the use of
coir floor furnishings (mats and mat-
tings) in (i) the Udyog Bhawan (ii)
in buildings and offices under the ad-
ministrative control of his Ministry?

The Minister of Commerce and In-
dastry (Shei Lal Bahadur Shasiri):
(i) Yes, Sir. So far as Udyog Bhavan
is concerned, 50 per cent. of the
amount spent on floor coverings 13
for coir mats.

(1) Instructions have been issued
to all offices under thus Ministry that
50 per cent. of the requirements of
floor coverings should be met by coir
matls.

Purchase of Cycles by D.G.S.D.

744, Shri Harlsh Chandra Mathur:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) how many cycles were purchas-
ed by Directorate General of Supphes
and Disposalg during the years 1856,
1957, and 1858,

(b) how many of these were pur-
chased from large scale units and
how many through small scale in-
dustry; and

{¢) whether any purchases were
made through National Small Scale
Industries Corporation?

The Minister of Works, Housing
sad Supply (Shri K. C. Reddy): (a)

In 1955-856—3,122 cycles. In 1856
57—3,436 cycles. In 1957-58—3,187
cycles,

(b) All cycles were purchased from:
large scale units.

(¢) No.

Buildings in Delhi belonging to the
Government of Punjab

746. Shri D. C. Sharma: Wil
the Minister of Works, Housing and
Bupply be pleased to state:

(a) which of the buildings in Dellhy
belonging 0 the Government of
Punjab and former Princes of that
State have been taken over by the
Government of India; and

(b) whether uptodate payments of
rent have been made in respect of
these”

The Minister of Works, Housing and'
Supply (Shri K. C. Reddy):
{(a) From the Punjab Government:
(1) Kapurthala House

(2) Jind House

From the former Princes:
(1) Pataudi House
(2) Faridkot House
(3) Patiala House

(4) 1, Sikandra Road (lst floor
only).

{b) The rent account in respect of
Patiala House and Jind House is up-
to-date. Up-to-date settlement of
the rent account in respect of the
other buildings is awaiting either (i)
finalisation or acceptance of the rate
of rent or its apportionment between
the area occupied by the owner and
the area occupied by Government or
(i) adjustment of certain dues.

Displaced Persons in Purana Qila

747. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mino.
rity Affairs be pleased to refer to the
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given to Biarred Questivn
No. 3062 on the 7th May, 1088 and
state the further progress made in
shifting the displaced persons resid-
ing in Purana Qila, Delhi?

The Deputy Minister of Rehadilita-
tion (Shri P. 8. Naskar): Out of 689
displaced families in Purana Qila, 137
families have actually shifted so far
1581 families have accepted plots and
they have been given six month's
time to shift.

Lew-income Group Housing BScheme

748. Shri Bangshi Thakur: Will
the Minister of Works, Housiag and
Suapply be pleased to state:

(a) the totsl number of persons in
Tripura who have received housing
loan under the Low-Income Group
Housing Scheme in the year 1935-56
and 1956-57 division-wise; and

(b) how many of them belong to
Scheduled Castes and Scheduled
Tribes?

The Doputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b) The Low
Income Group Housing Scheme was
introduced in Toipura in 1856-57. A
statement giving the required infor-
mation for that year 1s laid on the
“Table of the House. [See Appendix
11, annexure Ne. 115.]
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Export of Jute Goods

52, Bardar Iqbal Singh:
Shri Bam Krishan:

Will the Minister of Commerce and
Industry be pleased to state:

() the total volume of Indian Jute
Goods Trade with Australia in the
last five years;

(b) whether there is any decline in
the trade; and

(c) if so, the steps taken by Gov-
ernment to check it?

The Minisiey of Commeroe and In-
dustry (Shri Lal Bahadur Shastri):
(a) A statement is laid on the Table

of the House. [See Appendix II,
annexure No. 117.]

(b) Yes, Sir.

(c) The decline in 1957 was mainly
due to drought in Awustralia.  The
Indian Jute Mills Association may
sponsor a Delegation to Australia to
study the market.

Indian Documentaries on Shipe

753. Sardar Iqbal Singh: Will the
Minister of Information and Broad.
casting be pleased to state:

(a) whether Indian documentaries
are shown on ships also,

(b) if so, the names of the ghips
which have entered into agreement in*
this regard; and

{c) the names of documenturies

shown in different ships during tha
last one year?
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The Minisier. of Information and
Broadeasting (Dr. Keskar): (a) and
(b). Yes, Sir. An lgréement Has been
executed with Messrs. Dawlat Corpo-
ration (Private) Lid., Bombay, for the
exhibition of documentary films on
ocean going liners. Our films are-also
exhibited on Indian  Naval Bhips
when they are on cruise .or at anchor.

(¢). Two lists of ‘~decumentaries
supplied to Messrs Dawlat Corpora-
tion and the Indian Naval Ships are
laid on the Table of the House. [See
Appendix II, annexure No. 118.)

Imiport of Watches

754. Shri Anirudh Sinha: Will the
Minister of Commerce and Industyy
be pleased to state:

(a) the amount of foreign exchange
spent on the import of watches in the
yvear preceding the imposition of ban
on their import; and .

{b) the amount of cusioms autyv
realised during the same period cn
the import of watches?

The Minister of Commerce and In-
dostry (Shri Lal Bahadur Shastri):
(a) The import of watches hag been
completely banned since July—Sep-
tember, 1957. The total wvalue of
licences issued for watches and parts
during ﬁuly, 1956—June, 1957 comes
to Rs. 308 crores, - X .o

(b) No separate statistics of im-
port duty collected on watches alone
are maintained by Custom Houses,
The statistics recorded by the Custom
Houses are in respect of watches,
tlocks and parts thereof not other-
wise specified classifiable under item
78 of the Indian Customs Tariff .and
the amount of duty collected thereon
during the period July, 1858 to June
1087, comes to Rs. 2'76 crores.
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Emporfum for Assamese Hoadierafts

755. Shrimati M=fida” Ahmed: will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have re-
ceived any request from the Govern-
ment of Assam for requisitioning of
a premises in a suitable shopping
centre in New Delhi to open a sales
emporium for marketing handicrafts
and handloom products of Assam; and

(b) if so, the action taken thereon?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.'"

(b) The matter is being ronsidered.
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Vigilance BSection (b) With a view to dispose of rom-

751, Pandit D. N. Tiwary: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether there is any delay in
disposing of all the petitions, com-
plaints and appeals received by the

Vigilance Section of the Ministry;
and

(b) if so, whether anv special
efforts are being taken to dispose of
the arrears?

The Minister for Works, Housing
and Supply (Shri K. C. Reddy): (a)
Not  generally. Some delays do
occur in complicated cases.

R R T s DT Ep—ra——

e § 1

plaints etc. more expeditiously
following special steps have
taken from time to time:—

the
been

(1) Augmentation of the stafl in
the Vigilence Unitz of the
Attached and Subordinate
Offices of this Ministry,

(il) Constant review of pro-
cedures and their stream-
lining where necessary, with
a view to securing grealer
expedition;

(iii) Constant review of progress
of disposal at mectings of
Vigilance Officers in the
Ministry,

e e e e e
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Servasts Quariers for MLPs.

758. Shri Surendranath Dwivedy:
Wil the Minister of Werks, Housing
and Bupply be pleased to state:

() whether sweepers are author-
ised to construct their huts in the
compounds of the servants quarters
for Members of Parllament; and

{b) if not what steps Government
propose to take to remove unauthor-
ised constructions?

The Ministar of Works, Housing and
Bupply (Shri K. C, Reddy): (a) No.

(b) As the present Public Premises
(Eviction) Act 1850, has been declared
ultra vires by some High Courts, Gov-
ernment cannot, at present, get the
unauthorised constructions removed
Necessary action to remove the un-
authorised construections can be taken
only when the Public Premises (Evic-
tion of Unauthorised Occupants)
Bill, 1958, which has already been
introduced in Parliament, becomes an
Act.

Indian Killed at Bolapara

759. Shri Shivananjappa: Will the
Prime Minister be pleased to state:

(’) whether an Indian national, by
name Asharaf Al, was kiled by &
party of nine Pakistanis in the Indian
enclave of Bolapara on the 30th May,
1858; and

(b) if so whether compensation has
been demanded from East Pakistan
Government?

The Frime Minister and Minister
of External Affairs (8hri uw
Nehru): (a) and (b). Yes Sir.

The Pakistani party which included
policemen and civilians trespassed into
the Indian enclave of Bolapara Khag-
rabari in Distt. Cooch Behar and
shot Asharaf Ali and looted his cash
amounting to Rs. 320/-.

The Government of West Ben‘n;i
and the Indian High Commission at
Karachi have lodged strong protests
with the Covernment of East Pakistan
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and the Government of Pakistan res-
pectively and have asked for the
punishment of the culprits and for
payment of adequate compensation to
the family of the deceased Indian
national.

Export of Mica

760. Shri Jaganaths Reo: Wil the
Minister of Commeroe and Industry
be pleased to state:

(a) the quantity of mica exported in
the year 1857 snd in the first half of
1958;

(b) the amount of foreign exchange
earned thereof; and

(c) whether Government have for-

mulated any schemes to intensify the
export of mica?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). 445,180 cwis. of mica
valued at Rs. 968 crores were export-
ed 1n 1857 and 2,37,888 cwts. valued at
Rs. 5-53 crores were exported during
January to June, 1858,

(c) Yes, Sir. The following are the
more important measures that are
being taken by the Export Promotion
Council set up by Government to
enlarge the exports of muca:

(1) Fixation of export targets
for mica exporters and giving
them necessary incentives under
export promotion scheme to fulil
these targets,

(i1) Developing exports to new
buyers by surveying foreign mar-
kets, sending out trade delega-

. icipating in exhibiti
arranging for publicity ete.

(11) Increasing exporis to new
customers

(iv) Devising ways and means
of increasing production of mica
and mica manufactures.

(v) Suggesting measures for



export which will increas-
ed value for mica expagied . from
India.

(vi}) Drawing up* cdinprehen-
ifive  pre-shipment ' Inspietion
Scheme for mica.

Ambar Charkhas

761. Sbehdadbav: Will the MiddSter
of Commgroe and Indostry be pleased
to siate. L

(a) what is-the actual number of
Ambar Charkhas iworking at present;
and

,Ab) the quantity of yarn produced
therefrom during 1857-587

The Minjster of Commeérce and In-

dustry (Shri Lal Bahadur Shastri):
(a) About 1,43200.
(b) 2°54 mullion 1b.aea .
[ TN

Coal Mines''
q62. Shrimatl Parvathi -Krisknan:
Will the Minister of Labbur and
Employment be pleased to state- the
number of cases of suspensions, dis-
missals or other forms of disciplinary
action. taken against Overmen Mining
Sardars and shot firers in coal mines
under regulation 26(1) of the Cddl
Regulations, 1957 during the« yecar
19577

LU 3

The Dgputy Minister of Labour
(Bhri Abld AlD: During the year 1057,
ninety Sirdags, and 11, shpt firer's
certificates were suspended and 3
Sirdar’s and one shot firer's certificates
were cancelledy ,The question of pro-
ceeding against Oyermen under Regu-
lation 26(1) of the . Cpal Mines Regula-
tions does not arisejgs, the grant of
Overman's certificate gnvisaged in
Regulation 12 has not yet begun.

International Labour Organisation

763. Bardar Iqbal Siugh: Will the
Mipister of Labour’and “Employment
be pleased to state:

{a) whether the International
Labour Owganisation” has adopted a
corfvention”. and a Recommendgtion

concerning conditions of empleyment
of Plantation Workers; and

(b) if so, whether Government will
lay a copy of this on the Table?

The Deputy Ministsr of Labour
(Shri Abld All): (a) Yes, at the 42nd
sassion of the International Labour
Conference held in June, 1838,

(b) Yes, in due course.

Nagas
764, Bardar Igbal Singh: Will the
‘Prime Minister be pleased to state the
quantity of arms and ammunition and
explosives recovered from Nagas in
1957 and 1958 so far?

The Prime Minister and Minister of
Externali Affairs (8hri Jawaharlal
Nehru): A statement is laid on the
Table of the House. [See Appendix
11, annexure No. 119.]

Foreign Scientists for Training in India

765. Sardar Igbal.Bingh: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 1217 on the 26th March, 1958 and
state the number of students from
eoch country who ‘aré to undergo
training in the Indian Atomuc Centre?

. The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): No student from any foreign

tountrd ‘Is at present receiving train-
ing at the Atomic Energy Establish-
ment, Trombay

Commonwealth  Broadeasting
Conference

766. Sardar Igbal Bingh: Will the
Minister of ‘Information and Broad-
casting be pleased to state:

(a) whethér the Commonwealth
Broadcasting Conference will be held
in India; and

(b) if so, when and where?

The Minister of Informatien and
Broadcasting (Dr, Eeskar): (a) and
{b). The next Camnmonwealth Broad-
-easting Conference is being held in
-Delhi in January-February 1958,
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Technical Training Centres

767. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to stale the names and
number of places where technical
training centres were started in
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Punjab during 1854-35, 1856-537 and
1957-58 and are proposed to be open-
ed-in 1958-58?

The Depuly Minister of 'Lnbont
(8hri Abid Al): The. information is
furnished below:-

Number Names of E:ea
of where sechnical
places training. centres
where were  started o
techmcal ar¢ proposed 0 be
Yest trmmng  started.
centres
were
started
or are
proposed
10 be
started
1954°55 Nl N
1956-57) 1 Yamunanagar
1957-58. .2 Ludhanaand Ambaia
1958-59 As the administrative control of

Diesel Trucks
168. Sardar Iqbal Singh: Will the
Munister of Commerce and [Industry

be plcased to state:

(a) the number of diesel trucks pro-
duced and assembled 1in 1958 so far,
and

(b) the steps which are being taken
to meet the requifement “of the
Second Five Year Plan?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) 3518 diesel trucks have been pro-
duced during the first six months of
1958.

(b) The existing capacity for the
manufacture of trucks i1s being aug-
mentsd tyherwer necessary and c¢on-
sidered possible within the limitations
of the existing Zoreign exchange diffl-
eulties before the country.

the Traiming Centrés "1s with
the State vernments, ilis
ot pustibfe at this stage 10
“statc  what centres  will be
opened durning 1958-59.

Handloom Industry in Punjab

269 Sardar Iqbal Singh:
* '\ Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the amount spent in Punjab for
the development of handloom industry
during 1958-59 so far; and

(b) the items on which the expendi-
ture has been incurred?

The Minister of Commerce and In-
dustry (Shri Lal Bahadar Shastri):
(a) Rs 22,832-73

(b) A statement is laid on the Table
of the House. [See Appendix II
annexure No. 120.]
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Che Oyn Expedition

770 Sardar Igbal Singh: Will the
Prime Mipister be pleased to state:

(a) whether the Cho Oyu Expedi-
tion Team surveyed a large area of
the Himalayas; and

(b) if so, details of the survey?

The Prime Minister and Minister of
External Affairy (Shri Jawaharial
Nehru): (a) The Cho Oyu Expedition
did not include any survey as such
among its objects. However, one
officer each from the Zoological and
Botanical Survey accompanied the
Expedition and carried out field inves-
tigations along the route from Kath-
mandu to Namche Bazar and in the
valleys of Inja Khola, Bhute Kosi and
Dudh Kosi.

(b) Botanical and Zoological inves-
tigations along the route from Kath-
mandu to Namche Bazar ranged bet-
ween the altitudes of 3000 ft. to 12000
ft. and covered sub-tropical, tempe-
rate, sub-temperate and sub-alpine
types of flora & fauma. In the val-
leys of Inja Khola, Bhute Kosi and
Dudh Kosi investigations ranged bet-
ween 12000 ft. to 18000 ft. and covered
alpine vegetation. Over 4000 botani-
cal specimens of 600 species and 543
zoological specimens were collected.
The material collected is being pro-
cessed and examined and a detailed
account will be prepared in due course.

Export of Iron Ore

771. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of iron ore which
the State Trading Corporation of India
(Private) Ltd. has contracted to ex-
port during the period from 1st July,
1958 to 31st March, 1858; and

{b) the quantity that has already
been exported?

The Minister of Commerce and In-
dustry (8bri Lal Bahadar BShastrl):

(8) 1952 lakh tons.
(b) 1-52 lakh upto 14th August, 1958.

Bmall-Scale Industries

TI2. Sbyl L. Achaw Singh: Will the
Minister of Commerce and Indesicy
be plessed to state:

(a) the amount of money allotted by
the Centre to each State for asslstance
to amall-scale industries under ~ the
respective State Aid to Industries Act
during the year 1058-58; and

(b) the amount disbursed up to date?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhasird):
(a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix II, annexure No. 121].

Border Firings

Shri Assar:
778. { Bhri N. R. Munisamy
Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether it 1s a fact that Pakis-
tan Army Police fired on the Indian
Police post at Charhan, in Sri Nagar
Division, on the 20th/21st June, 1958;

(b) if so, number of casualties, if
any; and

(c) action taken by Government in
the matter?

The Prime Minister and Minister of
External Affairs (S8hri Jawaharial
Nehru): (a) Yes, Sir. On the night of
21st June 1958, a party of armed men
from Pakistan Occupied Kashmir
crossed the Cease Fire Line and open-
ed unprovoked fire on our police post
at Charhan

(b) Nil

(e} A complaint was lodged with
the United Nations Field Observers'
Team.

Displaced Persoas in Tripura

774. 8hri Dasaratha Deb: Will the
Minister of Rehabilitation and Minecity
Affairs be pleased to state:

(a) the number of schemes sanction-
ed by the Central Government for
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purposes of economic rehabilitation of
displaced persons of Tripura, during
{he lust two years;

(b) the total amount of money allpt-
ted for these schemes;

{c) the number of schemes sanction-
¢d but not yet implemented;

(d) the number of schemes not
yet sanctioned, though recommended
by Tripura Administration; and

(e) the reasons for non-implementa-
tion of schemes sanctioned and non-
sanctioning of schemes recommended?

The Deputy Minister of Rehabilita-
tion (S8hri P. 8. Naskar): (a) to (e).
The information is being collected and
will be placed on the Table of the
Sabha when available.

Educated Unemployed in Tripura

715, Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

{a) whether the number of educated
and semi-educated persons registered
with the Employment Exchange in
Tripura is increasing everyday; and

(b) if so, what new opportunities
are being created to provide them
with employment?

The Deputy Minister of Labour
(8hri Abid All): (a) the number of
educated persons (matriculates and
above) on the live register of Employ-
ment Exchange at Agartala has in-
creased from 389 in June, 1857, to 720
in June, 1958. BStatistics relating to
semi-educated persons are not avail-
able.

(b) It is expected that they would
be absorbed in employment as the
economy develops.

Land in Delhi

776. 8hri Jadhav: Will the Minister
of Planming be pleased to refer to the
reply given to Unstarred Question No.
3402 on the Tth May, 1558 and state
the number of tenants who have
voluntarily surrendered their land m
the Delhi Territory since 18547

The Deputy Minister of Planning
(8hri 8. N, Mishra): Voluntary sur-
renders of land by temants in favour
of land owners have oceurred in—

{a) rural areaz {0 which the Delhi
Land Reforms Act applies; and

(b) urban areas to which the Land
Reforms Act does not apply.

The Delhi Land Reforms Act came
into force on 20th July, 1954. There
were surrenders of land by 76 tenants
covering 234 acres in the rural areas
between March 24, 1955 and April 8,
1956, the period during which the im-
plementation of the Delhi Land Re-
forms Act was stayed under the orders
of the High Court. The surrenders of
land made since the enforcement of
the Act are not, however, taken into
consideration in the process of confer-
ment of bhumidhari rights which are
made on the basis of the revenue re-
cords of 1953-54. Thus, such tenants
who have surrendered their lands
after the commencement of the Act
are being declared bhumidhars under
the Land Reforms Act.

In the urban areas to which the
Delhi Land Reforms Act does not
apply, 121 tenants have surrendered
land covering 118 acres from 20th
July, 1954 upto rabi 19567-58.

Conference of Settlement Commis-
sioners

777, Sardar Igbal Bingh: Will the
Minister of Behabllitation and
Minority Affairs be pleased to state:

(a) whether any conference of the
Settlement Commissioners of Western
Region was held at Srinagar; and

(b) the decisions of this conference?

The Deputy Minister of Kehabilita-
tion (Shri P. 5. Naskar): (a) and (b).
The conference was convened to elicit
views of the Regional Settlement Com-
missioners on various problems. The
Government is examining the views
expressed by the Regional Settlement
Commissioners and will take decisions.
on the various questions involved.



247 Written Answers 22 AUGUST 1888

Indo-Pakistan Agreement

T78. Sardar Igbal Singh: Will the
Minister of Rehabilitation and Miner-
Ity Affairs be pleased to state:

(a) whether any agreement  has
been reached between India and
Pakistan regarding the land which
was acquired under Land Acquisition
Act before partition for Government

purposes;

{b) main features of this agreement;
and

{c) steps taken for the implemen-
tation of this agreement?®

The Deputy Minister of Rehabilfta-
tion (Shri P. S, Naskar): (a) and (b).
No separate agreement has been reach-
ed between India and Pakistan regard-
ing the land acquired before partition
under Land Acquisition Act for Gov-
ernment purposes. It has, however,
been agreed between the two Govern-
ments that claims for compengaiion
for land acquired under“the '~ Land
Acquisition Act before partition, and
where the compensation had been
assessed and actually deposited 'n the
treasuries would be processed like

claims of “reverue deposits” which are.

settled through the Claims Organisa-
tions set up in the two countries in
terms of the Press, Note issued on
15th May, 1955. If, however, the
compensation had not been assessed
in a particular case or had not been
paid into the treasury after assessmam§,
there are no arrangements for seitle-
ment of the claim.

(c) In pursuance of the above
arrangements, 80 claims of Indian
nationals of the value of about Rs. 8
lakhs have been received by the Cen-
tral Claims Organisation (India) and

passed on to Pakistan for verification

and issue of payment authorities. 42
claims of the value of Rs. 1-34 lakhs
of Pakistan nationals have been
received from Pakistan authorities
and these are under verification.

Written Answers agro

Intsrnational Cotion Advisory
Commitiee

779, Bardar Igbal Singh: WHi-the
Minister of Commerce and Indastry
pleased to state:

(a) whetber India was rapmentad
in the meeting of the Internafional
Cotton Advisory Committee held”
recently in London;

(b) if sb, the names of the persons
who attended the meeting on behalf
of India;

(¢) whetHer- anybody from thas
Indian group représented the cotton
growers' interests;

{d) if not, the reasons therefor:

{e) whether Government have sinca
received the report of the meeting of
the International Cotton  Advisory
Committee; and

(1) dif so, the main features thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
_{a) Yes, Sir.

(b} Shr 8. Krishnamurthi, First
Secretary (Economic), High Commis-
sion of India, London represented
India at the meeting.

(c) and (d). India's delegate, Shri
S Krishnamurthi, was deputed o
represent all cotton interests :m;-lud~
ing cotton grower but actually _pp
question of any importance’ aﬁectmg
the cotton growers was distussed in
the meeting

(e) Yes, Sir.

(f) A note givin;
formation is attachs
I1. annexure No. 12

Export of Cashew Kernel

780. Sardar Igbal Singh: Will the
Minister of Commerce and Induastry
be pleased to refer to the reply given
to Unstarred Question’ No..1817* ¥n
the 31st March, 1858 and state the
quantity and value of Cashew kernel
exported country-wise during the
last three years?
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The Miuister ol Commerce and In-
dustry (Shrl Lal Bahadur Shasiri):
A statement showing the quantity and
value of Cashew Kernel exported
country-wise during the years 1955,
1856, 1957 and for the period January-
April, 1058 is laid on the Table of the
House. [See Appendix II, annexure
No. 123.)

State Plan of Orissa

981, Shri Panigrahl: Will the Min-
ister of Planning be pleased to
state whether the Government of
Qrissa State has submitted its esti-
mates of financial resources for the
remaining years of the Second Plan
P iad?

The Depuly Minister of Planning
(Shri 8. N, Mishra): Yes: the esti-
mates are under examination in the
Planning Commission.

Fertilizers and Chemieals
(Private) Litd.

Nangal

782, Shri Daljit Singh: Will  the
Minister of Commerce and Industry
be pleased to lay a statement on the
Table showing:

(a) the total number of employees
working 1n administrative, lechnical
and supervisory posts in the Nangal
Fertilizers and Chemicals  (Privat)
Ltd.;

(b) how many out of them are
from the regular cadres of the Cen.-
tral Government services;

{c) how many from non-Govern-
ment sources; and

(d) the number of the oustees and
scheduled casles among them in each
cadre separately?

The Minister of Commerce and
Industry (Shri Lal Babhadur Shastri):
(a) to (d). A statement is laid on the
‘Table of the House [See Appendix
IT, annexure No. 1241

22 AUGUST 1958
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Indian Films in Russia and China

783. Shri Dailjit Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that some
Indian films are popular in Russia
and China; and

(b) if so the names of films “ex-
ported to Russia and China during
1957-587

The Minister of Information and
Broadcasting (Dr. Kaskar): (a) Yes,
Sir,

(b) Since statistics of import- and
export of Cinematograph films -are
maintained by footage and not by
names and numbers, it is not possi-
ble to specify the names of the films
exported to a particular country in
a particular period. However, 1,28,000
feet of exposed films were exported
to USSR. and 82000 feet to_China,
during 1857.58. -

Ambar Charkhas

784. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Ambar Charkhas
produced in various Centres during
1957-58; and

(b) the number of Ambar Char-
khas distributed during the same
period?

The Minister of Commerce and

Industry (Shri Lal Bahadur Shastri):
(a) 1, 15, 652.

(b) 98,849

Import of Watches

785. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to rtate:

(a) what has been the -criterion
for grant of import licences in res-
pect of watches during the last four
years;
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(b) the number of parties granted
import licences in regard of watches
during 1857-58; and

{c) the number of newcomers
smong them?

The Minister of OCemmerce and
Industry (Bhri Lal Bahadur Shastri):
(a) Import of watches falling under
S. No. 308 (d)/IV of the Indian Trade
Control Schedule was allowed under
Liberal Licensing Scheme from Jan-
uary-June 1985 upto January-June
1656 licensing period and during
July-December 1958 import was al-
lowed to established importers only
on 50 per cent. General and 1009, Soft
quota basis During January-June
1957 the quota was reduced to 25 per
cent general and 50 per cent soft
From July-September 1957 the import
of watches has been completely ban-
ned.

(b) The number of parties to
whom import licences were granted
during this period is not available as
the licensing staustics are maintain-
ed sccording to the individual licen.
ces and not according to the indivi-
dual parties. The total number of
licences granted for import of watches
and parts during 1957-58 (January
1857 to March 1958) was, however,
804,

(c) The number of newccmers li-
cences amongst them was 4 only

Small Scale Indastries

788. Shri Daljit Singh: W.ll the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of steel demand-
ed by the Punjab State as require-
ments of the Small-Scale Industries
during 195839 20 far; and

(b) the quantity of steel allotted
exclusively during the same period?

Written Answers 2414

The Minister of Ceuymerce 3ad In-
Sustry (Shei Lal Bahadr Shesirl):
(a) 1 Quarter (April-June ~ 1938)

18,000 tons.
I1 Quarter (July-Septamber 1968)

15,272 tons.

(b) I Quarter
*3,382, tons.

11 Quarter
13,364 tons.

(April-June 1988)

(July-September 1858)

Labour Cooperative Secleties

787. Shri Daljit Singh: Will the
Minster of Labour and Employmént
be pleased to state:

(a) whether there are any labour
cooperative societies in Tripura;

(b) if so, the names of the labour
cooperative  societies which have
been granted subsidy so far; and

(¢) the details of the work done
by them so far?

The Deputy Minister of Labour
(8hri Abid All): (a) Yes. Two Forest
Labour Cooperative Societies.

(b) (1) Muhuripur Forest Labour
Cooperative Society Ltd.

(i1) Garzi Forest Labour Coope-
rative Society Ltd.

(c¢) These societies were formed
and registered only n February
1858. They propose to do the follow-
ing work:—

“Extract & process forest pro-
duce and materials, arrange for
their storage and sale where
necessary, create plantations on
contract and help in construct of
forest roads”

As regards the actual work done
no details are available

'Inc!ud'es 75 tons for construction of bulldings in Industrial Estates.

$Includes 47 tong for construction of buildings in Industrial Estates,
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Films on Dam Projects

768, Bhri Daljit Siagh: Will the
Minister of Information and Bread-
casting be pleased to state:

(a) whether some films have been
produced regarding Dam Projects
which are under progress in India;
and

(b) if so, the details thereof?

The Miuister of Information and
(Dr, Keskar): (a) and
(b). A list of films already produced
about the Irrigation and Power Pro-
jects and those under production at
present is placed on the Table of the
House. [See Appendix [II, annexure
No. 125

Import of Films from England

789. Shri Daljit Singh: Will the
Minister of Commerse and Indosiry
be pleased to state:

(a) the total number of fllms im-
ported into India from England dur-
ing last three years; and

(b) the total number of films ex-
ported to England during the same
period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). Import and export of
cinematographic films either exposed
of raw, are not expressed in num-
bers, but in footage. A statement
showing imports of cinematographic
flims {exposed) from and exports to
the United Kingdom in footage dur-
ing last three years is laid on the
Table of the House [See Appendix II
annexure No. 126.] Export statistics
of these films are shown separately
from January, 1957 when the new
trade classification came into force.
Thus figures of exports of filma prier
to that date are not available.
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1% hrs
PAPERS LAID ON THE TABLE

Worxkmve Joumwawmrsrs (Frxaron or
Rares or Waozs) Runes

The Migister of Labour and Employ-
ment and Planning (Shri Nanda): I
beg to lay on the Table a copy of the
572 Working Journalists (Fixation of
Rates of Wages) Rules, 1058, published
in Notification No. G.S.R. 572, dated
the 4th July, 1858. [Placed in Library,
See No. LT-844/58.)

Seconp Awwual Rerort OF ASHOEA
Horzls LiMmIten

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): I beg to
lay on the Table, under sub-section
(1) of section 639 of the Companies
Act, 1856, a copy of the Second Annual
Report of the Ashoka Hotels Limited
for the year ended 30th September,
1957 alongwith the Audited Accounts.
[Placed in Library, See No. LT-845/
58.]

Rerorr or TArmFr COMMISSION

The Minister of Industry (Shrd
Manubhal Shah): I beg to lay on ‘he
Table, under sub-section (2) of Sec-
tion 16 of the Tariff Commission Act,
1851, a copy of each of the following
papers: —

(1) Report (1958) of the Tariff
Commission on the grant of protec-
tion andjor assistance to the Para-
Aminosalicylic Acid Industry.

(2) Government Resolution No.

2(2)-T.R./58 dated the 20th August,

1958. [Placed in Library, See No.
LT-846/58.)

——

12:63 hre.
BUSINESS OF THE HOUSE

The Minisier of
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 256th August, 1958 will consist of:

(1) Consideration of any item
of business carried over from today's
Order Paper.
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{2) Shri Braj Raj Singh’s resolution
seeking disapproval of the Sugar Ex-
port Promotion Ordinance, 1958,

{3) Congideration and passing of—

(a) The Sugar Export Promo-
tion Bill, 1958;

(b) The Trade and Merchandise
Marks Bill, 1958, as reported by
the Joint Committee,

(e) The Central Sales-Tax (Se-
cond Amendment) Bill, 1858, as
reported by the Select Committee;
and

(d) the Industrial
(Banking Companies)
Amendment Bill, 1958.
(4) Discussion on Chaudhury Com-

mittee’s Report on Port and Dock
Workers and the Government’s Reso-
lution thereon on a motion to be mov-
ed by Shri Asoka Mehta and others
on Wednesday, the 27th August, at
3 PM

Shri Naushir Bharucha (East Khan-
desh): May I know whether, as decid-
ed by the Business Adwvisory Com-
mittee, a No-Day-Yet-Named Motion
might be taken up on Wednesday?

Disputes
Decision

Mr, Speaker: It was understood that
this motion will be taken up on Wed-
nesday.

Shri Satya Narayan Sinha: Chau-
dhury Committee’'s Report will be dis-
cussed on Wednesday.

Mr. Speaker: If it cannot be taken
up on Wednesday, it will be taken
up on some other day.

—

12°05 hrs.

BANARAS HINDU UNIVERSITY
{AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
or RePORT OF SeLicT CoMMITTEE

Sardar Hukam Singh (Bhatinda):
1 beg to move:
*“That the time appointed for the
presentation of the Report of the

23 AUGUST 1858
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Select Committee on the Banaras
Hindu University (Amendment)
Bill, 1938, be extended upto the
27th August, 1988."

In this connection, I might also refer
to an amendment a copy of which has
just been handed over to me. Pandit
Govind Malaviya has put in the {fol-
lowing amendment:

“That in place of “27th August”
the words “15th September” be
substituted and at the end of the
motion the following be added:—

“With further instructions to
proceed to the University, study
the situation there; if necessary,
ask for further information and
examine witnesses and report whe-
ther the purpose underlying the
Bill can be satisfactorily achieved
by this Bill or 1n any other way.”

Al this stage, I think this will 10t
be permissible. We have been assign-
ed a certain task by this august House
and we have to present our report to
the House. The Select Commitiee has
only come up here with a request to
the House that the time given to it
may be cxlended. An amendment
such as this could be made when this
Bill was being considercd here, but
that time had gone and the amendment
was not made at that time. We have
almost completed the work so far as
the constitution of the executive com-
mittee and the selection committee are
concerned and we have taken deci-
sions, The screening committee only
remains and we are meeting today. 1
think with the co-operation of Mem-
bers and with their assistance, we may
be able to finish it this evening. At
this stage, to go over the whole thing
and say that the committee gthould go
to the spot and find out the situstion
with their own eyes, ete, may not be
advisable. 8o far as the committes is
concerned, I have only got this objec-
tion that this would be out of order at
this stage when we have come up for
the extension of time by a day for the
presentation of the report,
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Pandit Govind Malaviya (Sultan-
pur): My amendment was only meant
to be helpful. As ihe committee s
doing its work here, the - situation
there at Banaras has b:come rather
very bad...... ’

Mir. Speaker: Apart from the merits,
how is this amendment in order? The
original motion is that time be extend-
ed for presenting the Select Committee
report, but other things are being
added in the amendment. This is out
of order: 'The scope of the amend-
ment is entirely different from the
scope of the original motion. I ean
only put to the House the first part
ot the daméndment, ‘namely, for “27th
August”, substitute “15th September.”
That is in order. The rest is out of
order.

Pandit Govind Malaviya: I have ro
objection. As 1 said, 1 only want to
e helpful. 1 included the second
part because.. ...

Mr. Speaker: We do not go into the
merits of it. I rule that this is out of
order. The motion is for extension of
time for the presentation of the report
by the committee as originally appoint-
ed. It is for the Select Committee
to find out whether it is necessary
to go to any particular place or ex-
amine any more witnesses. Indirect-
ly Pandit Govind Malaviya wanted
here to authoritise the Select Com-
mittee to say that the Bill is useless
and it ought not to be proceeded with.
Then he says in his amendment, "whe-
ther, the purpose underlying the Bill
can be satisfactorily achieved....in
any other way". Both the matters
that are referred to in the second part
of the amendment are out of order.

So far as the first part is concerned,
It he insists on my putting it to the
vote of the House, namely, far “27th
August” substitute “15th September”,
I have no objection to do so.

Pandit Govind Malaviya: I have no
cbjection to only a portion being put.
But unless the Government wishes to
accept that, there is no point in my
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pressing it before the House. As I
said, 1 have suggested this because 1
feel thut the work will be better done
that way.

Mr. Speaker: We are going into the
merits of it.

Sardar Hukam Bingh: The committee
do not want any further time beyond
this. Can another hon. Member who
is not a member of the Select Com-
mittee say that the time should be
extended to a particular date, when
the committee say that they do not
want any more time?

Pandit Govind Malaviya: When this
Select, Commitiee was appointed here,
vou were pleased to say that the
varjous things could be gone into by
the Select Committee. .. ..

Mr. Speaker: [ am not ruling the
first portion out of order. It is open
to any hon. Member of the House to
write to the committce to enable the
commitiee to go into all these matters.
The Member may say that the time
may be extended, though the com-
mittee may not feel it is necessary.
It is up to the House to decide. But
normally the House will not depend
on the opinion of an individual mem-
ber, when the committee does not
want more time But it is for the
House to decide.

Pandit Govind Malaviya: As you
have suggested, I will write to the
committee suggesting that they may
take more time and do all those
things.

Mr. Speaker: Very well. The ques-
tion is:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bana-
ras Hindu University {Amend-
ment) Bill, 1958 be extended up
to the 2Tth August, 1953."

The motion was adopted.
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MANIFPUR AND TRIPURA (REPEAL
OF LAWS) BILL

The Minister of Ce-operation (Dr.
P, 5. Deshmukh);: On behalf of Shri
Ajit Pramd Juin, 1 beg to move for
leave to introduce a Bill to provide
for the repeal of certain laws in force
in the Union Territories of Manipur
and Tripura.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
repeal of certain laws in force in
the Union Territories of Manipur
and Tripura.”

The motion was adopted,

Dr. P. 8. Deshmukh: [ introduce the
Bill

12.11 hrs,

WORKING JOURNALISTS (FIXA-
TION OF RATES OF WAGES)
BILL—Contd.

Mr. Speaker: The House will now
take up the further consideration of
the following motion moved by Shri
Abid Ali on the 18th August, 1958,
namely:

“That the Bill to provide for
the fixation of rates of wages in
respect of working journalists and
for matters connected therewith,
be taken into consideration.”

Shr Abid Ali will
speech.

continue  his

The Deputy Minister of Labouwr
(Bhri Abid All): The other day I had
only moved the Bill. Now Bhri Nanda
will speak on the Bill.

Mr. Speaker: I cannot allow this.
Whoever moves the Bill, if he does
not want to make any further speech,
1 shall place the motion before the
House. Then Shri Nanda will get an
opportunity to speak.

there was time for him to move his
Bill before the Adjournment Motion
could be taken up, and I sald there
was no time, a3 up till ¢ r.M. we will
have to consider the previous item on
the agends paper. That is what I said.
Therefore, at the last hour Shri Abid
Ali moved his Bill for consideration.
Now he can only say that he has
moved it. The motion may be placed
before the House and the discussion
may begin. Shri Nanda shall have
the right to speak on that

Shri Abid All: ] moved the Bill
when I was called upon by you to do
80. 1 did not speak a word even.
Then the further discussion was post-
poned.

Mr. Speaker: He need not have
spoken a word. Even then I have to
put it to the House. Hon. Members
are aware that when once a motion
is moved by a Member, if it is to
be continued and if the Member
is not present, it cannot be con-
tinued by another Member. There
are precedents in the matter
Shrimati Parvathi Krishnan had
moved a motion and she was not able
to be present here when It was taken
up again. Shri Gopalan wanted to
continue that speech. I said: “No, 1
will place the motion before the
House™. So, I will now place the
motion before the House and then
immediately call upon Shri Nanda to
speak.

Shri Naushir Bharsoha (East Khan-
desh): Will he have a right af reply
again?
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Mr. Speaker: Yes, any number of
times. It is in the discretion of the
Chair. Hon. Members may kindly go
through the rules. Government has
got the right of reply once and inter-
vening another time.

Motion moved:

“That the Bill to provide for the
fixation of rates of wages in res-
pect of working journalists and
for matters connected therewith,
be taken into consideration.”

There is an amendment to this motion
tabled by Shri Mahanty, but he has
since written withdrawing the notice.
Now Shri Nsnada,

Stri Nanda: Mr. Speaker, I am
gratcful to you for your indulgence.
The Working Journalists (Fixation of
Rates of Wages) Ordinance was pro-
mulgated on the 14th of June 1958, It
is now proposed to replace this Ordi-
nance by an Act of Parliament. The
course that has been adopted appears
to be so self-evident and obvious that
I thought there will be no need for
me to explain at length here the
reasons which impelled Government to
take this step. I then thought that if
I had failed to do so, I would have
been called upon to explain why I had
not done my duty properly.

This House is fully familiar with the
buckground of this case and the
various developments which have
occurred in this connection, The House
would have certainly expected me to
take the promptest action that was
open to me in the circumstances. But
other circumstances have arisen which
make me feel that 1 should furnish
to this House some justification for the
step that has been taken.

Sir, I received a letter from the
President of the Indian and Eastern
Newspapers Society, along with the
copy of certain resolutions which were
passed at the All India Conference of
Newmpaper Publishers. Thizr Confer-
ence wag held on the 30th July 1958
1987 'Nos

(Fization of Rates of

Wages) Bill S
The President of the Conference also
wrote to me and very kindly supplied
copies of some of ‘the speeches which
were made on that occasion. Having
regard to the importance of this body
and the importance of this occasion,
having regard also to the fact that
some eminent persons were associated
with this Conference, I naturally have
given very earnest consideration to the
resojutions and to the proceedings ef
this Conference. I find that the issues
before the Conference were discussed
in terms of survival of the newspaper
industry as if there was some kind of
a threat to its existence. Maybe,
many things have got to be done by
many people in order to ensure that’
this inlustry's existence is not jeopar-
dised. For my part, I may assure the
Hruse that I realise fully the import-
ance of the newspaper industry in the
Nife of the community, and its vital
role in society. Therefore, I would
not like that impediments should arise
in the way of the growth of this in-
dustry on healthy and sound lines,
consistently with its great responsi-
bilities.

But among the various factors which
might help the industry 1 think the
most significant one is that there
should be an atmosphere of harmony,
of goodwill, of co-operation among all
the sections participating in it. Going
through the resolutions, a feeling grew
in my mind that this particular appro-
ach and outlook which 1 indicated
are not reflected sufficiently in the
contents of the resblution and the
other proceedings, and I began to
doubt whether the needs and demands
of the time did receive proper consi=
deration in this conference. It is not
my business to criticize or to say any-
thing about what was done at that
conference, but it iz my business,
however, to consider the bearings that
it hag on the buginess before this
House. Objections had been raised in
the resolution and in the proceedings
of the conference to the promulgation
of this ordinance and the action of
Government has been denounced In
strong terms. I have, therefore, to
enter into some detail regarding the
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considerations which led us to the
step that has been taken. It cannot be
again said that the issue of an ordinance
is not an ordinary matter. We have
recourse to it only in gpecial circum-
stances. If it had been a fresh claim
on the part of the working journalists,
certainly nobody could have thought
of an ordinance. Even if the matter
had taken a year or two, still we
would have been reluctant to have
recourse to such special procedures.
Let us see what the history of this
case is. The history of the matter goes
so far back as the year 1852, i not
earlier. Therefore, it is six years old,
if not more.

As the first event in the series 1
shouid refer to the resolution passed
by the Indian Federation of Working
Journalists at its session held in April
1952 in Calcutta. It asked for an
enguiry into the conditions of the
Press in India. The appointment of
the Press Commission was announced
on 28rd September, 1962, and as its
terms of reference the Commission was
asked among other things to enquire
into various matters connected with
the conditions of working journalists.
The Commission completed its enquiry
and submitted its report on the l4th
April, 1954. The report devotes a
chapter covering nearly 60 pages to
the conditions and problems of the
working journalists. There are other
chapters dealing with the employment
position and association of newspaper-
men. It was recommended that indus-
trial relations legislation which was
then being contemplated should
include the working journalists within
its purview. The Commission aiso
recommended legislation being under-
taken for the regulation of newspaper
industry which should embody their
recommendations with regard to
various matters affecting the condi-
tions of working journalisis including
the schedule of minimum wages. A
Bill to regulate conditions of service
of working journalists and other per-
sbns employed in newspaper estab-
lishment was introduced in the Rajys

(Fization of Rates of
Wages) " Bill ’ 2“6

Sgbha in November, 1966. This was
finally passed in  December, 1986,
Section 8 of that Act authorises the
Central Government to constitute a
Wage Board for fixing the rates of
wages in respect of working journma-
lists. On the 2nd May, 1858 the
Central Government constituted the
Wage Board for this purpose. The
decisions of the Wage Board were
published on the li1th May 1857. It
was found that the industry, for re-
asons known to itself was not willing
to implement the decisions of the
Board. A number of newspapers filed
petitions before the Supreme Court
challenging these decisions as well as
certain provisions of the Working
Journalists Act. So, action in pur-
suance of these decisions was there-
fore stayed. In the judgment given
on the 18th March, 1958, the Supreme
Court set aside the decision of the
Wage Board on the sole ground that
the capacity of the industry had not
been taken into consideration. This
is the chequered story of the hitherto
unfruitful efforts of Parliament and
Government to secure for the working
journalists some settlement of their
scale of remuneration.

This is one part of the picture.
There is another. Efforts were also
made from time to time to resolve this
tangle in less formal ways. Imme-
diately after the decision of the
Wage Board became known and it was
found that the newspaper employers
were in no haste to carry out those
decisions I took the step to invite the
employers’ representatives and the
representatives of the working journa-
listgs to a conference and efforts were
made to bring about some kind of
mutual adjustment of the differences.
At one stage I was hopeful that some-
thing would come out of this effort.
It was agreed by the parties that a
committee might be set up which in
the course of a month would make a
report after having endeavoured to
bring about an wmicable settiement of
the points of difference. It happened
otherwise. The Indian and Eastern
Newspepers Soclety said that oo
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reconslderation they had come to the
eonclusion that no useful purpose was
Hitely to be served by the committee
and that a petition had already been
filed in the Supreme Court. I received
a letter to this effect the next morning.
Another series of meetings was
arranged in October 1957. This had
2130 borne no fruit.

After this another series of events
later on culminated in the judgment
of the Supreme Court. Then there
was another opportunity and we tried
to take advantage of that and again
we requested the parties to come
together and meet us. With a view to
bringing about better understanding
and to settle any differences that might
have then come in the way, parleys
continued for a whole month or more
and in this case also at one time we
felt that the matters had been cleared
up to an extent and that it would be
possible to have an agreement But,
soon after, to our very keen regret,
we were informed that it was not pos-
sible to accept certain suggestions
which had been then broached in the
course of those meetings.

Shri Perose Gasdhi (Rai Bareli):
May I know whether these suggestions
were acceptable to the working jour-
nalists but not to the proprietors?
From what the hon. Minister has said
it appears that both might not have
been willing; so it is necessary to cla-
rify which side was willing and which
side was not.

Shri Nandia: 1 feel a little delicacy
in answering that question. Then I
would be asked as to what matters
were not accepted and what were the
suggestions. But since the hon. Mem-
has asked the question, I think I
duty bound to give some ink-
the
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long delays, at one stage they also
started talking in militant language,
They had their meetings and they
thought in terms of struggle and token
strike and all that just about the time
of the Supreme Court judgment and
after that. But, I must take it clear
here that whatever action was taken
was not at all influenced by that.

Whether it was justifiable or not,
because of irritation, resentment, frus-
tration—whatever it may be—they
started talking in those terms. But the
action that we have taken has nothing
to do with that because it is fully
justified on other grounds. This Gov-~
ernment has a certain obligation. In
the matter of industrial disputes, it
has adopted a certain line, a certain
policy. It is not to let the parties wage
a war, bring about stoppages and keep
up tension, but to intervene in order
to bring about a settlement so that the
interests of the parties, the industry
and the community do not suffer.
Having adopted that line, it is certainly
the duty of the Government to see that
delays do not occur, that just arrange-
ments are made in good time and
promptly. Occasiong have arisen when
we have been called upon to study why
it is that a certain matter has taken
such a long time and therefore the
workers got impatient and something
which was not very desirable ensued.

In this case, having given full
thought to the situation, it was our
obligation to find out the speediest way
of dealing with the matter, consistent-
ly of course with the requirement of
remedy deficiencies disclosed by the
Supreme Court's judgment. 'What
were the courses open to us? First,
to try to settle by negotiation and
mediation. I have given to the House
an account of all the efforts that have
been made in this behalf. They were
not successful. They were infructuous,
Then, there was another course. We
may have an enquiry de novo as has
been repeatedly suggested another
wage board or tribunal. We appliad
our mind to that; we considered that
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and weighed the pros and cons of this
and other courses. We felt that, in
the circumstances, with all the long
delays which had already occurred
and also knowing that these judicial
proceedings may take their own
course and their own time—they
are subject to certain other risks
also—it was incumbent on us to
think of some other speedier course.

We had open to us another course
which I had not thought of when this
Ordinance was promulgated and that
course has been indicated in the reso-
lution of this conference. According to
thern, what I should have done has
been indicated here. It is said that “the
Conference brings to the notice of the
Government that the Press Commis-
sion had recommended only & mini-
mum wage Jeaving other matters like
scales of pay to be settled by collective
bargaining and negotiation on the
capacity of each unit to pay and that
its proposals were accepted by the
Federation of Working Journalists”.
In the view of the Conference the best
method of settling the wage question
is for the Government to refer wage
determination to the State Govern-
ments under the Industrial Disputes
Act to fix minimum wages for journa-
lists and other employees in newspaper
offices on a regional basis and other
matters relating to scales and grades
should have been left for negotiation
or adjudication on the basis of the
capacity of each unit to pay. This is
the judgment of the Newspaper Pub-
lishers Conference. First, not the
minimum wage scale which the Press
Commission itself had laid down in its
report, but each State to settle mini-
mum wage for itself through a certain
judicial procedure. We are told that
for the scales of wages, there should
have been other procedure adopted,
each unit again to have a dispute and
adjudication. This would have meant
hundreds of disputes. Every estab-
lishment, in order to settle the scale
of wages, must have a dispuie and
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must have, therefore, a tribunal. How
many tribunals, how many years? I
think nobedy living now among the
journalists or their employers would
have survived the long ordeal. TIR
then, nothing would have been avail-
able in the way of minimum wage
or scale of wages.

Shrl D. C. Sharma  (Gurdaspur):
Who would have gone earlier?

Bhrli Nanda: Those who would
starve will go earlier, of course.

Regarding minimum wages also,
every State should have procedures.
I might ask those who are so meticu-
lous about the very leiter, the very
words of the Press Commission’s
recommendations, what came in thelr
way, what prevented them {rom imple-
menting that part of the recommenda-
tion of the Press Commission which
related to minimum wages. They
could have done that. Nobody could
have come in their way. But, the
thing is that the decision of the Wage
Board placed the minimum wages &
little lower than what the Press Com-
mission had suggested. So, neither
this nor that. The only alternative
for me in the circumstances was to
have this Ordinance.

I might give the House some idea
of what are the main provisions of the
Ordinance. The essential part is clause
3, the constitution of & Committee.

“For the purpose of enabling the
Central Government io fix rates
of wages in respect of working
journalists in the light of the
judgment of the Supreme Court..
and in the light of all other rele-
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The functions of the Committee are
$0—

“call upon newspaper establish-
ments and working journalists
and other persons interested......
to make such representations as
they may think fit as respects the
‘Wage Board decision and the rates
of wages which may be flxed
under this Ordinance in respect of
working journalists”,

Representations shall be made within
such period not exceeding thirty days
stating

“the rate of wages which, inthe
opinion of the person making the
representation, would be reason-
able, having regard to the capa-
city of the employer to pay the
same or to any other circumstance,
whichever may seem relevant to
the person making the represen-
tation...... + the alterations or
modifications...."”.

I am reading all this because it has
a bearing on certain objections which
have emanated from the same source.

The Committee

“after examining the materials
placed before the Wage Board and
such further materials as have
since been made available to it
under this Ordinance, make such
recommendations, as it thinks
fit. .. . whether by way of modifi-
cation or otherwise, of the Wage
Board decision; and any such
recommendation may specify, whe-
ther prospectively or retrospec-
tively, the date from which the
date from which the rates of wages
should take effect.”

It also provides that—

“The Committee may...... take
up for consideration separately
groups or classes of newspaper
establishments, whether on the
basiy of regional classification or
on any other basis....",
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This recommendation having
been submitted to the Central
Government,

“Central Government shall make
an order in terms of the recom-
mendations or subject to such
modifications, if any, as it thinks
fit,"”

such modificationg as do not effect
important alterations in the character
of the recommendation. The other
course is to make such modifications
in the recommendation, not being
modifications of that characfer, that is,
modifications of a substantive charac-
ter. In that case, before making any
such modifications, the Centra] Gov-
ernment—

“shall cause notice to be given
to all persons likely to be affected
thereby in such manner as may
be prescribed, and shall take into
account any representations which
they may make in this behalf in
writing, or

“refer the recommendations or
any part thereof to the Committee,
in which case the Central Govern-
ment shall consider its further
recommendations and make an
order either in terms of the recom-
mendations or with such modifica-
tions

as are not of a substantive character
1 have read all this in order to bring
out the fact that the apprehensions
which have been expresseéd regarding
the nature of the provisions of this
Ordinance, are unfounded. They bave
ro foundation.

But 1 will come to that mow

I have also to state that the Bill that
is before the House makes certain
alterations, but I need not g0 into
those alterations; they are not ot any
such character that they may in any
way change the essence or the jmport-
ant provisions or the character of this
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proposed legislation. I do not want to
take the time of the House for that

Now I come to the objections. 1
might have otherwise just concluded
my observations here, because the
propoeals are so patent and there is
nothing at all about them to which
exception could be taken, but since
objections have been raised, I have to
deal with them,

1 have again to refer to this resolu-
tion because this comprises those
abjections in its various parts. They
are of two kinds: objections on con-
stitutional, legal or technical grounds,
and others based on considerations of
propriety and justice.

The resolution passed by the con-
ference states that the ordinance is
objectionable, wunconstitutional and
unprecedented. These are the words
of this resolution, part (a) of it. This
word “unconstitutional” has a very
ominous ring. 1 hope nothing very
serious is meant.

Then the resolution further says that
it was unjust on the part of the Gov-
emmment to direct the committee
appointed under the ordinance to
regard the wage board decision as the
basis of enquiry, particularly when the
Supreme Court had already declared
that the wage board had ignored the
mandatory provision contained in sec-
tion 8(1) of the Working Journalists
Act. Further they say: ‘“This confer-
ence feels 4hat the appointment of a
purely official committee is contrary
to the accepted judicial procedure
under the Industrial Disputes Act. It
is not proper to determine wages of
journalists on an all-India basis”
Then it goes on into other details.

So, taking the grounds as urged in
this resolution, I have to give a brief
answer to these, and my answer in
essence is that a very unsound line of
argument has been followed, and these
objections are based on a misreading
of the judgment of the Supreme Court.

Wages) Bill

In some of these specches, very great
stress was laid on this first par{, that
is the decision of the wage board hay-
ing been taken as the basis for this
committee's work, and we wers tald
that it is tantamount to clscymventing
the judgment of the Supreme Court
1 do not see what is wrong with adopt-
ing the decision of the wage board as
the basis, that means, as A& starting
point. As the House must have seen
from the provisions of the ordinance
and the Bill now which I have read
out, there ia no restrictioh on the
committee. It is not bound to accept
or adopt the decisions of the wage
board. It is fully free to reject them,
accept them, vary them, and that has
been made abundantly clearly in the
provisions of the Bill. It may be that
the decisions, the terms of those
decisions, were not perfect. It was an
incomplete decision because, according
to the Supreme Court, some factor had
not received due consideration, and the
Court found that certain steps had
not been taken, certain procedures had
not been followed which would have
created the assurance that the capacity
of the industry was being taken into
consideration as it should have been.
They have said in the course of their
judgment, 1 am reading from the texi
of the judgment:

“Even though the wage board
came to the conclusion as a result
of its having collected the requisite
data and gathering sufficient
materials after receiving the sns-
wers to the questionnaire and
examining the witnesses, that a
certain wage strurture was 2a
better ane in its opinion, it was
necessary for the wage board to
communicate the proposal in that
regard to the varicus newspaper
establishments concerned and in-
vite them to make their represen-
tations, if any, within a specified
period. 1t was only after such
representations were recelved from
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the interested parties that the
board should have finalised
s and published its
decisions, If this procedure had
been adopted, the decision of the
wage board could not have- been
challenged on the score of its being
contrary to the principles of natu-
ral justice. It would have been,
no doubt, more prudent for the
wage board to have followed the
procedure outlined above.”

This is the key to the understanding
of the nature of that judgment. If
the wage board had exercised that
¢aution, taken that precaution, well,
the decision would have been there
valid and good, but because something
was missed it had been called into
question, and had not stood the
severe tests which are applied in the
Supreme Court.

Now, in taking up this matter at the
point where the wage board left it,
what is wrong? The Supreme Court
required that some examination had to
be carried out which had not been
carried out, and this commttee will
do that, and this committee is already
doing 1t, as 1 shall explain. So far the
wage DBoard is concerned, it was
not a complete enquiry and therefore
the decision was not perfect. After
that enquiry, the decision might have
been still left in tact, because the deci-
sion was good from other considera-
tions, and after a fuller enquiry and
after having received more data about
the condition of the industry, well, the
board might have still remained of the
opinion that the decision based on
other grounds wag also good enough
from this point of view. Of course,
so far as data is concerned, that is not
with the working journalists, that is
with the employers, and even in a de
novo enquiry, it is quite possible that
the same data might have been
supplied. Of course, there are ways
of getting more, and those ways are
now being adopted.

At any rate, this board had collected
& lot of valuable material. Why throw
it away? This material, apart from
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the otker things which wete not com-
plete which had not been taken to the
point where it would have satisfied
the Supreme Court, is certainly useful
and good material.

Then there is another aspect of it
I have got the decisions of the wage
board before me. I find that a number
of decisions are unanimous, that ia,
there is no disagreement. Why should
that part of the work of the board
which brought out after effort certain
agreements also be thrown overboard?
There is agreement regarding classifi-
cation of areas, classification o work-
ing journalists, and there are several
other matters on which there is no
difference of opinion. So, all this
could not have been entirely irrelevart
to the work of the committee. I have
also explamned that it does not hurt
any interest if the committee takes up
the decision of the wage board as is
starting point, it is just a starting
point, That was one part of the objec-
tion which was raised in the course of
this resolution. Then, there is another
objection about the official committee,
about the procedure. The paint made
1s that ‘Here is the Industrial Disputes
Aat, and there are certain procedures
such as adjudication etc. Why were
they not followed? And why have
this special committee?”. 1 might
answer this. Government are not
bound to follow only one particular
procedure. Even the Supreme Court
had made it abundantly clear that it
is open to follow several courses for
the purpose of wage fixation; that ls, it
may be adjudication; d.e. judicial
procedure, or it may be by legis-
lative procedures; there may be
various ways of doing the same thing,
and they are all quite legal and consti-
tutional. I have with me various
instances, precedents from other coun-
tries, the UK and other countries,
where the final act of determining the
wages is by the Minister or by the
Government. Here also, we have our
Minimum Wages Act, and that also
makes similar provision; where it is
not a judicial procedure, but commit-
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tees come in, and ultimately
Government  decide; Government
take the responsibility. If this
Parliament accepts a certain line
of action, if it investy Government
with the power—the proposal is now
before Parliament in the form of this
Bill—to fix wages in terms of the
Wage Board decision with such modi-
fications as may be needed, and in
accordance with the procedure laid
down here to finally settle this matter,
1 do not think it remains for anyone
to question the discretion of Parlia-
ment in that matter. So, as regards
the other objection that we are follow-
ing a course which is unprecedented,
in setting up an official committee for
this purpose, I do not think there is
anything very much to say to counler
that. It is not necessary. It is so
obvious that Parliament has the
power.

So far as propriety is concerned, so
far as fairness is concerned, I think,
having gone over the whole ground,
having given the whole history of the
case, the period of delay, the various
stages covered and so on, the scnse of
fairness and the sense of justice could
have operated in different ways much
earlier and all this prolonged sequence
of steps would not have arisen if we
had applied the tests of fairness to
settle this matter.

1254 hrs.

[Skhrt BARMAN in the Chair ]

I should just add for the information
of the House that this committee has
taken up this matter very seriously,
nf course, and it has appointed a num-
ber of officers, I think, about twenty-
three or so, of the Income-tax Depart-
ment to go and look into the accounts
and other material relevant to the
inguiry which they have undertaken,
and this is being done very thoroughly.

1 was charged, I am charged, in
these specches and in the earlier
utterances of persens connected with
the newspaper industry that I had
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commitied some kind of a heltous
offence in giving the answer at the
press conference regurding the period
which might be taken by this com-
mittee to flnish jts work. I think [
said that considering what the situa-
tion was, it might take three months
or near about that period. Now, that
was not limiting the time of the com-
mittee. There was no lmitation in
this Ordinance, and as a matter of
fact, the committee finds that the
period s not enough, and therefore,
it has been given another two months
or so; the committee will take a3 much
time as it wants in order to reach a
proper decision on the matters referred
to them.

1 have just one more thing to say
about the speeches that were made on
that occasion. I thought there was
something in them which might be
brought to the notice of the House. It
was in the course of a speech made by
the chairman or the president of the
Indian and Eastern Newspapers' As-
sociation. It was said that the news-
paper industry should not find itself
to be so helpless against the onslaughts
that were being made against it and
it it becomes necessary, they will be
abie to defend themselves. That was
the kind of thing that was said. I would
request the employers as well as the
journalists not to have recourse need-
lessly to militant language. It is not
necessary. We are having a rule of
law; we are having a Constitution; we
are having legislation, and things will
be settled certainly.

Shri Khadllkar (Ahmednagar): May
I know in this connection whether
while forwarding the proceedings to

. the Minister, even more militant lan-

guage has been used by Shri Diwakar
who presided over the conference that
they are not going to tske it lying
down? The Minister referred to that
letter. 1 would like to have the letter
read out here.

Shrimati Suchets Kripalani (New
Delhi): Yes, we would like to have
that.
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Bhri Naads; The hon. Member wants
to have the letter read out?

Shrl Ferome Gandhi: Since the
Minister has referved to it, it should
be laid on the Table of the House.

Shri Nanda: Doea't.he hon. Member
want me to read the whole of it?

Shri Khadilkar: The last part, the
threat part of it.

Shrimati Sucheta Kripalani: Let us
have the whole of it.

SBhri Nanda: The unfortunate thing
ig that I am not able to find it at the
moment. But if the House is so keen
about it, it will certainly be shared
with the House later on. [ think it
may not be necessary to do so just
now.

Shri Khadilkar: I just want to get
one clarification. Does not the con-
cluding portion contain an open
threat?

Shri Nanda: I have not given out in
full measure whatever has been said,
I have just given an indication of the
kind of things that have been said.

Shri Ferose Gandhi: The Mir:ster
may place the letter on the Table of
the House later.

Shri Nanda:
quired.

1 shall do that, if re-

I do not want to take more tume
of the House about this. I have ex-
plained the reasons which prompted
us to proceed with this course of
action, that is the promulgation of the
Ordinance. I have also tried to ex-
plain to the best of my capacity the
considerations we have in mind, we
had in mind then, and the considera-
tions which effectualy prevented wus
from adopting another course which
would have been more dilatory and
less speedy than this. I have also tried
to answer the various cbjectiens that
have been raised in various quarters.

Wages) Bill .

Mr. Chairman: As the House s
aware, six hours have been allotted
for all the stages of this Bill. 1 would
like to take the sense of the House as
to how much out of these six hours
should be devoted to the wvarious
clauses of the Bill?

Shri Naushir Bharucha: May 1 sug-
gest that b hours may be devoted to
the first reading and 2 hours to the
clause-by-clause reading?

An Hon. Member: There are only
six hours for this,

Shri Naushir Bharucha: May I ex-
plain? One hour in the discretion
of the Chair may be added to that.

Shri D. C. S8harma: We can have 4
hours for the first reading, 1 hour for
the second reading and ! hour for the
third reading.

Shri Naushir Bharocha: Let us have
one more hour. Let us have 5 hours
for the first reading and 2 hours for
the other stages.

Mr. Chairman: The Speaker is not
present here. Let us first confine
ourselves to six hours, that is, 4 hours
for the first reading, and 2 hours for
other stages. In the meantime, if the
House be disposed in any other
way....

8hri Goray (Poona): If I may sub-
mit, the Minister has taken nearly
an hour. And he will take another
half an hour to reply perhaps.

Mr. Chairman: Let us see whether
6 hours are sufficient or not. For the
present, let us have 4 hours for the

first reading, and 2 hours for the other
stages.

13 hrs,

Mr. Chalrman: Any new proposal
that Members may have to make can
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be made to the Speaker, So, let us
for the present decide that four hours
will be taken for General Discussion
and two hours far clause by clauze
consideration. Any extension of time
may be considered afterwards.

Shri Prabhat Kar (Hooghly): Sir, 1
welcome the Ordinance and also the
Bill. While welcoming the Ordinance
and the Bill I am sorry to say that
the alternatives those were put for-
ward by the hon. Labour Minister to
this Ordinance do not exhaust
the full attempts for the settlement of
this dispute and there could have been
another alternative which would have
not only settled the dispute, but also
put a stop to all the bickering that has
been going on since 1852, It would
have at least ensured that in future
after the Committee had reported and
the Government had come to a deci-
sion, there are no further proceedings
in the Supreme Court.

The hon. Minister observed that the
speeches made in the Conference of
IENS need not be taken very serious-
ly. But knowing the minds of the
employers and knowing particularly
the way the newspaper magnates
have tried to sabotage the attempts of
the Government and have misread the
very accommodative attitude of the
working journalists, they will take ad-
vantage of any lacuna in the Act. We
know also that there will be ex-Gov-
enors to come to their aid to see that
the findings of the committee are tor-
pedoed. That alternative was to legis-
late the wage structure of the work-
ing journalists, It was within the
competence of the Government and I
would say that Government having
understood the minds of the leaders of
the newspapers during the various
negotiations that they had after the
Wage Board decision, after the Sup-
reme Court decision, should have come
out with a legislation enacting the
wage structure of the working journa-
lists.

The hon. Labour Minister while giv-
ing the reasons for the ordinance has

£
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given out certain facts. But he was
not very critical of the attitude of the
representatives of the IENS. He has
not told the House how on
occasions having agreed to the sugges-

up & completely different attitude. It is
a fact that after the decision of the
Wage Board there was a conference
and in that conference it was agreed
that a committee should be appointed
to go into the matter. In that connec-
tion a joint statement was singed.
It was published and it was made clear
at that meeting that they wounld not
g0 before the Supreme Court. Having
signed that statement, the next day
they filed a petition before the Sup-
reme Court. I do not know if the
Federation of the Working Journalists
had acted in this manner how strongly
Government would have condemned
their action for having violated an
agreement that was entered into. But
the fact that the employers signed a
joint statement and in violation of it
went before the Supreme Court has
not even been brought to the notice
of the House,

Now after the Supreme Court's
decision there was a meeting in which
the Labour Minister, the Law Minis-
ter, the Finance Minister, the Home
Minister and also the Minister in
charge of Information and Broadcast-
ing were present. There the Govern-
ment came in with a suggestion. That
suggestion was based on a Jetter sent
by the employers. The Home Minister
suggested to the employers that the
modification that they originally sug-
gested in their letter to the Govern-
ment before the Supreme Court gave
its verdict should form the basis of the
negotiations and negotiations were
carried on that basis. The represen-
tatives of the newspaper interests
agreed. The Home Minister after dis-
cussion with both sides made some
tentative proposals and in the tenta-
tive proposals thers was reduction in
the wage than what was given by the
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Wage Board, The representatives of
the Federstion of the Working Journa-
lists agreed even to macrifice. There-
aftar the employers informed Gov-
ernment that it was not possible to
come to such an understanding or
agreement. Having seen the way in
which IENS has been functioning, and
how all honest attempts on the part
of the Working" Journalists’ Federation
and the Government have been tor-
padoed what was the harm in Gov-
ernment’s coming forward with a piece
of legislation which they were com-
petent to do. Instead of coming for-
ward with such a piece of legislation
which would have solved the problems
they have come with an ordinance,
thereafter with a Bill and they pro-
posed to have an enquiry after that.
They are thus giving scope to the IENS
and the newspaper magnates to go
before the Supreme Court to torpedo
the whole scheme evolved after so
many months and s0 many years.

The Supreme Court held that there
was nothing in the Wage Board deci-
sion to show that the capacity of the
tndustry to pay has been taken into
consideration. There were so many
other charges levelled. It has been
said to be an encroachment on the
freedom of the Press, violation of
articles 14 and 19,

So far as the paying capacity is
concerned, I would say that Govern-
ment were in the know af it. 1 will
bring before you only one or two
items to show how these newspapers
tried their level best to put a spoke
in the wheels of the Wage Board. They
did not want to co-operate with it.
Not only that. Though they were
warned, they tried their level best
not to place any accounts before the
Board.

Take, for instance, the Express
Group. When the Wage Board was
sitting in Madras, they said that their
head office was in Bombay and the
papers were in Bombay. When the
Wage Board went to Bombay, they
said that the head office had been
transferred to Madras and they were
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not in a position to place their ac-

counts before the Board.

As regards the Amrita Bazar Pat-

fore

look into our accounts; we are willing
1o pay a living wage’. Another ins-
tance concerns the Chairman of
the IENS’'s Conference, to which re-
ference has been made, Shri Diwa-
kar. There is the Samyukt Karnatak
of Hubli. It is a Trust and the rep-
resentative said: ‘Please do not lock
into our accounts. You decide what-
ever you like, and we will pay'.

If this be the attitude of the em-
ployers before the Wage Board, how
can it be said that the Wage Board
did not take into consideration the
paying capacity; if this be the atti-
tude of the employers before any
court, how will it be possible for
any court to go into the paying capa-
city of these newspaper? It is the
newspaper magnates who sre to pro-
duce the accounts. If they do not
naturally in the ordinary course of the
law, the court will have the right to
decide what should be the wage for
the working journalists. The court
did so. These facts are known to
Government. Government also know
that under no circumstances are the
newspapers going to place before any
court their accounts, because the
accounts are kept in such a manner
that once they are brought wunder
scrutiny, they will show how these
people exploit not only the warking
journalists and others in their com-
cerns but also how they are minting
money and building resources.

Let me refer to the Saursshtra
Trust, of which the hon. Labour
Minister of Bombay was the manag-
ing trustee. The auditor made a rTe-
port to the effect that the accounts
of the Trust were being fraudulently
manipulated with a view to cover up
embezziement and other frauds. Then
the auditor was sacked.
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Then take the Hindu The man has
been given the title of Padma Bhu-~
shan. They say they have not the
capacity to pay. Knowing fully well
the financial resources of these peo-
ple, say, 20 or 40 years ago and now,
knowing fully well how many bulld-
ings they possess—they are in the
names of Kasturi Estates Ltd. and
Kasturl and Sons Limited—they come
before the Wage Board and before
the public saying that they do not
have the paying capacity to meet the
demands of the working journalists
and cannot implement the decisions
of the Wage Board.

Then there is the Bombay Chrom-
cle. They say they are running at a
loss. The remuneration of the Cama
Group is as follows: Commisison
Rs. 41,000, Over-riding commission
Rs. 41,000 and along with that sale
commission 5 per cent. Having grab-
‘bed this much from the newspaper
they say that the paper is not run-
ning at a profit and they have not
the capacity to pay. This being so,
1 do not know how the Government
would agree that the paying capacity
of these institutiong is not taken into
account and they cannot come before
Parliament with legislation regarding
the wage structure of working journa-
lists.

There is another paper in Rajkot
Jai Hind. The Editor draws Rs. 2,000.
His son, who is a student, who is also
called Editor, draws Hs. 600 Then
their own brothers run a Press where
the paper is published. The proprie-
tors of the managing and advertising
agency—which gets 15 per cent—are
the brothers, and yet they come be-
fore the Wage Board and the public
and say that they have not the paying

capacity.

Then there is something abnormal
which has been given by Working
Journalists:

“The wage bill of the editorial
staff of Daily Jagran, Kanpur, will
make interesting study.
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Mr. P. C. Gupta, Editor, Rs. 800
pm.: Mr, Narendra Mohan (sa0n

P.C. Guptl who ls study-

ing I.n the Medical College,

Lucknow), Staff Correspondent,

Lucknow, Rs. 200 pm.; Master
Mahendra (son of Mr, P, C. Gupta

aged about 15 years), Sub-editor

Rs. 150 p.m.; Master Syam (son of -
Mr. P. C. Gupta; aged about §

years) Rs. 125 pm.........

Shrl D, C. Sharma: What for?

Shri Prabhat Kar: Editorial staff
Still they have the guts to come be
fore the Wage Board and say tha.
they have not the paying capacity. I
welcome this Ordinance and the Bill
But, as I have said, Government have
failed to take proper steps at the
particular moment. They should have
come before this House with legisla-
tion regaurding the wage structure of
working journalists. It is the working
journalists who have all the time co-
operated with Government; it is they
who, in spite of these ways of the
employers, did not at the time create
a situation by which the whole Press
would have been stopped. It is be-
cause of their goodness that they are
suffering. Because they have not
taken up the same attitude as the
employers have, they are suffering
today. We do not know  whether
even the recommendations of this
Committee are going to be implement-
ed becausc already they are preper-
ing to go before the Supreme Court
to torpedo these recommendations.

Instead of the Ordinance and the
Bill, the Labour Minister would have
done very well by coming before
Parliament with legislation regarding
the wage structure of working
journalists. I do not know where
the weakness i{s. The Qovernment,
knowing fully well that these mono-
polists and proprietors have been
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doing not only injustice to working
journalists but have been indulging
in black-marketing in newsprint,
knowing fully well that they are try-
ing to amass vast resources for them-
selves and their families, do not care
to caution them; they do not care to
take stronger steps. They simply pro-
mulgate an Ordinance and ask work-
ing journalists to await the decision
of this Committee and allow the em-
ployers to go before the Supreme
Court. 1 do net know why this is
s0. One of the men who has been
granted Rs. 55 lakhs loan by the
Reserve Bank of India and about
whose income-tax a question has been
raised and it is being said that he
has not pard a single pie for the last
three or four years—somebody has
said that he has not paid any since
independence—is, I am very sorry to
say, the anti-social person with whom
one of our Ministers stays when he
goes to Madras. Naturally, this type
of men will get encouragement be-
cause they know {fully that if they
hob-nob with the Cabinet Ministers
they would be strong, that no steps

whatsoever would be taken against
them even if they go wrong.
1 will request the hon. Labour

Minister to go to Mathura Road over
here and see how many buildings
have been erected by them or to go
to Churchgate, Bombay and see ex-
actly who are the people that come
and plead before their country that
they have not got the capacity to
pay.

The Amrita Bazar Patrika, belongs
to Ghosh and Co. The Ananda Bazar
Patrika, with a view to circumvent
the decisions of the committee have
already divided themselves into the
Ananda Basar Patrika and Hindustan
Standard of Calcutta and the Ananda
Bazer Patrika and Hindustan Stan-
dard of Delhi, They have done that
so that they mey be reduced from
class I to class II and thus circum-
vent the recommendations of the
committee. This is going on here
iteel?, when the hon. Minister has
promulgated the Ordinance end come
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before the House with a Bill. The
decision may take six months and by
that time the newspapers concerned:
will reduce most of themselves from
class 1 to class IT and will come be-
fore the Labour Minister to say that
they are class II papers and are los-
ing and therefore this kind of Wage
Bill need not be implemented im
their cases.

1 would have given more informa-
tion about this type of people who
have been misusing and fraudulently
using the money. I do not want to do
this at this moment. But 1 want to
draw the attention of the House to
the fact that these are the persons
who, unless and until we check them
in proper time—will commit further
crime which will not only sabotage
the object of this Bill but will create
a situation to check which we may
have to take stronger measures. It
is nme we do it.

The Bill if it 1s passed ag it 15 will
need some changes later. I think
those changes should be made now
by the Labour Minister, Credit
should be given to the Working
Journalists who, in spite of provoca-
tion—their  Secretary-General and
President have been victimised and
it has been held by Tribunals that it
has been done because of their trade
union activities—have, as yet, shown
no irritation. They have tried to
solve the problem through negotia-
tion. They have cooperated with
Government and even today they are
expecting that Government will give
them all help. This is not the way
in which they can be helped. For
that much more is necessary. Cer-
tain amendments are necessary. Con-
sidering the part played by the
leadership of the working journal-
ists, their Federation, and consider--
ing also the nefarious activities car-—
ried on by the INS and the other
group, Government should do some--
thing to give the full quota to these
deserving men. That can be done
only if some amendments are accept-
ed to the Bill, for which 1 would
plead with Government
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Along with this I would submit one
thing. Rampant victimisation is go-
ing on. When the committee is ask-
ed to decide what should be the wage
structure this victimisation is going
<on in Calcutta, Bombay and Madras
and Delhi and everywhere. This has
been brought to the notice of the
Labour Ministry. Unless they take
strong action and deal with it, by
the time the Wage Board decision is
given, many of the leaders of the
working journalists may find them-
selves in the streets. No useful pur-
pose would be served by a solution
of the disputes if the leaders and

working  journalists have been
thrown out of employment. That
danger is there.

I would appeal to the Labour

Minister that along with the proceed-
ings of the committee for the fixation
of the wage structure it will be
necessary to go into the question of
the complaints of the Federation of
Working Journalists about victimisa-
tion so that these working journalists
may not be forced to change their
attitude and create a situation which
nobody would welcome,

I appeal to the hon. Minister to
accept certain amendments to the
Bill.

13.26 hrs.

TMR. Derury-Sreaxzx in the Chair)

Shri Khadilkar: Let me at the
oulset express our sense of apprecia-
tion from this side of the House for
the efforts made by the Labour Minis-
ter, Shri Nanda and the Home Minis-
ter Pantji in settling this disputes,
bringing the parties together and at
last, when their efforts falled, In
promulgating thig Ordinance.

The Labour Minister has given the
genesis of the dispute that is pending
for the last six years and which has
taxed, as nothing else in this country
has taxed, the patience of our Labour
Minister—and it seems he has
abundance of it. At last, when there
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was no settlement between the part-
ies, Government had to take action
by promulgating the Ordinance; and
now, they have come before the
House with a Bill

As we all know the dispute is pen-
ding for the last six years. Since
1982 the Working journalists and
their organisation formulated their
demands. In 1954, the Press Com-
mission accepted in general the claims
of the working journalists and sup-
ported their demands and suggested
a machinery to implement them. This
Government set up a Wage Board and
the Wage Board made recommenda-
tions. But these Lords of the Fourth
Estate, in this land where we are sup-
posed to have democracy and a socia-
list society, even after smix years are
courageous enough to threaten the
authority of Government, And the
Labour Minister, with all his per-
severance and patience—who is evolv-
ing a certain pattern of labour policy
which should be applied uniformly
to all sections—has failed (o disci-
pline this industry. And the Home
Minister who is in charge of law and
order has failed to at least remove
some disorder that evidenily prevails
in the industry and in the conduct of
the proprietors.

What is the position at the present
juncture? Let us take it As we all
know, when the Supreme Court set
aside the decision of the Wage Board,
it was set aside on one ground only.
All the other contentiona of the pro-
prietors were not accepted by the
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President of the Conference, Shri
R. R. Diwakar, a great Gandhian, an
ex-Covernor and the present Presi-
dent of the Gandhi Memorial Trust
and the sole trustee of Samyuktha
Karnatak, sole proprietor, trustee and
editer of that paper. He has given
that threat.

An Hon. Member: Iz that not the
movement?

Shri Khadilkar: He has a paper
of that name. He was leader of that
movement though he would perhape
now disown it; T do not know. There-
fore, we will have to go into the
genesis of the various aspects of the
dispute. Are we really building up
soclalist pattern of society with
democratic methods? What is our ex-
perience for all these six years in
this particular fleld? Government
showld give serious thought to une
question. The question is whether
legislation of a social welfare nature,
Iebour legislation or other legislation
which is going to benefit a ceriain
section of our society which does not
get a fair deal should be kept within
the purview of the Supreme Court or
should be taken out of the purview of
the Supreme Court? We have reach-
ed a stage when those who are
working in the labour field have real-
ised fully well that a time has come
to do this if at all we want fo buid
up and show some results to the peo-
ple. Under the present Constitution,
Supreme Court is not an independent
body; it is subordinate to the sov-
ereign body, that is, Parllament. Thia
aspect will have to be seriously con-
sidered

The Labour Minister with all his
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in a Conference they are ralsing a
fundamental objection to this policy
so far as their industry is concerned.
What is this? You want to set up a
wage board? What for? they ask. They
want that the old relation of master
and servant, employer and employee,
should continue and they should con-
tinue giving all the prestige and
power to the proprietory class com-
manding an industry which is vitally
aflecting the general interests and an
industry which is supposed to educate
the people and keep them informed.
That is a very strange position that
the proprietors have taken. 1If labour
had taken such a recalcitrant attitude
or such a threatening or uncompro-
mising position for six years, I am
confident that Members sitting on the
opposite side of the House would
have come out with all abuses not
only on the labour but also on thoge
who take up their cause with a view
to discharge a social responsibility
and who sponsored their cause. But
not @ word was said about this re-
cacitrant attitude on the part of the
Newspaper proprietors; nor a word
of praise for the working joumnalists,

The struggle of the working journal-
ists 1n these six years is for a status
of a profession; they want that the
master-servant relationship shauld
be abrogated and a new relationship
should be established in this industry
which is vital. It is not a mere pit-
tance of a little wage here and there;
that is a secondary issue but the pri-
mary consideration is this that those
who wield the pen must have some
status like lawyers or doctars or
academicians and that alone would
keep up the standard of the Indian
Press which is going to serve the
needs of the people in these chang-
ing circumstances. But that is being
resisted. The other day we diseus~
sed Mundhra. The poor man had not
perhaps yet got into his control some
chain of newspapers....

Aas Hon. Member: He was about to
take some.
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Shri Khadflkar: He was trying.
But if you study what has appeared
in the Preas Commission Report, you
will know. I will give you a few
instances and you will find that there
are better qualified people who would
give some lessons to even Mundhras
in manipulating accounts, creating
artificial situations wherein the help-
less poor employee is at the mercy
and dictation of the master. I can
give you one instance. In Poona a
paper is published. The editor is a
foreign educated man and he takes
pride in that. He is probably very
adamant about the rights of the pro-
prietors, What is the state of alfairs?
He makes lakhs of rupees. It i= mere
or less a proprietory concern though
in name it is a limited concern. He

draws Rs 2000. His wife—non-
Indian, foreign, draws about a
thousand.

-Alt Hon. Members: Does she write
articles?

Shri Khadilkar: How can she? 1
do not think she has mastery over
Marath: language. The man who ac-
tually writes and conducts the paper
does not get 400 chips a month. That
is the position.

About Diwakar, as I said before,
he 1s now considered to be a man of
Gandhian tradition and is such a res-
pected man that he was selected to
be the President of the Gandhi
Memorial Trust. What did he do?
He told the wage board people: “This
is trust property; why do you bother
about accounts? Whatever you de-
cide I am prepared to pay to my
staff.” I do not know what has hap-
pend. But the man who iz control-
ling the Gandbi Trust is not prepared
to disclose accounts of hiz own trust.
Now, I learn, under some duress he
has asked bis men on the staff to
come to some understanding with
him and wants to preclude them
from joining with the other fellow
journalists in getting a fair deal. I
am surprised. What has happened?
Men who are supposed to he capable
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of holding office like the Governor-
ship of Bihar, men who were adomn-
ing Cabinet ministership before and
now in the Gandhi Trust....

Mr. Depuiy-Speaker: Why should
these things be amsociated with it?

Shri Kbhadllkar; We plead that
Gandhian morality is something which
we are supposed to honour, and this
is the morality shown in actual prac-
tice a man who is the proprietor of
a paper in his own region,

Another gentleman, a great man
belonging to the other House, Pandit
Kunzru—I have got the proceedings
of the conference, and 1 would
recommend everyone to read it—
asks why working journalists should
be separated from thec technical staff
in the press. Argument sounds quite
all right. But, at the same time, he
does not plead that working journa-
lists should get a fair deal, their
structure should be determined. Be-
cause the others are excluded, that
15 an excuse to confuse the issue.
And the man belonging to the Ser-
vants of India Society, the President
of the Servants of India Society, for-
getting that one of his former as-
sociates in the society, who was for-
merly an illustrious Member of this
House, Shri N. M, Joshi, who played
such a leading role in the labour
movement, has come out with state-
ments which I need not repeatl; many
people have read it.

Mr. Deputy-Speaker: Views might
be criticised. If the hon. Member
differs from them, he may criticise
their views. But it is possible that
they may honestly believe like that,
and the hon. Member may have his
own views. Why should the hon.
Member connect that by saying one
is a President of the Gandhian Trust,
the other is a President of the Ser-
vants of India Soclety and so on?
Why lay so much emphasis an that?

Shri Khadilkar: I bave only one
point, that double morality should
not prevall in thig land. That is the
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only point and I will stop here so
£ar as this part of my speech is con-
cerned.

While coming to the Act itself, as
I welcomed it before, I would like to
point out certain things which are
really coming in the way of its im-
plementation all over India. Under
the Act, inspectors were to be appoint-
ed to see that this Act is properly
implementied. In the Siate of Bom-
bay, which has now become quite
well known, the Labour Minister, Mr.
Shantilal Shah, has said that he
would not do it, and it 1s known that,
he is closely connected with a group
of papers. That is known to all, and
g0 far he has not appointed an ins-
pector.

Shri Abid All: By way of clanifica-
tion. Sir, I would like to say that
Shri Shantilal Shah resigned from
that Borrd long ago; he has no con-
nection with that now.

Shri Khadilkar: 1 know.
resignation was there.

formal

Shri Abid Ali: No, no: he had
Tesigned long ago

Shri Khadilkar: Therefore, only a
few days back there was one day's
protest strike in Bombay to protest
against his partisan attitude, and
one of the demands of the workers
was that inspectors should be appoin-
ted. 1 would appeal to the Labour
Minister that he should at least see
that Bombay State ig not discriminat-
ed in this particular way, leaving
the appomtment of an inspector to
the sweet will of a Labour Minister.
This has happened

Another lacuna that has come to
light is—~the Madras Government has
pointed it out—that the powers of
the inspectors, it seems, are not
enough to enable the inspectors to
go and inspect the working conditions
and repart They have said that
e T ~N =
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unless the powers are extended or
brought on par with the powers of
factory inspectors, these inspectors
will be prevented from entering offices
and gathering information. So I would
like the Labour Minister to take note
of this criticism which has been made
after certain events that took place in
Madras, The Madras Government has
also pointed out that this lacuna
should be removed

The thud thing is, while determin-
mg the wage structure there was a
category of ‘E' class papers. So far as
the "E' class  papers are  concerned,
they were considered to be not on
par with the other upper class cate-
gorv wherem a definite wage-structure
could be Jaid down T know  that
preprictors of 'E' rlass  papers are
proprictors and editors at the same
time  Though bifurcation has taken
place in the g industry, in the
papers of this category it has  not
taken place. The proprictors of these
‘E’ class papers build up thewr fortunes
by telling their people: “What can
we do? The Wape Board has not de-
vided anything for you Therefore.
depend on the conditions Lhat we offer.
1f vou give service well  and good,
uvtherwise there are many people who
have been now rendered jobless by
the big proprietors and we¢ shall get
them on lower scales.” Therefore,
there is this lacuna as far as the 'E'
class papers are concerned. I would
also suggest that the financial posi-
tion of ‘E° class papers should be
carefully gonc into, and a scale for
journalist working on thesc establish-
ments be fixed

So far as this industry is concerned,
I would like the Government, as 1
said at an earhier stage of my speech,
fo kevp certain legislations out of the
purview of the higher judiciary. If
at all thus Bill is going to create a
certain status by giving a fairly good
wage structure to the working jour-
nalists so as to attract better people
as other professions do, then along
with this measure an attempt should
be made to evolve a new pattern of
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ownership that would add to the status
and dignity of this profession There-
fore the present pattern of ownership
must be studied and serious considera-
tion should be given to evolve a
better pattern  of ownership—that
would be free from the present evils
It has already been studied by the
Press Commission—)ust now some-
bodv pointed 1t out—and I wil] read
out just a small extract From that 1t
would be very clear how the pattern
of private proprietorship in this in-
dustry 1s really affecting not only a
couple of hundred or thousand work.
g journalists, but as the organs of
publicity are being controlled by this
small coterie, not only the big organs
but «ven language pre=s< is now attract-
g more capital from big financiers
because hteracy 1s growing, Govern-
ment 18 giving every facihity, Govern-
ment patronage by wav of advertise-
ment has imcreased to thesc big
papers—because  Government  are
afraid of these big papers—and thore-
fore, with all this, they are reaping
big profits The proprietors must be
made to realise their responsibility
We knew when i1l comes to the show -
ing of accounts 1t has been pointed
oui that hardly—out of their rough
caleulation there 1~ about Rs 7 crores
investment in this industry, and now
the capital 1nvestment must have
gone up because they over-capitalise
so that the profits are less—one per
cent profit 1s earned by the propric-
tors I will only mention one or two
mnstances and then finish

The hon Member who spoke before
me pointed out how the relations—I
also pointed out one instance of a
paper in Poona—are paid It bas
also been pointed out in  the Press
Commussion’s Report how relatives
are employed 1n the management and
how they absorb a major share of the
profits by way of handiing the dis-
tnbution agency, the advertising
agency etc. and leaving the manage-
ment to the near relations All the
profits are disiributed m such a way
that ultimately when the accounts are
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settled, very little return would
be shown That hes been pomted out
here So, with all this, I would only
say that the contentions put forward
in the recent conference that took
pluce show that as if all thewr pleas
were admitted by the Supreme Court
As 1 said, no plea was admitted, except
that the capacity to pay was not
considered Therefore, I would humb-
ly plead that while enacting on the
basis of the Ordinance, 1t would be the
duty of the Government now to see
that 1t 1s properly enlorced and really,
after six vears of struggle, when the
working journalists are hoping to a2t
some benefit out of 1t do really get a
fair deal During thw period, 1 know
manv mnstances where there was a
~ort of wage freeze on some plea or
the other The dispute 15 pending
So, there 1s no further increase or
allowance Therefore, what T would
very strongly urge 1s that while en-
acting this legislation, the Govern-
ment should consider this aspect, as
the previous speaker has pointed out,
they are planning to go to the
Supreme Court to nullify 1t and keep
the dispute pending That 1s one as-
pect  Another aspect 1s, they would
try to nullify 1t by making pleas
that they cannot afford to pay so
much and that therefore retrench-
ment should be effected That 1s
bound to come From these two sides,
the working journalists are lkely to
be victimiced again

Therefore, while welcoming the
measure and the part that the Labour
Minister and the Home Minrster play-
ed 1n bringing about a settlement, in
which unfortunately, I should say.
they have failed Personally, looking
to the nature of the industry, I would
Lke, as was said by the I abour Minis-
ter and the Home Minister, that every
unit ought to have come to terms on
the basis of the Wage Board’s award
and on their conditions, frankly, some
sort of understanding and gettlement
with the cmployers, some sort of
family type of relationship, would
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have been better for this industry.
But, unfortunatcly, the proprietors
have taken an attitude as if the jour-
nalists have no rights. Therefore, this
situation has developed. So, as far
as possible, these defects that are likely
1o be seen later on and the after-effects
that I can see just now must be
removed. With these words 1 con-
clude.

Bhri Ansar Harvani (Fatehpur):
Mr. Deputy-Speaker, Sir, I congra-
tulate the Government on coming fo:-
ward with this much-awaited mea-
sure. But we bhave known the pro-
prietors of newspapers, the way in
which they have been exploiting from
generation to generation the working
journalists. We have seen them going
to the Supreme Court and expressing
their inability to pay and saying that
they have no capacity to pay. On
the one side, that is the picture. On
the other side, we have seen  that
while the newspaper proprictors have
been going before the highest tribunai
of this couniry and saying on oath
that they have nu  capaoity w pay,
during th: same period, they have
been building huge mansions in the
streets of Madras, in the strects of
Bombay and even in the capital city
of Delhi. We have wwn these news-
paper-owners and these newspaper
proprietors, magnates, who have been
going to the Supreme Court and say-
ing on oath that they have no monry
to pay, also going to their newspaper
offices and abducting the newspaper
edilors from the staff and starving
their awn poor reporters and sub-
editors, We have seen  thewe news-
paper-owners, while expressing their
inability and approaching the Gov-
ermment that they should get certain
reliefs, going here and  there and
treating the income-tax  authorities
and making them not to ask them to
Pay the income-tax.

Bir, we should realise that we are
going to deal in this matter of wages
of the working journalists with a class
of proprietors who sre probably the
worst class of proprietors in this
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country. We should remember that in
the L.I.C. deal, we had to deal with
onc Mundhra. Here is a pack of
Mundhras who have been allowed
during the last two years to control
the newspaper industry and o live
on the sweat and toil and blood of
the working journalists. Therefore,
while [ congratulate the Govern.
ment .

Shri Naushir Bharucha: On a point
of order. 1 would like to know whe-
ther it is proper, notwithstanding
one’'s sympathies with the journalists,
to call the newspaper proprietors as
a pack of Mundhras, [ think that is
VOTY Wrong

Shri Ansar Harvani: 1 hope I have
not injured the feelings of any of my
fellow-Members

Mr. Deputy-Speaker: 1 agree with
the hon. Member that it is not proper
to damn the whole class of them.
There may be black-sheep, bul it is
not fair to paint all of them black.
1 agree there, But I have no author-
ity to restrict the speech of an hon
Member o do anything like that

Shri Mahanty (Dhenkanal): May 1
submit that there are newspaper pro=
prictors and newspaper  proprietors.
Therefore, to club them all  together
as one class and snub them as a sort
of Mundhras is not correct. 1 think.

Mr. Deputy-Speaker: ] have said it
is not fair, but so far as 1 can see, I
hawve no authority to check any Mem-
ber vxpressing his opinion. 1 can only
advisc him that it is not fair. 1 can
only say this much, that it is not good
and that the hon. Member should
avoid such remarks,

Shri Ansar Harvani: I quite concede
that they have some white sheep also.
I proceed further. I have only to
point out this much: that while
dealing with these people, the Govern-
ment should be more firm, should be
more determined and should be more
definite about this Bill. The Bill
needs certain modifications also. I
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know it will take some time. The pro-
prietors will go on with their heavy
purse, will create difficulties for the
permanent employees and go on
pressing the matter in the Supreme
Court and would like to delay the
matter, I know that these pro-
prietors, with their huge pockets and
with a lot of money, will again go
to the court and try to hamper the
implementation of this Bill. There-
fore, Government should be ready for
the eventuality, We must realise
that for many vears, under the pretext
that the Wage Board 15 yet to decide,
under the pretext that the matter 1s
under fire and under consideration,
they have not given our working
journalists any increment. Their
wages have already been freezed I
have known people working for the
last six to seven ycars on the same
salary.

1 have heard some¢ friends from
that side of the House pomting out
that in recent years there have been
victimisations also. Some of the pro-
minent working journalists have been
sacked 1n Bombay, in Delhi and in
Madras and even in  Calcutta
Therefore, I would like the Govern-
ment to come out with some measure
so that this victimisation could stop.
1 would like the Government to come
forward with some measures so that
the proprietors do not wvictimise the
leaders of the working journalists. If
this victimisation continues, I am
afraid that the working journalists
will lose confidence in parliamentary
democracy, Therefore, while wel-
coming this Bill, I would most humbly
and respectfully urge upon the Gov-
ernment to have a more definite atti-
tude and make a more definite attempt
to set right this matter.

As far as the capacity to pay is
concerned, it has been said that audi-
tors and inspectors will go into the
accounts of the newspaper concems.
I would urge upon the Government
in this connection that they should be
more strict, because the proprietors

Wages) Bill

are likely to cheat the Governmant..
S0, the Government should Dhave a
more definite attitude on this alsa.

Mr. Deputy-Bpeaker: [ ghall call
Shri Mahanty now because he has to

go away.

Shri Mahanty: I thank you for
giving me the chance to speak now,
because I will have to leave the House
on another piece of work.

My only regret is that this Bill
provides me an occasion to welcome
an Ordinance. I am sorry that the in-
transigence of the big newspaper pro-
prietors and chains created a situation
in which the Government had to take
recourse to issue an Ordinance. So far
as the merits of the Bill go, I agrec
with the objects of the Bill. I am in
full agreement with them. I wish
the Committee godspeed.

But some of the features of this
legislation cannot but give rise to
serious differences of opinion. Sir,
before I submit my observations on
these aspects of the Bill, 1 would like
to present before the House an analy-
sis of the pattern of this Bill In
that context, T would invite the atten-
tion of the House to the provisions of
the Working Journalists (Conditions
of Service and Miscellaneous Provi-
sions) Act, 1955 Under clause 10 of
that Act, the decision of the Wage
Board which was constituted under
clause 8 of that Act, was final and
binding. But under the present legis-
lation, Government will have the
power to review the conclusions and
the recommendations of the committee.
Then, the date with effect from which
the decisions will come into operation
was entirely within the jurisdiction of
the Wage Board. But this has been
taken away and vested in the Govern-
ment,

14 ks

Under the Act of 1955, the Wage
Board's decisions were mandatory and
the Government had no power of
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any review. It had been pointed out
that under the Industrlal Disputes
Act, the tribunal’s conclusions, recom-
mendations and orders were subject
to review. Under the present Act
(of 1955), that opportunity was non-
existent. So, that mandatory charac-
ter of the Wage Board's decisions has
been taken away and now the Gov-
ernment has been vested with the
authority of review.

Then, the committee of officers
which will merely review the Wage
Board’s decisions as per the terms of
reference enumerated in  sub-clauses
{(3) and (4) of clause 4, will make
Tecommendations which will be mere-
ly of an advisory character. Under
clause 6, the Government is empower-
ed to review and modify the recom-
mendations if considered necessary. I
believe that if the Government's inten-
tion was reallv to come to the aid of
the working jourmalists, then  they
ought to have referred this question
to the sume Wage Board, which was
constituted in a more vespectable
manner. They could have merely ex-
panded the termg of reference. There
is no doubt about the fact that the
Wage Board considered this question
in isolation. It did not take info
account the aspect of the paying capa-
city of the various newspaper units.
I will come to it shortly. If this
question would have been referred to
the same Wage Board, then I am sure
it would have evoked not only confi-
dence, but also respect, both among
the public and newspaper owners and
also among the working journalists,
Why I say so, I will offer my reasons
presently.

Before 1 come to that, 1 would like
to invite the attention of the House to
the fact that the Wage Board, in con-
sidering this very delicate question,
did not confer that much attention,
which was due. I would not like to
offer my own observations. I would
rather quote what the Chairman of
the Wage Board himself had stated
in the note that was appended to the
report. The Chairman says:

Wapes) Bill

“In fixing the rates of the wages,
we have based them on the con-
ditions of the newspaper industry
as a whole and not only the effect
which they will produce on &
particular newspaper . . . with
the extremely divergent condi-
tions obtaining in both English
as well as Indian language news.
papers, it is impossible to try to
avoid any small or medium news-
paper being adversely affected.”

This brings out a matter of consid-
erable moment. The finance unit
attached to the Press Commission in-
vestigated the returmns of 127 news-
papers in this country, out of which
according to the Press Commission,
68 newspapers sent returns of losses
of the order of Rs. 29°65 lakhs as
against a total profit of Rs. 35-60 lakhs
of the remaining papers. Therefore,
my submission is, the Wage Board
should not have clubbed all kinds of
newspapers under one category and
considered the entire question from
one point of view. 1 am sorry that
a responsible body like the Wage
Board had to say in a ecallous manner
that if on account of implementing
their recommendations, certain small
and medium newspapers were closed
down, thcy cared a twopence for it
and Newspaper establishments with-
out capacity to implement the mini-
mum requirements had no business to
be in the newspaper industry. 1 am
sorry, today the newspaper has been
equated with an industry.

But it has to be borne in mind that
it is the small and medium news.
papers which have built up the news-
paper industry in this country, All
are not proprietors of chains and of
big newspapers. Only he small news-
papers had kept aloft the flame of the
independence of this country through
privation, through negation and
through untold kinds of suffering. I
am sure the journalist members re-
presented on this Board certainly did
not enfertain any such kind of feel-
ing. Its effects will be dangerous. I
am amazed why these big newspapers
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are kicking up this row. It" really
affects the small newspapers. It has
to be borne in mind that small news-
pers are owned by a group of persons
who subscribe to a particular
opinion, which may or may not be
palatable. It is the small newspapers
who have the termerity to challenge
the acts of omission and commission
of the Government. I would like to
know from this House whether in
Hindu, Statesman, Amrit Bazaar Put-
rika or in any such big newspaper
you can find any tone of criticism,
even a soft under-tone of criticism,
No; it is only the small newspapers
who, through untold kinds of sutler-
ings and privations, have kept that
freedom of thinking and freedom of
expression of opinion alive I regret,
1 strongly protest, that the Wage
Board which consisted of eminent
journalists should have been a party
to that kind of statement, I will fail
in my duty if [ do not bring that
quolation from the Chairman's nole
to the notice of the House. The
House can judge for itself in what
isolation the Wage Board's
were arrived at.

decisions

Shri C. K. Bhattacharyya {West
Dinajpur):  Why? You suggested
Just now that the same Wage Board
should be revived !

Shri Mahanty: I am coming to the
composition of the Wage Board. That
15 another aspect of the question,

Shri C. K, Bhattacharyya: It must
be one way or the other.

Shri Mahanty: I am coming ‘v that
That is immaterial. That does not
take away my point The Wage
Board can consider the question de
novo with enlarged terms of re-
_terem:n. but that is not the only
important aspect of it. So, from the
:lmt:;jag; 1 have cited from the note

aitman of the Wage
1 think the House should hawgm
satisfied by now that, the Wage

Board did not take into account the
problem of the mmusll newspapers at
all. By the implementation of thsse
decisions of the Wage Board, the
existence of the small newspapers s
now at stake.

Coming to another aspect of the
question, namely, the composition of
the committce, as under
clause § of the present Bill, this also
raises a very serious question. Under
the Working Journalists Act of 1958,
the Wage Board was to consist of an
equal number of representatives of
newspaper owners, proprietors and
working journalists, to be prosided
over by an independent person to be
appointed by the Government, who
was of the rank of a High Court
Judge. Under the scheme of the pre-
sent Bill, we find the committee is
being staffed with the junior officers
of the Mimstry of Home Affairs and
the Ministry of Information and
Broadcasting, to be presided over
by a junior officer of the Law Minis-
try. They will be junior officers; not
as senior as Secretary or Joint Secre-
tary.

An Hon, Member: Question,

Shri Mahanty: Kindly go thiough
the Bill. I invite your kind atten.
tion to clause 3. It says that only the
Chagirman will be of not less than the
rank of Joint Secreatry.

Shri C. K, Bhatitacharyya: [t may
be higher.
Shri Mahanty: [f you can inter-

pret the clear wording of English lan-
guage like that, I have no objection.
But so far as my limited underatand-
ing of the language goes, so far as [
can make out of clause 3, I think it
will be presided over by an officer
of the cadre of Joint Secretary of the
Law Ministty. Whether he will be
a Jaint Secretary or Becretary, that is
very immaterial for my purpose. I
would like to know from the hon
Minister why he is creating a pre-
cedent whereby it is being established
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that decisions arrived at by a compe-~
tent authority presided over by a
Righ Court Judge will be subject to
review by a body consisting of junior
officers. I would like to ask in all
humility what practically he wants to
achieve by it. What precedents is he
going to establish today? What prin-
ciples is he going to enunciate? In
future, if the judicial officers have
any sense of prestige, certainly they
would not like to be associated with
any such body; they would not touch
it with a pair of tongs. It is unfair
that the decision of the Board, presid-
ed over by a High Court Judge, is
now going to be reviewed by a pack
or body of junior officers.

! would have liked reference of the

question to the same Wage Board. *

The Wage Board, as has been stated
by the Chairman, did not take into
account certain aspects. They have
also admutted that they were faced
with paucity of materials and all that.
I am afraid this Committee will prac-
tically, according to its terms of ref-
erence, cover the entire ground once
again and it wiil be in the nature of
a de nwovo enquiry. So, it has to be
seen whether this will not be more
time-taking than what was taken by
the Wage Board. Had this hmited
issue. namely, the capacity of the
newspaper units to bear the brunt of
the Wage Board's decisions, had been
referred to the Wage Board, if suffi-
cient data and material had been fur-
nished to the same Wage Board, then
there would have been no occasion
for constituting this kind of Commit-
tee which is certainly revolting. Let
me take the House inte confidence
and say that not only as an humble
citizen, not only as a Member of Par-
liament, but also as a person who has
spent the most part of his life in the
pewspaper industry, some time or
other a complaint is going to be rais-
ed, and that too possibly in a far
bigger scale, if this Committee is
going to adjudicate upon the fairness
or olberwise of the Wage Board,
which was presided over by a High
Court Judge.

(Fization of Rates of 2468
Wages) Bill
Mr. Deputy-Speaker: [ waus told
that the hon. Member was in a hurry.
1 thought he would take less time.

Shri Mahanty: My engagement is
at 2 45,

An Hon. Member: So vou will
speak for 30 more minutes?

Shri Mahantv: WNo, I do not wish
to take much time of the House, I
shall finish soon.

Another question which raises doubt
and misgivings is this. The other day
during Question Hour I asked a ques-
tion to the hon. Mimster why this
Committee is being staffed with Gov-
ernment officers, why this question is
not being referred to the same Wage
Board. what stood 1n the way. The
hon. Minister was pleased to reply
that it would expedite maitters. To-
day in course of his speech he said:
it may take three months, 1t may take
one month or a fortnight. This kind
of step of appointing a committee con-
sisting of officials, with the hope that
they will expedite matters, certainly
leaves a sense of injustice; it certain-
lv anticipates certain  conclusions.
Well. 1 have no quarrels with the con-
clusions My quarrel about that will
come later. Bup so far as the prin-
ciple 15 concerned, 30 far as the ques-
tion of upholding the purity of our
admimistration is concerned, so far as
the purity of examining public ques-
tions by tribunals is concerned, let
me say with all respect and with all
humulity, it is certainly reprehensible.

Sir, I do not suggest that the officers
who will be represented on this Com-
mittee will divest themselves of their
independent thinking or they will
kotow to a particular way of think.
ing. No. That is far from my sug-
gestion or insinuation. 1 only meant
to suggest that after all the human
element cannot belp creeping in and
it will affect the objectivity and im-
partiality of the decision. The sense
of expediepcy is also there. 8o, I
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once again urge upon the hon. Minis-
ter to revise the compeosition, to abo-
lish this committee and refer this
question to the same Wage Board, by
merely co-opting a chartered accoun-
tant, as has been provided for in this
Bill, and they may be asked to recon-
sider the matter. I, therefore, appeal
to the good sense of the House and
1 hope that the House will consider
the amendment that I have proposed,
so that the composition of this com-
mittee is based on a respectable level,
which will evoke confidence and trust
and also the respect among the peo-
ple at large.

Another question 1 want to raise is
this. I really fail to understand why
this particular Minister is sponsoring
this Bill. This question ought to have
been taken up by the Minister of In-
formation and Broadcasting 1
do not mean to suggest that 1 gues-
tion the competence of the hon. Min-
ister, for whom I have the greatest
regard. But it has to be borne in
mind that though the condition of the
working journalists, is a very impor-
tant aspect, 1t is not the whole of it.
Let me quote from the Wage Board
Chairman’'s note He said:

“It has to be remembered that
the Press Commission’s recom-
mendation regarding the minimum
wage was one among the many
intended for the betterment of the
economuc condition of small and
medium newspapers such as price
page schedule, telescopic rates for
Government advertisements and
their fair distribution among
newspapers, statutory restrictions
on malpractices so as 1o eliminate
cut-throat competition and fixa-
tion of news agency tariffs. In
their view, these other recommen-
dations, if implemented, should
enable them" (that is to say, the
the small newspapers; I want to
underline those words) “especial-
ly language papers, to meet the
expenditure involved in paying the
minimum wages suggested by
them. Most of these recommen-

Wages) BiR

dations are still to be implemant-
ed. Even the price-page scheduls,
on which so much depends, has yet
to be worked out. There has been
no stability in the price of news-
print which constitute a consider-
able proportion of the expenditure
of a newspaper. Those circumstan-
ces have necessitated the fixing of
a minimum wage lower than that
recommended by the Press Com-
mission.”

Therefore, my humble submission to
you 1s that the Government has been
unfair, both to the working journalists
and to the small newspapers. Had
the Government implemented all these
directives of the Press Commission,
poasibly the working journalists today
would have got a better fair as was
recommended by the Press Commis-
sion, and the small and medium news-
paper owners would have had no
quariel about it.

Sir, 1 will finish now. I am not
going to tax your patience any more.
1 have no time to quote from the
observations of the Press Commission.
But it is not one-way traffic. I would
appeal to the hon. Minister, the work-
ing journalists and everybody con-
cerned to consider this aspect, that
it cannot be a one-sided affair. After
all, if the small and medium news-
papers, who constitute the largest
percentage, are closed down tomorrow
on account of their inability to imple-
ment these recommendations in full,
then what will happen? Hundreds
and hundreds of working journalists
will overnight be turned into walk.
ing journalists. Apart from the injury
that is caused to the indusiry, the
working journalists are converted into
walking journalists. Therefore, it
cannot be a one-way tiraffic.

Mr. Deputy-Speaker: How would
they remain journalists then?

Shri Mahasty: Free lancing, Sir.
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Mr. Depaty-Bpeaker: Then they
will not be journalists, walking gen-
tlemen they may be.

Bhri Mahanty: They will ba
gentlemen at large. But what
1 have been trying to humbly submit
is that had the hon. Minister of Infor-
mation and Broadcasting piloted this
Bill, I wou!d have asked him—what
has happened to all these recommen-
dations, why have they been today
shunted to the archives of.the Gov-
ernment of India. 1 am sure the hon.
Labour Minister will not give me a
reply to that He will say that he is
only interested in the safe delivery
of his baby and therefore he does not
mind 1if other babies are hit.

Shrl Nanda: 1 hope the hon Mem-
ber will be present when I give the
reply.

Mr. Deputy-Speaker:
be difficult.

Shri Mahanty: I am sorry, 1 have
got an engagement at Supreme Court,
but I would like to come back as soon
as I can

That would

The second thing is that Press Com-
mission's recommendations were that
advertisements must be 1ssued to
smalller newspapers The Chairman
of the Wage Board had made it em-
phatically clear that if some small and
medium newspapers are gomng to be
closed on this account, then the Gov-
ernment should come to their rescue.
Can I take you into my confidence?
1t is not in good taste to tell you my
personal case. Though the hon. Mem-
ber was pleased to call all newspaper
owners or persons cannected with it
as Mundhras, still in our own humble
way we have fulfilled to the best of
our ability, the recommendation of
the Wage Board.

Shri C. K. Bhattacharyya: He re-
ferred to big papers.

Bhri Mahanty: He did not qualify
at least, he had not the courtesy to
qualify it like that It is in the pro-
ceedingz. It is not big like Ananda
Bazar Patrika,

(Fixation of Rates of '
Wages) Bill 472

Shrl Ansar Harvanl: Are you a
white sheep among the black sheep?

Shri Mahanty: Well, I have never
been a sheep. Therefore I am on this
side. About my nature, I know fai
better than you do.

S0, my humble submission is that
though we have implemented to the
last word the Wage Board's recom-
mendations, the State Government of
Orissa has stopped all advertisements.
Why? Because we had the temerity
to challenge the many acts of omis-
sion and commussion of the present
Government in power That means a
net loss of Rs. 5,000 per month. If
it 1s said you implement the Wage
Board's recommendations whether you
beg, borrow or steal, we will be else-
where—behind the prison bars, cer-
tainly not outside to run these small
papers Let him make a clear demar-
cation between the big newspapers
run by Chains, and public limited
companies, those whe have equated
newspapers production with fertiliser
production I have no quarrel with
him on that. My only quarrel with
him will be that it must be according
to the recommendations of the Press
Commission and not this truncated
recommendation of the Wage Board,
So far as we are concerned, we are
certainly entitled to a different con-
sideration and the Government must
also consider 1t a two-way traffic. The
Government must alsu come to the aid
of small and medium newspaper own-
ers so that they are enabled to fulfil
and implement the Wage Board's
decisions in full.

Shri Basappa (Tiptur): Mr, De-
puty-Speaker, Sir, speaking on this
Working Journalists Bill most of the
hon. Members have referred to some
of the newspaper publishers and pro-
prietors. Of course, we cannot con-
demn the newspaper proprietors and
publishers as a whole, but when Shyi
Khadilkar said ‘these lords of the
fourth estate’. probably he referred to
some of those new proprietors aof
newspapers who have taken up such
strong cudgels against the Ordinance
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and the present Bill Therefore it is
no wonder that hon. Member after
Member has to say something about
some of these nmewspaper proprietors
who have taken up this attitude

They speak of the freedom of the
Press Nobody wants that the freedom
of the Press should be curtailed in
any way. The Constitution has given
a guarantee that frecdom of the Press
should be mawmtained and we also
know that the Press has played a
very important part not only in the
past but also 1t 15 to play a wonder-
ful part in the future Therefore it
should be the duty of one and all to
se¢ that the freedom of the Press is
namntained But who 1s responsible
for the freedom of the Press” Press
const - of many factors and when
there 15 freedom of the Press, the
credit should not only go to the few
proprictors but also to the various
parts of the newspaper industry.
Therefore, when we talk of the Press
we are gquite aware of the great part
that 1t has plaved i the past and in
the present and it should not be mis-
taken that anybody i1s hure to con-
demn the Press as a whole But the
attitude adopted by some of the news-
paper owners 15 such that we cannot
but condemn their aclion.

So far as this Bill 1s concerned,
though the guesuon 1s a burning ques-
tign, the way in which 1t 1s bewng
tackled and the way in which great
obstacles are put i1n the way shows
that we are not aware of the real pro-
blem 1n the case This burning ques-
tion of the working journalists has
been agitating our minds from & very
long time and somehow some delay is
being caused and again for another
two or three years how can one go
on having this problem? So, I feel
somehow that these newspaper pro-
prietors are trying to prolong the
whole 1ssue for a further time which
should not be allowed. Of course,
they talk of the working journalists
and there are also other workers in
the industry. This is only Hp sym-
pathy—some sort of crocodile tears.

(Pization of Retes of
Wages) Bill T

‘When we talk of the working journal-
ists, the other workers are also con-
cerned, but their question may come a
little later on. But they want to try
to discriminate between worker and
worker and try to see that they dis-
rupt the whole thing When I see
from the proceedings of their big con-
ference some time back, it looks as
if they want to nspire all other
friends of theirs to a capacity to resist.
They talk of their capacity to resist
not only the working journalists but
also the Government as a whole. This
attitude 1s certainly wrong and there-
fore we must see that they do not
bchave in that fashion.

They are not only misrepresenting
the facts when they say that the free-
dom of the Press 13 m jeopardy, but
they are also discrediting this Gov-
ernment  They feel that this Govern-
ment and even this Parliament is try-
ng to circumvent the decision of the
Supreme Court  Only the other day
when the Supreme Court building was
apencd bv our great President, we all
felt how big our judiciary is The
Chief Justiee spoke on that occasion
that the portals of that big building
were open to one and all That is the
high esteem in which we have regard-
ed the Supreme Court and the judici-
ary i this country.

Shri Rajendra Singh (Chapra): I
want to say that the portals of justice
are open only to those who can pay

their way

Shri Basappa: 1 do not know the
individual that that hon. Member has

in mind, but I know this much . . .

Mr. Deputy-Speaker: It only opens
to those who can knock.

Shri Basappa: 1 know this much
that the judiciary is held in high
esteem and 1t is the duty of one and
all in this Parhament to see that that
position is maintained. It is with that
idea, it is to respect that idea and to
correct the mistakes noted and the
defects pointed out by that body that



2475 Committee on Pricate 22 AUGUST 1958

Members' Bills and
Resolutions

something is done by this Parliament
and by this Government. [ do not
think it is circumventing the decision
of that Court. It is only lo rectify
the mistakes and the defects at some
stage or other. So, there is no disres.
pect. It should not be regarded as
disrespect to the Supreme Court. And
after all, what does the Supreme Court
say? They raised all sorts of grounds
and all kinds of arguments, but the
Supreme Court has rejected most of
their arguments and most of their
grounds. They talked of the freedom
to trade, the fundamental rights—as
if the working journalists have not
got fundamental rights at all. When
they talk that the capacity of the
newspapers was mainly not before
this Wage Board, what thev probably
mean is that the capacity to pay on
the part of the newspaper people was
there but that it was not kept in the
forefront, That probably is what they
mean, and probably that has arisen
on account of the wording of that
report by the Chairman or some peo-
ple there But I cannot for a moment
understand how the Wage Board
never took note of the capacity to pay
on the part of these newspapers at all

Mr. Deputy-Speaker:. Is the hon
Member likely to take some more
time?

Shri Basappa: A few munutcs more.
Sir

Mr. Depuiy-Speaker: Then e
might continue on the next day. It
is now time to take up the Private
Members' Business.

14-31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Twenty-fourth Report

Sardar A. S, Saigal (Jangir): I
beg to move:
“That this House agrees with
the Twenty-fourth Report of the
Commitiee on Private Members'

Indian Divoree 1476
{Amendment)
Bill

Bills and Resolutions presented

fo the House on the 20th August,
1858.".

‘ Mr. Depuily-S8peaker: The question.

15:

“That this House agrees with
the Twenty-fourth Report of the
Committee on Private Members'
Bills and Resolutions presented

to the House on the 20th August.
1958."

The motion was adopted.

PREVENTION OF HYDROGENA-
TION OF OILS BILL

Shri Jhulan Sinha (Siwan): Sir, I
beg to move for !eave to intreduce a
Bill to provide for prevention of
hydrogenation of oils in India and for
matters connected therewith.

Mr. Deputy-Speaker: The question

i<t

“That leave be granted to intro-
duce a Bill to provide for preven-
tion of hydrogenation of oils in

India and for matters connected
therewith™

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill.

INDIAN DIVORCE (AMENDMENT)
BILL
(Amendment of section 3 and substi-
tution of sections 10 and 11 ete.)

Bhri Geray (Poona): Sir, 1 beg to
move for leave to introduce a Bill
further to amend the Indian Divarce
Act, 1869.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
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tion (Amendment) Bill
[Mr. Deputy Speaker]

Intreduce a Bill further o0 amend
the Indian Divorce Act, 1889".

The motion was adopted.
Shri Goray: 1 introduce the Bill

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

{Amendment of section 13 ond second
schedule)

Shri Gbosal (Uluberia): I beg to
move for leave to introduce a Bill
further to amend the Industrial Dis-
putes Act, 10947,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Industrial Disputes Act, 1947

The motion was adovnled.

Shri Ghosal: I introduce the Bill

WORKMEN'S COMPENSATION
(AMENDMENT) BILL

(Amendment of Schedule I)

Shri Ghosal (Uluberia): I beg to
move for leave to introduce a Bill
further to amend the Workmen's Com-
pensation Act, 1923.

Mr. Depuly-Speaker: The question

is:

“That leave be granted to in-
troduce a Bill further to amend
the Workmen's Compensation Act,
lm."

The motion was adopted.
#hrl Ghosal: 1 introduce the Bill

tion (Amendment) Bill

REPRESENTATION OFf THE PEO-
PLE (AMENDMENT) BILL
{Amendment of section 1184)

Shri Eeshava (Bangalore City): 1
beg to move for leave to introduce a
Bill further to amend the Representa.
tion of the People Act, 1851

The Deputy Minister of Law (Shri
Hajarnavis): Sir, before the hon.
Member makes his motion, I might
place certain information before the
House and the hon. Member. I must
make It clear that I do not propose to,
and I am not going to oppose the

. motion if the hon. Member insists on

his motion for introduction of the
Bill.

Shri Tangamani (Madurai): If he is
not going to oppose it. . . .

Shri Hajarnavis: There 13  certain
information which 1 am placing be-
fore him.

Shri Easwara Iyer (Trivandrum):
Sir, on a point of order. Are we now
at the stage of getting information
from the hon. Minister?

Mr. Deputy-Speaker: What 1 could
understand was that the hon Minis-
ter wanted to persuade the hon Mem-
ber not to persist with the introduc-
tion of his Bill.

Shri Braj Raj Singh (Firozabad):
Then that should have been done
outside.

Mr. Deputy-Speaker: What I under-
stood wag that 1f the hon. Mover per-
sists with his motion, the Minister
would not oppose it. But now he is
going to make an effort

Shri Hajarnavis: Sir, we are grate-
ful to the hon. Member for pointing
out this apparent defect in the law,
but on examination we found that so
far as his own amendment was con-
cerned, it is already covered by Rule
140, which 1 have already brought to
the notice of the hon, Member. Bat
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we thought actually that certain fur-
ther provisions were necessary in
that behalf. So that, in the mean
time we have actually amended that
rule. That rule came into force on
the 26th June, 1858 by G.C.R. 527.
What he wanted was that every time
the Election Tribunal or the High
Court passed an order, that should
be brought to the notice of the Elec-
tion Commission A provision to that
effect is already made in Rule 140.
But we have made a further provision.
by which we have said that every
litigant appealing before a High Court
should give notice of the memorandum
of appeal or any application he might
make, to the Election Commission If
an interim order is passced, that also
should be brought to the notice
of the Elecion Commission So
that, we have covered a larger
arca than what the hon. Member had
in view But ail the same, we are
grateful to him for bringing to our
notice the necessity to do so We
have already done 1it. It after this
explanation the hon Member still
insists.. .....

Mr. Deputy-Speaker: Let us see
what his reaction to this greatfulness
18,

Shri Eeshava: The very fact that
this rule was in existence and it was
not at all followed shows, as 1 have
explained in the Statement of
Objects and Reasons .......

Mr. Deputy-Speaker: What s his
reaction?

Shri Keshava: That will be at the
consideration siage. If that amend-
ment i3 covered, 1 will withdraw it
on the next day.

Mr. Deputy-Speaker: The question
is:

That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951

The motion was adopted.

Bhri Keshava: 1 introduce the Bill

SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL.
(Amendment of section 6)

" owigw swedr (fardle) o
HTHA A, & F2A § HAA HHCHZAN
& a7 war we wiafama, euy |
oT ATEA wvH qraedy fagge Ay
WEgA %74 Y wenfa amen § o
Mr Deputy-Speaker: The question
155

“That leave bc granted to intro-
duce a Bill. ......

Shri N. R, Munisamy (Vellore): I
could not follow what the hon Mem-
ber said.

Mr, Deputy-Speaker: That 1s why
I am reading 1t  Does he follow me
or not”

The question 1s:

“That leave be granted Lo intro-
duce a Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Aect, 1954."

The motion was adopted,

W XMW A § ARy
fadus &t 751 & AF@ WEA ST

R

BAN ON EXPORT OF CATTLE
FEED BILL

Shri Jhulan Sinha (Siwan): Sir, I
beg to move for leave to introduce
a Bill to provide for a ban on export
of cattle feed m the country.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for a ban
on export of cattle feed in the
country.”

The motion was adopted,
Shri Jhulan Simha. Sir, I introduce
the Bill.
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REHABILITATION OF DISLOCAT-
ED PERSONS (FROM NATURAL
CALAMITIES) BILL

Bhri Rajendra Singh (Chapra): I
beg to move for leave to introduce

the Rehabilitation of Dislocated
l;e]rsom (from Natural Calamities)
ill.

Mr. Deputy-Speaker: Which one
is he reading? He has to read the
-one at No. 10.

Shri Rajendra Singh: 1 beg to move
for leave to introduce a Bill to
provide for relief and rehabilitation of
:persons losing their land and property
as a result of erosion by rivers.

Mr. Deputy-Speaker: That is only
-one calamity, not all.

The guestion is:

“That leave be granted to intro-
‘duce a Bill to provide for relief
and rehabilitation of persons
losing their land and property as
a result of erosion by rivers.”

The motion was adopted.

Shri Rajendra Singh:
the Bill.

I introduce

SIKH GURDWARAS BILL

Sardar A, S. Saigal (Janjgir): 1 beg
to move for leave to introduce a Bill
to provide for the better administra-
tion of Sikh Gurdwaras situated n
different States of Indian Union and
for inquiries into matters connected
therewith.

Mr. Deputy-Speaker: The question
is ...

Shri M. L. Dwivedi: (Hamirpur):
May I say something before leave 1s
granted: whether matters pertaining
10 religion can be dealt with by us
and if so. .. .

Mr. Deputy-Speaker: Yes.
Shri M. L, Dwivedl: We are having
a secular State and we do not inter-

fere with the religious affairs of any

Business practices
(Inquiry e&d Control)
H

Mr. Depuiy-Speaker: Already we
have got the Gurdwaras Act and the
Muslim Wak!f Act and other things.

Shri Easwara Iyer (Trivandrum):
They may relate to the economic and
social welfare of any religious institu-
tions.

Mr. Deputy-Speaker: The question
Is:

“That leave be granted to in-
troduce a Bill to provide for the
better administration of Sikh
Gurdwaras situated in different
States of Indian Union and for
inquiries into matters connected
therewith.”

The motion was adopted.

Sardar A. S. Salgal: I introduce the
Bill.

MONOPOLIES AND UNFAIR BUSI-
NESS PRACTICES (INQUIRY AND
CONTROL) BILL

Shri Tangamani (Madura1): I beg
to move for leave to introduce a Bill
to make provision for inguiry into
the existence and effects of, and for
dealing with mischiefs resulting from,
or arising in connection with, any
¢nndition of monopoly or restrictive
or unfair business practices of other
analogous conditions prevailing as
respects the manufacture, import/
export, trade or internal distribution
of any goods

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce & Bill to make provision
for inquiry into the existence and
effects of, and for dealing with
mischiefs resulting from, or aris-
ing in connection with any condi-
tion of monopoly or restrictive or
unfair business practices or other
analogous conditions prevailing as
respects the manufacture, import/
export, trade or interna) distribu-
tion of any goods.”

The motion was adopted.
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Sbri Tangamani: 1 introduce the
Bill.

COPE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Shrl Tangamani (Madurai): 1 beg
to move for leave to introduce a Bill
further to amend the Code ot Criminal
Procedure, 1808,

Mr. Deputly-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Code of Criminal Procedure,
1888."

The motwon was adopted.

Shri Tangamani: 1 introduce the
BiNl

Mr. Deputy-Speaker: Shri Subiman
Ghose absent.

CONSTITUTION (AMENDMENT)

BILL

Bhri Balkrishne Wasnik (Bhandara-
Regerved-Sch. Castes): I beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

‘ Mr. Deputy-Speaker: The question
is:

“That leave be granted to 1in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Balkrishna Wasaik: I introduce
the Bill.

1443 hrs.

PREVENTION OF CORRUFPTION
(AMENDMENT) BILL~—Contd.

Ilr. Deputy-Spesker: The House
will now resume further discussion of
the month moved by Shri Jhulan
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Sinha on the 2nd May, 1938 that the
Bill further to amend the Prevention
of Corruption Act, 1847, be taken into

Qut of 1} hours allotted for discus-
sion of the Bill, 9 minutes were
taken up on the 2nd May, 1868 and 1
hour and 21 minutes are now avail-
able.

Shri Jhulan Sinha may continue his
speech

Shri Jhulan Sisha: (Siwan): Sir,
while moving for the consideration of
the Bill in the last session, I was just
pointing out the purpose behind this
Bill. The onlv purpose that I have
in my mind is to expedite the trial
of cases under the Prevention of Cor-
rupticn Act, so that not only the time
of the parties may be saved—by
parties, | mean the persons who are
accused and prosecution as also the
Government—but also a lot of money
may be saved and a fillip may be
given to the attempt to elirinate cor-
ruption That is the only idea in my
mind 1n moving for the consideration
of the Bill.

1 was pointing out in the Jlast ses-
sion and guoting certain figures to
show—I would not repeat them again
—how tardy and leisurely the dis-
posal of cases under thus Act has been.
The House 15 aware of the long time
taken in the that famous case of
Shri Venkataraman of the Commerce
and Industry Ministry. They took, 1
thunk, more than three years in finaltly
disposing of it. All the parties con-
cerned were put to a good deal of
avoidable loss of time and money.
1 know the difference between an
ordinary trial and a summary trial
because I happen to have read the
Criminal Procedure Code in the
course of my studies. I quite admit
that the summary procedure was
intended to dispose of cases of minor
offences. 5o far as 1 can remember,
these trials were meant for trying
cases where the punishment extended
up W probably six months. But, I
have reasons to hold that while dis-
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posing of minor offences in a sum-
mary way, the framers of the Criminal
Procedure Code had in mind as rauch
the doing of justice to the parties
there as to other parties in the case
of more serious offences. If justice
can be done in certain minor cases by
proceeding under the provisions for
summary trial where evidence 1s taken
in a summary way and only a certain
stage 15 fixed beyond which the case
cannot go, so that the time and the
money of the parties concerned may
be saved and justice may be fully
done to them, the same provisions may
be followed here alsoc That 18 my
idea underlying this Bill Therefore,
I have thought 1t fit to commend it for
the consideration of the House and
for the consideration of the Govern-
ment which usually undertakes such
measures.

I know the position of a public ser-
vant. All of us are aware that a
public servant in this country as else-
where, is put in a special position. He
has certain duties and responsibilities
enjoined by law He has also a moral
duty to be faithful to the people who
pay him, and who ¢cnable him to carry
on his own existence and the existence
of those who depend on him. If he
misbehaves, certainly, the State and
the people are entitled {o treat him in
a different way When I say that he
15 to be treated in a different way, I
do not mean that justice has not to be
done to him Certainly he is entitled
to justice as much as any other citi-
zen mn this land As I have already
said, the main purpose behind this
Bill is to expedite the trial of these
offences as much as possible under the
law. I am not able to find out any
other law under which this can be
expedited except under the procedure
provided in the Crimunal Procedure
Code for summary trmal of offences.
This is one of the reasons why I am
particular about this.

Another reason that has weighed
with me 18 the general feeling in the
country which has got practically not
only fed up but also disgusted with
the prevalence of corruption in this
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country. I know the Government and
I, most of us, I think, differ on this
point. Qur 1dea is that corruption has
practically reasched its peak. It has
not got down even if it has not got up.

Mr. Depaty-Speaker: When it has
reached the peak, now it must come
down.

Shri Jhulan Sinha: It has got to
be brought down. We must find out
the ways and means for bringing it
down and this is one of the means I
am suggesting In this state of things,
I think, all our talks of making this
Five Year Plan a success and bringing
confidence :n the people to be self-
rehant and self-cxerting for the pur-
pose of not only bringing about a
soclal moral and poltical revolution
—political revolution has already been
achieved—for bringing about a social
and moral revolution in this country,
all our attempts will not sue-
ceed unless the atmosphere is
cleared and 1t 18 clear that the people
will have confidence in the Govern-
ment they have established if the
State 13 able to give the people =8
feeling in thewr mind that full justice
1s being done to them in a way that
1s above suspicion, What I intend to
plead before this House is that the
trial of offencces under the Prevention
of Corruption Act may be held in such
a way as to entail the least time and
cxpenditure to all the parties con-
cerned. As I have just sad, I feel
this 1s the only way of getting out of
this impasse. 1 shall, however, be
content if the Government can find
out a more expeditious way and a
cheaper way of bringing justice to
this land by a trial of the offences
under the Prevention of Corruption
Act I know this Bill is not intend to
create, nor is there any scope for
creation of, a new offence under the
Act. The Act, as [ have already said,
15 sufficiently comprehensive and
there is hardly an offence that can be
committed by public servant that is
not covered by this Act. But I have
thought it it to bring in this com-
plementary measure to the one
already existing on the statute-book. I
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hope the Government will not only
read the lines of the Bill that I have
proposed, but will also read between
those lines and see my intentions, and
agree with me to find out something
that may help matters to improve in
this land of ours.

Mr. Deputy-Speaker:
moved:

Motion

“That the Bill further to amend
the Prevention of Corruption Act,
1947, be taken into consideration.”

S8hrl Easwara Iyer (Trivandrum):
Speaking generally, one has to agree
with the intention of the Mover of
this Bill, but one has to examine the
provisions introduced in this Bill to
see whether the intentions are carried
out by the amendments proposed.

I always feel, speaking personally,
that crimes cannot be diminished by
imposing more severe or more deter-
rent punishment. Particularly in the
case of corruption among public ser-
vants, it is the society, the building
up of the society thal is responsible
for increase in corruption among the
public servants. Crimes cannot be
diminished unless there is proper
education, proper environments for
the society to understand the national
requirements of the country. If the
hon. Mover of the Bill feels that cor-
ruption among public servants is at
a peak or on the increase, I feel it is
certainly because of the pattern of
society that we are trying to build
We must see why this corruption is
there. Corruption is a disease, and
proper treatment must be given for
this disease, either preventive treat-
ment or curative treatment. I am not
going to elaborate on the penology of
crimes, but I would certainly say that
looking at the very basis of corrup-
tion, so long as there is difference
between the exploiter and the
exploited, so long as there is concen-
tration of wealth in the hands of the
few, 5o long as there are monopoly
holdings, there is always the tempta-
tion being offered for corruption
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among public servants., 5o, we must
educate soclety, we must do away
with this difference, the disparity
between the exploiter and the
exploited, and bring about a society
wherein there is always the feeling in
every citizen that he is working for
the country, to do away with the evil
of corruption.

Coming to the Bill, I certainly agree
with the intention, as [ said, but
examining it as a lawyer, I am rather
unhappy.

Section 185 of the Indian Penal
Code says:

“Whoever being a public ser-
vants, accepts or obtains, or
agrees to accept or attempis to
obtain, for himself, or for any
other person, any valuable thing
without consideration, or for a
consideration which he knows to
be inadequate,

from any person whom he
knows to have been, or to be, or
to be likely to be concerned in
any proceeding or business tran-
sacted or about to be transacted
by such public servant, or having
any connection with the official
functions of himself or of any
public servant to whom he is sub-
ordinate,

or from any person whom he
knows to be interested in or re.
lated to the person so concerned,

shall be punished with simple
umprisonment for a term which
may extend to two years, or with
fine, or with both.”

So, we find that the punishment pres-
cribed is three years imprisonment,
that is the maximum punishment.
Now, the hon. Mover of the Bill has
introduced an amendment to the
effect that the provisions of Chapter
XXII of the Criminal Procedure Code
will apply to proceedings taken
against a public servant. But under
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this Chapter we find that soction 263
states:

“In trials under this Chapter,
the procedure prescribed to sum-
mons-cases shall be followed in
summons-cases, and the proce-
dure prescribed for warrant-
cases ghall be followed in war-
rant-omses, except as hereinafter
mentioned.

No sentence of imprisonment
for a term exceeding three months
shall be passed in the case of any
conviction under this Chapter.”

So, if the proposed amendment is
accepted, we are left with this condi-
tion that we cannot impose a punish-
ment of more than three months im-
prisonment. 1f the hon. Mover intends
that corruption should be removed,
then the eradication of corruption
cannot be achieved by the amendment
that is introduced, because the deter-
rent punishment of a miximum of
three years which iz prescribed by
the Penal Code is taken away if pro-
ceedings are taken under Chapter
XXII of the Criminal Procedure Code.

So, although I may agree with the
intention, although I am also a believ-
er with him that justice should not
be delayed, 1 am also saying that
hurried justice must also be dispens-
ed with. Since this amendment, f
accepted, will tend to reduce the term
of umprisonment for corruption cases,
I mu:t certainly oppose it.

I would request the hon. Mover 1o
bestow his anxious consideration on
this matter and see whether a correct
amendment could be proposed to the
Prevention of Corruption Act, or a
better Bill could be brought in so
that we could deal with it in exrtenso,
so that his intention is brought out
in clear and unambiguous language. I
would request the hon. Minister also
to bring forward another Bill which
is comprehensive enough, which will
prescribe the procedure to be adopt-

ed in respect of corruption cases
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against public servants, a special pro.
cedure to be adopted in which
time taken in the oxdinary
before the criminal courts may
shortened. With this suggestion
the hon. Minister, I would request
hon. Mover also to bestow
thought on this matter to see W
the proposed amendment does
out the spirit and intention that h
wanted to bring out,

Ebie.ole

Pandit K, C. Sharma (Hapur): I
am sorry for the anxiety of my friend
for a hurried punishment of a public
servant. [ beg to submit that the
offences by public servants are major
offences, that is punishable with
three years imprisonment or some-
thing like that, and it is an ordinary
principle of ermmunal jurisprudence
that a man charged with a serious
offence should be given every facihity
to defend himself Therefore, it is in
the very nature of things that when
a man is charged with a major offence,
he should be given all facilities for
defence, all facilities for argument,
and he should be tried under the
usual procedurec These summary
proceedings are pertinent to the
small or minor offences punishable
with three months or so, not major
offences like the taking of bribe or of
illegal gratification.

15 hrs

The point that 1 want to meke is
that it is rather an exaggerated view
that a public servant as such w solely
responsible for corrupting the sociaty
or for bringing into disrepute the
administration. Every student of
criminology knows that the modemn
criminal is a social eriminal; he is 2
big man in the society, not the poor
administrator here and there, There-
fore, it is wrong to choose only the
Government servant, simply because
he is employed by Government, and
say that he has gone astray and he
has done something which he should
not have dome. 'The poclal structure
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is not corrupted by his misdoing; it is
cozrupted by the misdaing of those
who lord over the social structure.
This is the simple proposition of

existed before. The term ‘big crimi-
nal’ is a creation of the after-war
conditions. ‘Blg eriminal' means the
person is on the higher rungs of the
ladder in society. So far as we are
concerned, we are very fortunate.
We are working under the shadow of
a suint, who radiated his influence,
and thet influence still counts. But,
if you go the other democracies, you
will find criminals adorning the Min-
isterial benches. Lord Mayors of big
cities, which dispose of a sum which
would be twice as much as the Gov-
emment of India do in the Central
hudget....

Mr. Deputy-Speaker: Does the hon.
Member anticipate that here also?

Pandit K. C, Bharma: [ am sub-
mitting that we are very foriunate.

The modern criminal who lords
over the soclety iz the corrupting
source ¢of the social structure, and not
the poor Government servant, as my
hon, friend tries to make out,

Sir, Y oppose the Bill,

o ywow Tey (fedamm)
FqTeae AT, W W Rk fe gw faw
sifagase afs g3 &, & awda
wT gwa | dfew A mamE v § e
o IPeT WezTE ¥R o W § o
frm W e ¥ @™ & o wE
w ¢ wg sdw & ek qo o @
a1 g § T oy ared W § ww AR

22 AUGUST 1888

Corruption (Amend- 2402
ment) Bitl
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wew WY fow gwr § off a4y
£Y, 3= ® 3 fvgy arr anfegd | Bfra
ag XF faw & am w7 3% A fy g A
BY oy § 1| ow sy frwea o W10
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& ¥ aF wrawEs @ ¥ § Wi faw
w § g ¥ AEA WA VEN §, W
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TEEAT wiigd WY OW aF HETH &Y
T AR M WRET T A
abr | S ay @ OF agw aE aw
§ Forer WY &7 7 uw W wwa & Afe
Ny R A e fag ag
fe ot oW oEaTes 3, N W U
wivr & ¥ a1 0¥ wew s|w ¢
ot ¥, T8 @ H weEn Aaw wv
wer § forw ¥ it & feoli & @
s & §t fs afc o & @ et
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Wit werwe  fienr felt o
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T o ¥ oowy wEplT W A Wt
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Shri Keshava (Bangalore City): 1
heartily congratulate the Mover of
this Bill on his having introduced it
and the intention with which he has
done so [ am second to none in seek-
ing to root out corruption entirely—
any torruption that may prevail in this
country. In fact I do not agree with
the observations made by hon. friend,
the mover that corruption is in its
peak 1n our country and things of
that kind. I have heard from the
top most level that in comparison
with other countries corruption that
prevails in our country is almost
nothing. Whatever that be, we are
interested in rooting out corruption
altogether. But this is not the method.

The desire to avoid the delay occa-
sioned by these trials and also the
harassment of the parties is certainly a
very laudable object. These have got
to be avoided. Everybody agrees with
that intention. But to generalise the
whole thing and say that all trials in
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corruption cases must come under the
summary procedure i a very large
order and it ig likely to lead us into
very serious confusion,

In fact, we cannot have a hastening
of the disposdl of cases at the cost of
fair trial, Bummary procedure s
meant for very trivial types of cases
and corruption is not a trivial offence
and that too the trial of corruption by
a public servant. If only we agree o
an amendment of this kind and allow
all corruption cases to be tried under
the summary procedure, I have no
doubt that it will lead to a good lot
of abuse It is very easy for ug to
abuse a matter connected with the
corruption of a public servant. He
can be very easily put before a court
and if he is tried in a summary way
and punished without a fair trial, I
um sure, more injustice than justice
would be done and the entire morale
in the cadre of public servants would
be lost altogethere.

Neturally, the other eonsequence
would be a reduction of the punish-
ment  In an offence tried under the
summary procedure the punishment
would be lesser than the punishment
in an offence tried under the wusual
procedure. Corruption is a very
serious offence and we cannot play
with 1t and allow it to be tried in a
summary way and allow a man who
heas been charged with cerruption and
found guilty to go away with a slight
punishment and a light sentence

On several grounds, I have very
serious objection to the method by
which my friend is seeking tc remedy
the evil. My friend seems to b> under
an illusion when he says that justice
13 equally dispensed in a summary
procedure as in the ordinary proce-
dure. It is not so. I do not say that
justice is denied in a summary pro-
cedure. But what cases are to be
tried under the summary prucedure?
Only trivial cnes.
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Under these circumstances, I feel
that the law as it stands is guite go.d.
A man who has committed an offence
of corruption and is put under trial
sbhould undergo the trial. The incvi-
table has got to be endured. Other-
wise, I think, we are perpetuating
almost the way in which the Govern-
ment, perhaps I may not be wrong
in saying so, is trying to conduct
itself In matters connected vath
offences of this type.

In fact, f a poor chaprasi conmits
corruption, it is taken nolice of
immediately; but, if the Ministexr is
suspected of corruption, perhaps,
notice is not so easily taken.

Shri B, M. Banerjee
Walit till the next election.

(Kanpur):

Shri Keshava: There may be seve-
ral  instances in which it nmy not
ovrn see the light of day. When ve
ale labouring under such diufcultics,
I {eel this is not = very salutary
amendment that has been soupght to be
miade under this Bill, that is, 10 make
the whole trial a summary one. It is
very highly objectionable.

With these words, 1 oppose this Bill

Shrl 8, M. Banerjee: Mr. Chair-
man, Sir, I welcome the essence of
the Bill. The intention of the mover
15 really a matter for all of us to be
happy about. I think corruption has
become a sort of cancer in our coun-
try and 1 do not know whether at this

stage even radium treatment will cure
it

After independence what do we see?
Qur national income has Increased by
11 per cent Our productivity and
production have also increascd. But
nobody has cared to know the extent
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proceeding with the times und we
have to keep pace with the times;
industrialisation will bring certain
occupational diseases and, at the same
time, some corruption. How is it that
we have forgotten all our old tradi-
tions? It is a matter for all of us to
search our heartg and think very
seriously about.

The question is whether corruption
in government departments and ser-
vices can be rooted out. I was a gov-
¢rnment employee myself and 1 was
working in the Defence Department.
I worked there for about 14 years.
There is u department called the
M.ES. under the Defence Ministry.
Its actual name is Military Engineer-
ing Service. But people usually call
it Money Eating Service or the
Money Eaming Service.

Shri Easwara Iver: M-E-SBS!

Shri 8. M. Banerje¢: From the very
inception of the trade union mcve-
ment, I and my other fricud: have
been pleading that the contract sys-
tem in the MES and the CFWD
should be abolished. Peopl: thought
that we were demanding something
rew  We said this thing in the hope
that io case the contract system is
zbolshed the question of muddiemen
coming in between Government and
the workers would vanish. We were
many times assured that Goveinment
was not in favour of the contract sys-
tem but sometimes contract labour
was cheap. [ appreciate it iz cheap
because it is sweated labour. I will
pive figures which will reveal how
this contract system is at the root of
corruption in the Defence Department
snd how it is increasing day by day.

In 1955-56, the work done by
departmental labour was of the value
of Rs, 374'73 lakhs, Through the con-
tractors it was Rs. 1,263'58 lakhs. In
1986-57, through the department it
was Rs. 381°20 lakhs and through the
contractors, Rs. 1,408-30 lakhs

We agree that through these con-
tractory even our biggest officers are
becoming cmTupt. There are very
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serious charges against very respon-
sible officers of the MES. But we are
unable to remove the rvot cuuse of
this corruption. Because coniract
labour is cheap, so corruption is cheap.
We cannot posaibly say, after having
had experience of certain scandals in
the Defence Department, that this
contract system should still coniinue,
When we talk about class ITI or class
IV employees, may hon. friend, Shri
Kechava has said that if o chaprasi
does something, he gets a sack but if
an Under Secretary or a Depuly Sec-
retary or even a Superintendent of an
ordnance factory does something that
is not called corruption but that is a
sort of an irregularity.

My respected friend, Shri Kripalani,
was on & commitiee called Anti-
Corruption Committee which was
appointed to root out corruption on
the railways. When he visited
Kanpur, I wanted to place certain
views before him. I asked him:
“what is your impression about cor-
ruption on the railways?” ‘He wld me
sarcastically and in a joking mood:
“It is bad. Thank God that I am not
corrupted; if I remain in this Com-
mittee for a year more I may be cor-
rupted.” This was the impression or
opinion which he gave me at Kanpur.

So, our problems are Himalayan;
our blunders are also Himalayan; our
corruption is also Himalayan. The
employees of class II1 and Class IV
service are accused of taking one
rupee or two rupees. I wil! give you
some figures as to what people are
getting. On 1-1-1067, the total num-
ber of Central Government empluyees
getting Rs. 100 and less is 13,75,742;
persons getting more than 100 num-
ber 2,435,605 and the persons getting
Rs. 250 and above are 46,681, You
can imagine the condition of 16 or 17
lakhs of employees; about 14 lakhs
are getting less than Ra. 100. If they
take one or two rupees, it is not as a
sport of a bribery, not because he
wants to encourage corruption, but
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simply because these two rupwes or so
may help him.... (Interruptions)

An Hoa. Member: Csli it a tip.

Shri 8, M. Banerjee: It iz not that.
The economic condition and appalling
poverty of the class IIl and IV
employees of the Central Goven-
ment are there; it is due to them
these things are happening But
there are corruptions at the national
level. For instance, this LIC scandal
was corruption at the national level
That is the sort of thing that we want
to root out. We are discussing only
about the public sector. What about
the private sector? They want to
pollute even the politicians by glving
them Rs. 10 lakhs for election fund
These things are serious matters. We
have to consider this.

I am only requesting that these
things may be considered. 1 do not
support this Bill because it scys:
summary trial and three months'
punishment 1 know the intention of
the Mover is that 8t least three
months may mean something because
he knows all firsh will go nut of the
net if it takes three years because the
case will continue. I kuow the
worry of the Mover. But the hon..
Minister may consider whether a
Committee can be appointed to con-
sider the cases of corruption among
the employees of the various depart-
ments of the Central Government.

I know what is happening in the
Defence Ministry. 1 am happy with
what Shri Krishna Menon has done.
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properly examined by a group of tech-
vicians whether the thing can be

nel; mind it, That enquiry is going
on. What is happening is that the
contractor iz trying to corrupt that
ficer and he wants to get that thing
Rs. 16,000 but when the same
is needed by us, that wiil per-
be sold to us again ot Rs. 80,000
or even & lakh of rupe¢s. S., a com-
mittee of this House should be
appointed to consider this matter. We
should also search our heart, and sce
to what extent our national character
has gone down because if the national
character does not go up, the success
of the Second Plan is not guaianteed.
That is my submission.

EQ

i

Pandit D. N, Tiwary (Kesaria): 1
support this Bill wholehcartedly.
My friends have said that the punish-
ment provided here is thrce months
only 1n summary tnals. I with to say
that it is not the quantum of punizh-
ment that counts. It is the moral
effect that counts. If an oflicer is
charged with corruption, he loces his
face in gociety. He will lose his ser-
vice, his pension and he will also lose
the prestige that he had in socicty
even if he is convicted for a day. So,
that 1s the rcal thing to be considered.
The anxiety of my hon. friends that
the sentence will come down {from
threc years to three months is not
very relevant to my mind. The rele-
vant point to be considered is whe-
ther by resorting to summary trials,
the trials would be speeded up and
the dictum that ‘justice de'ayed is
justice denied’ will not bc applied
here,

I am not here to tell this Housc as
to what is the extent of corruption;
everybody knows it Today we have
not to search for corrupt officials or
corrupt men; we have to search for
honest men, taking a searchlight If
you go to the railways, the P.W.D. or
other services, you will find more
corrupt men than honest people. So,
the discussion on corruption or its
extent is not relevant or important;
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we all know about it. The problem
is: how to do away with it

Ordinary trials take years and
years., Within that period the officers
put their ingenuity and enlist the
support of their brother officers and
try to get out of the case and they get
out. If you look to the figures, you
will find that though a number of
public servants were charged with
corruption, very few of them result-
ed in punishment. So, the delay goes
in favour of the culprit. Il is a very
bad thing that when some officer is out
on trial, the other Government ser-
vants try to help h.m. If there Is an
enquiry, they try to influence the try-
mg officer. It is my experience in
my State and elsewhere also that
officers do favour officers. So, if there
15 speedy and summary trial, such
malpractices will be lessened. 1
would appeal o my friends not to
consider the quantum of the punish-
ment; that is not very important but
a speedy trial which may have some
cffcet is the important consideration.
1 am sure that if this Bill is accepted
and if a summary trial is resorted to,
much of the corruption wili be elimi-
nated. Because, even if you dismiss
one officer, that has its moral effect
on the other officers who are corrupt;
they are greatly afraid of this. BSe, I
beg to support this Bill

The Minister of State n the Mins-
try of Home Affairs (S8hri Duiar):
Mr. Chairman, we have seen that
except one hon. Member who gives hia
whole-hearted support to this Bill and
another who gave half-hearted sup-
port, all the hon. Members who took
part in the debate have, while appre-
ciating the intention behind the Bill,
opposed the provisions thereof for
very strong and sound reasons.

In this connection, Sir, I am Inclin-
ed to agree with my friend opposite,
Shri Easwara Iyer, so far as his oppo-
sition to this Bill is concerned. He
gave some very good reasons—of
course, as usual, he brought in some
expioitation and certain other things
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as well. Apart from that, I am happy
to find that there is a general opposi-
tion so far as the provisions of this
Bill are concerned. Even the hon.
Mover while moving the Bill was
more apologetic than strong when he
dealt with this Bill. That is quite a
correct approach.

What we all desire, what the hon.
Mover himself has in his mind is the
rooting out of corruption altogether.
How that can be done is a matter
which all of us have to consider, and
I am afraid the remedy that he has
suggested is worse than the disease
itself. What he wants us to do is that
all offences under the Prevention of
Corruption Act etc. ought to be
treated as summary cases. So far as
this question is concerned—some hon.
Members have made a reference to it
—summary trials are to be had only
in cases where the offence is not of a
serious nature or where, even though
the offence is serious, the value of the
property involved is very small
Therefore, you will see, Sir, that sum-
mary trials are to be resorted to only
in certain cases and not in serious
cases in particular. You will also
see that in Chapter XXII, in Section
260 it has been laid down that it
would be open to a magistrate, not in-
cumbent upon a magistrate, to have
resort to summary procedure. There-
fore, it will be seen fhat where the
offences are more or less of a light
nature—not very serious, but ordinary
crimina] offences—then summary pro-
cedure has to be followed. Summary
procedure also involves certain diffi-
culties so far as the accused is con-
cerned. Where, for example, the
amount of fine is less than a certain
amount the accused has no right of
appeal at all. That is one side of the
picture.

Now let us take into account the
offences under the Prevention of Cor-
ruption Act. The Prevention of Cor-
ruption- Act made certain offences
under the Indian Penal Code cogniza-
ble offences. Further—this is a point
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which has to be very carefully noted—
a new offence known as ‘ecriminal
misconduct’ was specially created with

a view to meet those cases where
there was habitual corruption and
corruption on a larfer sctale. When

this new offence was created, two
things have been done. The hon.
Member’s intention was that there
should be no delay at all. I fully
agree with him that there should be
no delay. But I further agree with
my friend, Shri Easwara Iyer, when
he says that just as justice delayed is
bad, hurried justice is perhaps worse.
Therefore, what was done when this
Prevention of Corruption Act was
passed was to have a trial which would
not involve inordinate delays. That is
the reason why special Judges were
appointed. Under that it is perfectly
possible to eliminate any delay that
is inordinate, that is unwarranted.
Therefore, the object that the hon.
Mover has in view has been met to a
certain extent.

I may also point out that in such
cases delays occur where investigation
has to be carried on over a number
of transactions, Then, naturally
delays do occur. If the matter is
fully investigated, it will be found
that the investigation is not easy at all,
because all those cases relating to
corruption naturally require a greater
amount of labour, a greater amount
of investigation, and it is only then
that all information relating to these
matters are brought out. That is the
reason, Sir, why sometimes there are
delays. But so far as the courts are
concerned, I have found that general-
ly the disposal Is fairly satisfactory
and there are no such delays as the
hon. Member has in view.

Then, Sir, another other aspect of
this question may also be taken into
account and, in this connection, may
I invite your attention to what was
done by this hon. House only a few
months ago when we had brought,

.
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what is known as, the Criminal Law
(Amendment) Bill of 1958. It has
become law after it was passed in
both the Houses of Parliament. So far
as ‘criminal misconduct’ is concerned,
two departures were made in that
Bill. One was to the effect that there
ought to be a minimum punishment.
There are only a few cases where a
minimum punishment has been pres-
cribed by  Parliament. Parliament
thought that when an officer com-
mits an offence of corruption then,
naturally, he ought to be dealt with
as severely ag possible, provided the
offence has been proved.

My hon. friend, Shri Easwara Iyer,
was perfectly right in pointing out
the two aspects of the Penal Law:
one wag the preventive aspect and
the other was the curative aspect.
May I point out to him the third
aspect, which has also to Be taken
into account when we deal with per-
sons of high intelligence but,
naturally, perverted intelligence like
those who deal in corruption? That
is the deterrent aspect. It is not my
view, it is not the view of Govern-
ment alone, it is the view of this hon.
House, because this House laid it
down, when this amending Bill was
passed, that, provided the offence was
proved, the minimum punishment
ought to be one year. It has been
stated here:

“Any public servant who com-
mits eriminal misconduct in the
discharge of his duties shall be
punished with imprisonment for a
term which shall not be less than
one year.”

So, Sir, this is a departure, to a cer-
tain extent, from the Criminal Law.
Ordinarily they leave this matter to
the discretion of the trying Judge or
Magistrate, as the case may be, but
here the legislature wisely took this
fact into account that the punishment
ought fo be deterrent, and the man
should not be let off only with fine or
punishment which is not commen-
surate with the .‘gravity of the offence
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that he has committed. Secondly, so
far as fine is concerned, it is open to
the Special Judge to award a fine of
any amount. It has been laid down
that the fine ought to be commen-
surate with the amount that the man
has misappropriated, with the amount
which is the subject matter of cor-
ruption and, naturally, commensurate
with the moral side of the whole
question. Therefore, the fine also
should not be a small amount; the
fine ought to have some proportion to
the amount that that particular man
has made by illegitimate means and
thus rendered himself guilty of cor-
ruption.

You will also fimd, especially so far
as ‘criminal misconduct’ is concerned
the highest punishment i¥now s&ven
years. Therefore, if all these circums-
tanceg are taken into account, if you
take into account the purpose as also
the scope of trial according to the
summary procedure, if you take into
account, on the other hand, by way
of contrast, the serious nature of
offences that have to be tried wunder
the Prevention of Corruption Act,
especially the offence of ‘criminal
misconduct’, naturally you would
agree that what the hon. Member has
in mind, namely, that all trials
should be under the summary proce-
dure, is not the correct approach.
It is perhaps a very wrong and objec-
tionable approach.

Some hon. Members suggested that
the quantum of punishment is entire-
ly immaterial. I am afraid it is not.
There are classes of persons who,
after they go a wrong way, become
more or less habituated to that parti-
cular course. They become habituat-
ed to it and naturally, their consci-
ence is hardened. If, for example,
they are not punished in an adequate
and effective manner, the small
punishment of a few days or less than
three months will be entirely lost
upon them. Therefore, we should
take into account also the deterrent
aspect of punishment as has been
done by this hon. House. -
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Therefore, I feel that this Bill
would be highly objectionable if it is
accepted. It would not be possible
for the Government to mccept such a
Blll which goes counter to what has
been laid down by Parliament only
in a recent amendment and to what is
the underlying objective of the Pre-
vention of Corruption Act. It is not
that the punishment should be neces-
sarily heavy, but it ought to be pro-
portionate to the gravity of the
offence. That point has to be taken
into account. In view of what I have
pointed out that such cases do not
take so long as the hon. Member
thinks, I hope after this elucidation,
he will kindly withdraw the BilL
Otherwise, I would request this House
to oppose this Bill.

Bhri Dasappa (Bangalore): What
about greater vigilance?

Shrl Datar: 1 have answered that
point a number of times. 1 have
stated that in additlon to the special
police establishment that we have, in
addition to the Anti-Corruption De-
partments that the various State Gov-
ernments are having, we are keeping
a very vigilant eye not only upon
those persons who actually commit
offences but we want to see to it that
all temptations are removed as early
as possible and as effectively as pos-
sible. That is the reason why, as the
House is aware, we have got a Vigil-
ance Organisation and branches of it
are attached to all the departments.
What is to be done immediately iz, we
want to remove those circumstances
as a result of which or by virtue of
which there is an effective tempta-
tion to the commission of corruption.
We are taking into account that fac-
tor also. It has a preventive and to a
certain extent a curative side also.
But when it i3 found that an offence
is commited, then action iz to be
taken either under the disciplinary
provisions of the Government Ser-
vants Conduct Rules or prosecution
also would be lsunched.
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I want to make one point clear and
that is in relation to a stetement
made by Shri Keshava. He made a
certain statement which Is mot correct.
Government are no Tespecter of
offenders whether the olfenders
belong to Class IV, Class ITY, Class II
or even to Class I, whatever they are.
I may point out only one instance
where in the case of @ very high
officer, only recently, the special judge
had given him a punishment of only
six months. The Government
appealed to the High Court and the
High Court enhanced the punishment

, to two years. That is what we have

done. You will find that we are no
respecter of persons. If a man com-
mits an offence, he must be visited
with punishment, but while doing so,
it 1s necessary that he should pass
through a procedure and the proce-
dure should not be unfair to him also.
We have got a procedure laid down
in the Criminal Procedure Code and
that is g very fair one both to the
accused as also to the prosecution,
Therefore, in all such cases, we
should not do anything that would
take away the right of the accused to
a proper trial.

I woulg appeal to my hon. friend to
withdraw this Bill.

Mr. Chairman: According to the
provisions of the Prevention of Cor-
ruption Act, offences in regard to cri-
mina] misconduct are triable not by a
magistrate of the first class but by a
sessions judge, special judge or assist-
ant sessions judge. That is the
amendment which we made while we
enacted that provision,

Shri Data: Yes. It is by special
judge. A provision has been made fo
that effect.

Shri Jhulan Sinha: I em afraid I
have been very much misunderstood.
But I do not wonder. 1 ceased to be
a legal practitioner about $0 years
ago and so0 I am not the least sorTy
for having been misunderstood by my
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this Blll 1 had absolutely no idea in
my brain that some of my supporiers
wrell ag opponents would be inter-
preting what I never meant as any-
thing like lessening the penalty pro-
ided for in the Prevention of Corrup-

gd
2
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Mr. Chairman: There is no amend-
ment to the motion for consideration.
The question of other amendment
would arise when the Bill is taken up
for consideration. How can that arise
at this stage?

S8hri Jholan Binha: My own idea
was that this House has got the
supreme authority to pass any law
which it thinks fit and from the
general trend of things in this country
as well as in this House, I had reason
to believe that the House was con-
vinced about the moral aspects of the
problem of rooling out corruption
from this country and giving it as
good a blow as possible for killing it.
From that point of view, I thought
that I would be giving one such blow
by making the offences under the Act
triable summarily so that the offender
might be brought to his senses and
brought to book and might be given
punizshment as quickly as possible and
so that the otherg might 1learn a
lesson and be deterred in the way in
which the hon. Minister in the Minis-
try of Home Affairs has just men-
tioned—that is, the punishment was
going to be deterrent. Anyway, that
proposition of mine bas been taken to
m that T was intending to lesson

the punishment provided for in the
Prevention of Corruption Act by
quoting chapter 13 of the Criminal

cedure (Amendment)
Bill

Procedure Code. Had 1 any Inten-
tion of lessening the penalty provided
in this Act, 1 would have given a
straight amendment to that in that
way. But that was not my intentlon.
I think this House is competent to
provide any penalty and any proce-
dure for any offence in this land. My
lawyer friends Pandit E. C. Sharmsa
and Shri Easwara Iyer who practise
in the Supreme Court have misunder-
stood this position of mine.

Bhri Easwara Iyer: There is no
misunderstanding. Unwittingly that
interpretation of it has come in. 1
agree with your intention.

Shri Jhulan Singh: I am glad that
he has not misunderstood me in that
respect. That was the intention In
my mind and I drew up the Bill in
that way. If, however, this House is
of the opinion that fhis Bill is not
intended or is not likely to serve the
purpose that I have in mind and now
that the hon. Minister in charge of the
Bill feels that it will not be doing
justice to the cause so dear to all of
us here_ I request the permission of
the House to withdraw the Bill.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw

the Ball?
Several hon. Members: Yes.

The Bill was, by leave, withdrawmn,

15:59 hrs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Shri Raghublr Sahal (Budaun): Mr.
Chairman, I beg to move:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be taken into consideration™.

In moving this Bill for considera-
tion I would like to say at the outset
that my Bill does not relate to =a
procedural change here and there
only, but it relates 1o a matter of
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fundamental importance, because the
object of my Bill is to  eliminate
perjury from law courts and to
encourage in the litigant public the
habit of speaking the truth. The
House may well remember that in the
year 1954, the then Home Minister,
Dr. Katju brought forward a compre-
hensive amendment of the Criminal
Procedure Code with three avowed
objects, namely, to do away with dila-
toriness in the trial of criminal cases,
to reduce the cost of litigation in
criminal cases and lastly to do away
with perjury which, according to him,
wag rampant in law courts. There
may be two opinions amongst lawyers
and public men who visit law courts
as to whether, after this amendment
was carried out in the Criminal
Procedure Code, the time taken by
law courts in deciding criminal cases
has been cut short or not. Also, there
may be two opinions with regard to
the question whether the money now
spent in crimina] cases is less or not;
but, I am sure there can be no two
opinions with regard to this fact that
there has been no abatement in
perjury in law courts after this
amendment of the Criminal Procedure
Code wag carried out.

18 hrs.

Judging about the extent of the
prevalence of perjury in law courts, I
will rest content with quoting
opinions of one or two distinguishad
persons. I remember sometime back
there was an English Judge of the
Allahabad High Court. I forget his
name now. From the Bench of the
Allahabad High Court, he stated that
throughout his tenure of life as a
High Court Judge in Alleshabad and in
India, he has not come across a single
truthful witness. Now that statement
created a lot of furore in Allahabad
and in the country. I remember our
distinguished friends, the late Pandit
Kapil Dev Malaviya, Mr. Sri Prakash
and others took part in that contro-
versy, because they thought that that
was perhaps a remark made by an
English Judge, traducing the entire

“One thing which has struck
everyone of us, each lawyer, (o
our greatest sorrow is that the
law court, instead of being an
incentive to the people of this
country to go and assist the
administration of justice by
giving true evidence before tha
judges and magistrates, does not
seem to exercise that function
nor generate that incentive. The
common feature, as every lawyer
and everyone who has to deal
with law courts, feels i8 that
perjury flourishes.... I appeal to
this House, to this sovereign Par-
lLament to take the utmost possi-
ble measures that they can for the
purpose of purifying the adminis-
tration of the law courts.

These are Dr. Katju's observations, I
am really sorry that such a8  distin-
guished lawyer as Dr. Katju, while
making these observations, did not
put forward any helpful suggestions
to climinate perjury, besides only
making a penal provision which was
modified by this House to a very great
extent.

To my mind, it appears that there
may be very many causes for the
prevalence of perjury, but one mahi
cause for this widespread prevalence
of perjury is the system of admimf-
tration of justice ag is in vogue in
India at the present moment. It may
be good in many other respecis, but
so far as its forms, procedure, and
rules of avidence go, which we havd
borrowed from the - British, they
undobtedly  encourage ... speaking
untruth raiher than . spesking the
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truth, because everyone now,
especially the lawyers, want to win
their cases sand secure acquittal for
their clients.

For instance, take section 342 of the
Cr. P. C. about which there is an
smendment of mine in this Bill that
oertain words should be deleted. On
the one hand everyone of us s
anxious that perjury should be
aliminated. On the other hand, in
section 342, sub-clause (2), it is
definitely stated that

“An accused shall not render
himself liable to punishment by
refusing to answer such guestions
or by giving false answers to
ml'l

To my mind, it appears that this is
a contradiction in terms. We cannot
swallow these words, We give
statutory permission to the accused to
make a false statement. If we are
really earnest about this matter, then
truth should be encouraged in law
courts, At least, statutory permis-
sion should not be provided in this
law to make a false statement. As
things stand at present, an accused is
free to make any statement before a
magistrate or a judge. He can refuse
to make any statement and he cannot
be run in for it. Then, why give him
statutory permission to tell an
untriath?

I have not come across a single
provision anywhere else in any civi-
lised country about giving this kind
of facility or permission as is provided
in the Indian Criminal Procedure
Code. 1 came across certain rulings
of the United States of America, One
of them goes on to say:

“Qne could be convicted of
perjury for testifiying falsely in
his own behslf on his trial for a
crime of which he was acquitted.”

This case {3 Young Blood ». U.S.A.
2686, Federal Court, page 795. Here is
a proviso:

183 L.8.D.—".

Bill

“Provided the statement was
made by an accused while in the
witness box and had been
administered an cath.”

Another ruling of the US.A. says:

“Verdict of acquittal of a
criminal charge was not res
judicate of the issue of perjury by
the defendant so as to bar a
prosecution therefor.”

S0, even after a person has been
acquitted of a charge, if it comes to the
notice of the court that he has made a
perjured statement, he can be
prosecuted for that perjured state-
ment. This is provided in the U.S.A.
S0, when an accused comes as a
witness, the courts expect that he
should tell the truth and nothing but
the truth. Now, in the amendment of
the Criminal Procedure Code that was
adopted in 1055 such a provision
has been made in section 342,
that the accused can offer him-
self to enter the witness-box and
depose for himself, although this
is a very belated addition that we
have made. It is also provided in
section 342, sub-section (4) that no
oath shall be administered to the
accused when he is examined under
sub-section (1). So, there iz no
cause for any apprehension whatso-
ever that if an accused makes a false
statement in reply to a question out
by the court, he can be prosecuted for
that false statement. I am in entire
agreement with all those who say that
the accused should not be placed in a
disadvantageous position. That is
the correct position that everyone
ought to take. And the object of my
Bill is not certainly to put the accused
in a disadvantageous position. Let
him adopt any course he pleases to
protect his interests. But why should
he be encouraged to make a false.
statement. [Either by keeping quiet
or making any reply he wanis to
make, he can guard his own interest.
It is not certainly the duty of the
law to encourage him to make a false
statement.

I am concernsd with the mnotions
about the administration of justice
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which are prevalent st the present
momerit. The current notion among
the lawyer and the litigant public is
that the law should be so manipulsted
as to secure the acquittal of the
accused, whether he is guilty or not,
either resorting to suppressic veri or
suggestio folsi. Is that conducive
to the administration of justice for
which courts exist? Every lawyer, at
the present moment, reveals in
securing acquittal of his client by
hook or crook. This is certainly not
a very desirable state of affaira.

In this connection, with your
permission, 1 am going to quote the
views of a véry eminent public man
and a member of the Servants of
India Society, Shri P. Kodanda Rao.
Shri Rao in & pamphlet entitled “Law
versus Justice”, after discussing how
the present system of administration
is unjust, how better justice 18 expect-
ed by higher courts than by lower
courts and that higher courts can only
be resorted to by those who can afford
to pay and not by those who cannot
afford to do 20 and thelr number is
very large, he goes on to say:

“In the omore sophisticated
higher courts, there is reason to
believe that very often justice is
subordinated to law, substance to
procedure, common sense to
technicalities. Instead of proce-
dural law being subordinated to
substantive  justice, it often
prevails over, and defeats justice.”

This is what Shri Kodanda Rao says.
Thereby we are reducing these Jaw
courts to a mockery, because people
resort to law courts not with a view
to secure justice but to achieve their
heart's desire. Justice means punish-
ment to the wrong doer and satisfac-
tion to the one whom wrong has been
done. In the present system of admi-
nistration of justice truth has in fact,
no place. Everyone of us is familiar
with the very common saying:

“ g7 Y, W Adt ¢

Certainly you can speak the truth if
you are not inside the court. In this
connection, Shri Kodwnda Raso gives

some very effective iljustrations. On
moouﬂut.!uuaalnmﬁm
jtﬂ.&dlphtrlclcoﬁ't and &

District Magistrate agreed in saying
that a judge somstimes inviled
the parties to a dispute to his Shathoer
and assured them that it was not the
court and asked them o tel) the truth.
And he got it. This was confirmed an
a subseguent occasion by a retired
Chief Justice of a Supreme Court, two
Judges of the same Court in office and
the Dean of a Law Schoal, Kodanda
Rao goes on saying: —

“It would seem that law i
administered in the court and
justice in the Chamber.”

“It would seem that the court
has become more an arena for
forensic duels between the
lawyers representing the two
parties to a dispute with a view
to win, rather than a place where
justice is sought and rendered.
For few take the oath seriously
and coaching of witness to give
false evidence is pretty common.
The court, with its oaths and
procedure and lawyers, seems to
be the last place to  discover
justice. It may secure the rule of
law but not necessarily of
Justice.”

This is a very regrettable state
of affairs, which should be
pondered over in all seriousness.”

I cannot  suggest very effective
remedies, but I have tried to suggest
some remedies for combating this evil.
To begin with, I would suggest that
the words “by giving false answers
in section 342, sub-clause (2) of
Criminal Procedure Code should
deleted. Then, in section 582,
a humber of extenuating
stances have been stated, we have
and the words “and the
making a completely true sta
without concealing anything.”
with your permission, 1 may
section 882 of the Cr. P, C. It

Eegng,

HH
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“When any person not  under
tewenty-ont . years of age is
convicted of an offence punishable
with imprisonment for not more
than seven years, or when any
perpen under twenty-one years of
#£e or any woman is convicted of
an offence not punishable with-
death or transportation for life,
and no previous conviction s
proved against the offender, ir it
appears 10 the Court before which
he ig convicted regard being had
to the age, character or antece-
dents of the offender”,

Here 1 would like to add the words
“the offender making =& completely
true statement concealing nothing”.
Then the section will read:

“...and to the circumstances in
which the offence waos committed,
that it is expedient that the
offender should be released on
probation of good conduct. the
Court may, instead of sentencing
him at once to any punishment,
direct that he be released on his
entering into a bond, with or
without sureties, to appear and
receive sentence when called upon
during such period (not exceeding
three years) as the Court may
direct, and in the meantime to
keep the peace and be of good
behaviour: "

This is a8 permissive clause, in which
the Court can exercise its discretion
one way or the other. After having
considered all those circumstances, the
age the antecedents, circumstances
ete., the court may come to the con-
clusion that an offender is to be let
off on probation or he may be straight
away sentenced to a certain term  of
imprisonment, I gay that when the
court considers all these circum-
stances, let it also consider that an
offender has made a completely true
statement, concealing nothing.

Shri Tamguman! (Madurei): Does
it also deal with perjury?

Shri Raghudir Baksi: Now, some
lawyer friends of mine think that by

Bin

making this provision perhaps the
accused would be tempted to make a
clean breast of the whole thing in the
hope that his entire offence would be
condoned. - Far from it; that |«
certainly not my intention.

1 have read qut the provisions of
section 662 They are not mandatory
provisions. 8o, even if he has made
a clean breast of the whole thing,
even if he has made a completely true
statement it does not necessarily
follow that he deserves an acquittal.
But I would wish that if he has made
a completely true statement, at least
a lenient view may be taken. It may
not be taken and it should not be
taken as a matter of course but it
can be taken. According to me it is
much better to convict an offender
and after having convicted him to
show mercy to him in whatever
manner possible if he has told the
entire truth rather than to acquit an
offender after he has pleaded not guilty
or put forth a patently and blatantly
false defence ‘That makes justice a
mockery and reduces law courts to a
farce

There are other countries in the
world Shri Tangamani: Does
section 562 provide for acquittal?

Shri Raghubir Sahai: T am not re-
ferring to 562. [ have finished with
thatt It concerns with taking a
lenient view.

There are other countries in the
world where some importance is
attached to truth-speaking in a law
court. On one other occasion 1 guoted
from a book “Crime, Courts and Pro-
bation”, which is said to be the latest
book on the subject by Chute and D1,
in which the experience of a United
Siates of America Judge, Goldatein,
have been quoted. With your permis-
sion I would like to quote a few lines
from his obzervations. Trying a case
of six burglars and robbers, he
sentenced one, supposed to be the
leader of the gang, to a sentence of



richly deserved. He let others go on
probation. In the case of the former,
to whom he awarded a sentence of
fve to ten years, the judge remarked:

2EELSE
SETET
QEg
gieeg
A
E
L

a reasonable facsimile there-
elpe more than it hurts.”
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e case of the other five after the
period of probation was over he invit-
thi
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I am not concerned with probation
here, but it is extremely remarkable
that Judge Goldstein of America gave
the fullest importance to a truthful
statement made by a dangerous robber
in an American court of law.

Lastly, I would submit that the
present irials of perjury are more or
less a farce. Although there is a penal
provision in the Crimina]l Procedure
Code that whoever makes a false
statement in the court of law either
before a magistrate or before a judge
can be prosecuted and can be award-
ed punishment of imprisonment,
we fing from statistics from
1952 upto 1856 or 1957 that every year
in every State the number of offences
of perjury are riging and at the same
time although so many prosecutions
are sanctioned for perjury the number
of acquittals is very, very large. There
are rarely cases of convictions. On the
other hand, if we look to figures of
perjury in England—I have observed
them for ten years—we find that in
England the cases of perjury are few
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Mr. Chalrman: Motion moved:

“Thaf the Bill further to amend
the Code of Criminal Procedure,
1888, be taken into consideration.”

1 find that there are two notices of
amendments. May I know if they are
to be moved.

Shri R. D, Misra (Bulandshahr): I
am not going to move my amendment,
but I propose to speak on the BillL

Shri Shree Narayan Das
hanga): Sir, I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December
1958."

Mr. Chairman: Now, the Bill as well
as the motion of circulation of the
Bill are before the House.
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Mr. Chatrman: This Bill does not
relate to perjury as such It is con-
fined to the statement of the accused
and to the questions that were put
to him and whether he aught to be
pumished or not for making a false
statement
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Mr Chatrman: Does the hon
Minister want to speak at this stage?

The Mininter of State in the Minis-
try of Home Affairy (Shri Datar): If
you will allow, I should like to inter-
vene because 1 &m not going to oppose
the amendment so far as cuculation
is concerned Shri Shree Narayan
Das has thoved an amendment. T em
going to acrept the amendment thal

the Bill be circulated for the purpiss
of eliciting opinfon thereon by the
3lst December, 1936. I am omly
pointing out certain circumstances
which bave also to be taken inte
account by the public,

Mr. Chairman: He may speak

Shri Datar: While it is true that the

purpase or object of this Bill is highly
praiseworthy, namely that he desires
that perjury should be eliminated
from law courts and the habit of
speaking the truth should be -
couraged amongst the ltigant public,
there are certain pomnts which have
to be noted in this connection,

May I point out that what the hon,
the Mover wants iz the removal of
certain words “or by glving false
answersg to them", from section 342
of the Cr PC

Shri Tangamani: May I know from
the hon Minister whether this state-
ment under section 342 13 not under
oath? There 15 an amendment, sec-
tion 342-A, which makeg the accused
himself a competent witness. How
does the question of perjury arise?

Shri Datar: That 15 exactly what
I am pointing out If the hon. Mem-
ber had waited for some time, 1
would have explained the whole
position

Bhri Tangamani: The amendment
15 an amendment to section 342,

Mr. Chalrman: This 13 not the way
to interrupt the hon Minuster. He Is
making his points and he has to be
allowed to proceed

Bhri Tangamani: 1
clarification

Mr, Chairman: What 1s the clarifl-
cation” The hon Member himself sgys
that there Is section 342A. This amend-
ment {3 to section 342 and not to sec-
tion 342A

Shri Tangamani: Because,
8424 .. .

wanted only a

section
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Mr. Chairman: The question is not
about perjury. The question iz whe-
words complained of ought
to be remaoved.

Sbri Easwars Iyer: Whether these
words are there or not, there cannot
be any question of perjury as there is
no statement on oath.

Mr. Chairman: There is a different
section. In section 342, there is no
question of perjury. The only ques-
tion is whether jhe accused should be
allowed to be punished even if he
speaks fzlsehood.

Sbri Datar: May 1 explain, Sir? The
hon. Member is pointing out this
opinion which is held in many quarters
as to whether if an accused gives false
answers in a statement under section
342, he will be liable for an offence of
giving false evidence under section 191
of the Indian Penal Code. That is a
question which 1 shall incidentally
consider also. Before I do so, I might
place before this hon. House certain
important considerations which have
to be taken into account by the hoa.
Mover as also by the public when we
consider the question of amending
these two sections.

‘While it is true that the accused has
also to speak the truth, the question
that arises in this connection has also
to be approached from another point
of view., So far as the accused is
ad, he must have a right to
defend himself. While defending him-
self, it is open t0 him either to make
a statement or not to make a state-

5
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meat. In all eriminal cases, as the
hon. Mover is aware, there are two
points which have to be fully taken
into account. In all criminal cascs, it
is the complete duty of the prosecution
to prove the case against the accused.
That is the first thing. The second.
point is that the accused is under no
obligation at all to make a statement.
He may make a statement or he might
refuse to make a statement or omit to
make a statement. His action or inac-
tion or omission should pot in any way
prejudice his defence. These are the
two underlying principles of eriminal
jurisprudence. While it is true that
morally and to the extent it is possibly
legally we should enforce the habit of
truthfulness in a court, the question
arises as to whether such a right, such
a desire, such a moral and ethical
desire is likely to prejudice Lhe
defence of the accused. So far as the
criminal law and procedure is con~
cerned, we have to take into account
this fact that the accused’s defence
should not be prejudiced in any way.
That is the reason why these words
have been put in more or less by way
of abundant caution. As my hon.
friend Shri Easwara Iyer rightly point -

ed out, the words that are used here
are:

“The accused shall not render
himself liable to punishment by
refusing to answer such questions,
or by giving false Aanswers to
them;"

You will kindly see that section 191 of
the Indian Penal Code deals with the
offence of giving false evidence. In
the section itsell as also in the five
IMustrations that have been given, you
will kindly find that the emphaasis is on
the obligation to make & true state-
ment on oath. Here, the statement is.
not on oath at all. The section reads:

‘"Whoever being legally boungd
by an oath or by an express pro-
vision of law to state the truth,....
makes any statement which is
false and which he either knows
or believes to be false or does oot
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believe to be true, is said to give
false evidence.”

Theretare, the question arises ss to
whether giving false evidence would
make him liable to punishment for the
offence of giving false evidence

Without committing myself or com-
mitting the Government at this stage,
may I point out an opinion thet an
far as this particular point is concern-
ed, even apart from these words, he
will not be liable for conviction for
an offence of giving {false evidence.
Why were these words put in at all?
These words were put in in the gec-
tion 342 of the Cr. P.C. for the purpose
of making the accused absolutely iafe
and secure in his mind—in his mind,
it should be noted. In leading
defence, naturally, the accused 1s
entitled to acquittal according to him
Now the law allows him a procedure
wiuch would not in any way affect
adversely or prejudice this right of
the accused. Therefore, as I have
stated, these words have been specially
put in by way of abundant caution for
the purpose of giving the accused a
feeling,—it is not for the purpose of
encouraging falsehood, let my hon.
friend understand—a sense of absolute
security for leading such defence, for
making such a case by way of defence
as he thinks fit. Such a right is allow-
ed under the principles of criminal
jurisprudence, and therefore, it is only
for that purpose that these words have
been put in.

S0, my submission is that this 2spect
of the case also will have to be
understood by the public. The public
should understand why these words
have been put in. They have been
put in for the purpoze of removing
from the mind of the accused any
vestige of a feeling of insecurity or
suspicipn that another proceeding
would be started for the purpose of
verifying the statement and # that
statement is false, he is liable again
to punishment in a different court 8o,
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these are the underlying pusposas for
which these worde have besn put in.

Then there is another point so tar a»
section 562 is concerned. In fact, two
points arise. Section 682 ag it is at
present is to be understood subject to
section 19 of the Probation of Offen-
ders Act. Parliament, only during tha
last session I believe, passed an Act
known as the Probation of Offenders
Act, section 10 of which states that aec-
tion 562 of the Criminal Procedure
Code shall cease to apply to the States
or parts thereof in which the Act is
brought into farce. Therefare, in case
any change is to be made, it will be
not only in respect of section 562 of
the Criminal Procedure Code, but also
in respect of the provisions of the
Probation of Offenders Act That
also will have to be considered.

i

Then, go far as the merits of this
particular amendment are concerned,
there 1s one view that should be taken
into account, The hon. Member desires
that the words “and the offender mak-
ing a completely true statement with~
out cancelling anything” should be
added. Assuming these words are
added, I would request the hon. Mem-
ber to consider the other side of tha
case. If he makes a true statement,
then he is given a certain concession,
or a certain advantage. If we put in
these words, the reverse¢ of the case
should also be noted. There might be
various cases where section 582 of the
Criminal Procedure Code and section
18 of the Probation of Offenders Act
come into operation, and the offender
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Shri Raghubly Bahai: Far-feiched

$hrl Dater: It cannot be called far-
foiched, because when the matter is
before & court and when a positive
statement has been put in, then the
implications of the negative portion
aiso have to be taken into account. If
he does not make a fully true state-
ment e has used a very ingenious
expression, “a completely true state-
ment”; “a true statement” perhaps
would have been sufficient—still,
according to me, under these provi-
sions he ought to be entitled to i
advantages of probation or release on
probation etc, as they are allowed
under these two Acts. ‘Therefore,
taking these circumstances into
account 1 have no objection to the Bill
going before the public. Let the public
understand the whole implication of
the proposed amendments. The
object that the hon. Member has 1n
view 1s praiseworthy, but let them
understand also the implications of any
change, and 1f any changes are to be
made, they ought to meet the conai-
derations that I have tried to place
before the House.

Shri D. C. Sharma (Gurdaspur): Is
the hon. Minister opposing it or sup-
porting it?

Shri Datar: The hon. Member has
not understood me. Let the puble
understand both these things.

Shri Easwara Iyer: That truth
should be spoken in law courts is be-
yond any dispute. If 1 say so, that
everybody should speak the truta
whether it is in the law courts or in
any sphere of his activity is not open
to dispute. Of course, the Mover of
the Bill was able to point out several
instances where In litigation in law
courts the truth was not spoken, and
he gave the opinion of an Allahabad
Judge or some other person who seems
10 believe that in no case does a wit-
ness spesk the truth at all. It is rather
cynical, it is a matier of opinion, Still
1 cannot sccept that opinion that in
avery onse belors the lsw courts the

witness is not speaking the truth,
however long hus experience may be
in the law courts.

There is another opinion that has
been very rampant, that lawyers are
coaching up withesses to speak 1m-
truth, and there was sufficient mud-
slinging at lawyers. So, I must take
first opportunity, as a member belong-
ing to that aoble profession, to say
that it is an absolute untruth. There
may be exceptions to the rule, but 1
would certainly sey that if any lawyer
worthy of his salt indulges in coach-
ing of witnesses tn speak untruth, in
any case it cannot be accepted. The
art of advocacy iz not to be pursued
in the dark arena of ambushes and
surprises, but it must be really =&
search for truth.

Apart from all those things, so far
as the proposed amendment is cop-
cerned, I was a little bit shocked
when the hon. Minister came forward
with the proposal that he had mno
objection to the Bill being circulate
ed for public opinion. I am not also
speaking against that, but i1s it really
necessary? That is the pownt that I
am placing before this House.

Mr. Chairman, you have considera-
ble experience in handling both ecri-
minal and civil cases. A reading of
section 342 would show what is the
effect of the amendment that is being
proposed. The amendment proposed
15 that the words “or by giving false
answers to them” be omitied in sec-
tion 342 of the Criminal Procedure
Code. Is it going to help matters?

17 hre.

The hon. Minister referred to sec-
tion 191 of the Indian Penal Code. I
will certainly say that with respect
to section 181, in order to constitute
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is known as the law of perjury.
the insistence iz that person m
under a legal obligation to
truth under oath and it must be
a competent tribunal and in ju
proceedings. Here, the principle
speaking the truth on oath
based on the ancient law that we
having, that a person is bound
speak the truth on cath because the
wrath or vengeance of the heavens
may descend on him if he is not
speaking the truth on ocath. In the
good old days, if you lock at
ancient smriti texts and other texts,
probably it was so, My acquain
with them may not be as grea
that of the hon, Minister si there.

i

¥

1]

22 AUGUST 1088 Procedurs (Amendment)
Bl

£

g
|
g 2§
M
é?

ﬂrfg

i
;
- §Es

iE

The Lok Sabha then adjourned il
Eleven of the Clock on Monday, the
25th August, 1868,
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Report of the Ashoka Hotels
Limuted for the year ended
30th September, 1957 aong
with the Audited Accounts
under sub-section (1) of
Secuion 639 of the Companes
Act, 1956.

(3) Acopyofesch of the follow-

ing under sub-sec-
uon (2) of section 16 of the
Tarif Commismon  Act,
1951 =

(O] m (19531 of thc
lﬂd!ot mutuwe to the
Pars-Aminosalicylic Acid

(1) Goverament
No. 2(3)-T.R./s8 dated
the 2oth August, 1958,
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EXTENSION TIMEFOR
mssngrrmgu OF RE-
PORT OF SELECT

Thue for che ion of the
Report of Committee
on the Banares Hindu Uni-
versity (Amendmert) Bill,
1958 was extended upto the
a7th August, 1958

BILL UNDER CONSIDERA-
TION. . . 2 )

Further discussion on the motion
to consider the Working
Joumnalists (Fixation of Rates
of Wages) Bi'l was continued,
The  discussion was not
concluded.

REPORT OF COMMITTEEQ
PRIVATE MEMBERS' BILLS
ADOPTED. OV TIONS—

Twenty-fourth Report was ado-

PRIVATE MEMBERS'
INTRODUCED . BILLS

(1) The Pr;:_en:ion of Hydro-
nation of Qils Bill, 1958 b
glrl Jhulan Sinha 9sE oY

{2) The Indian Divoree
)of Bill, 1958

section 3 and

substitution  (f umgs 10
#nd 11 (1c.) by Shii Goray.

(3) The Industrial Dis
Amendment)  Bill, T;i;;
Amendment of section 13
and Second Schedule) by
Shri Ghossl.

People ( i
I 55 (Anmdm:mc}afg:g:
on I16A) by Shri Keshava,

aumﬂ’i'uumm
(Amendment
(Amcndmeart o Seaa

ment Section
6) by Shri Jagdith Awasthi,

DAILY DIGEST

Covmms

2417-20

2421-78
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2476-R3

7) The Banon Export of Cattie
: Feed Bill, 1958, by Shai

babilitstson of Dis-
) The T Natural

placed Persont gﬂn
Calamities) Bill, 1918 by
Shri R.nerzdrl Singh.

The Sikh Gurdwaras Bill,
(9)1953 by Sardar Amas §

0) The Monopolies and Un-
(lfiir l;udnﬂl Practices (In-

quiry and Control Bill,

19<8 by Shri Tangamani,

The Code of Criminal
() ccndure (Amendment) Bill,
1958 ( Amendment of sections
107, "% and ]44. and in-
sertion of new section 131A)
by Shri Tangwmani.

The Constitution (Am-
(2] dment)  Bill, 1958 (Am-
endment o!'ﬂ‘ﬂ:le 136)_ by
Shri Balkrishpa Wasnik.

PRIVATE MEMBER'S BILL
WITHDRAWN &

Further discussion on the mo-
tion fto consider the Preven-
tion of Corruption (Amend-
ment) Bil, 1958 (Insertion
of new section 8) moved by
Shn Jhulao Sioha, on2-5-58
was concluded. The Bill
was withdrawn by lesve of
Lok Sabha.

PRIVATE MEMBER'S BILL
UNDER CONSIDERATION

Shri Raghubir Sahai moved that
the Code of Criminal Pro-
cedure  (Amendment) Bill,
1958 (Am:ndm:nt of sections
342 ard 563 be
iaker into considerstion. The
discussion was not concluded.

AGENDA FOR MONDAY,
THR asth AUGUST, 1958

Considerstion and passing _of

the W "oumnalists
Fhxtion of rates and Wages)
Bill and the Estgte Duty
(Amendment) Bill
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